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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) DEBATES
PART I—QUESTIONS AND ANSWERS)
bt Tuesday, 8th February, 1949

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Illeven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chsir. £

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

ArmMED ForoEs IN PoRTUGUESE (Goa

*192. 8hri R. K. 8idhva: (a) Will thea Honourable the Prime Minister Le
plensed to state whether Government have any information regarding
streugth of the total Armed Forces in: Portuguese Goa? )

(b) Is it a fact that the Portugusse Government have disbanded the very
old Mahratha Units made up of Christian and Hindu soldiers and replnced
them by African soldiers?

(v) What is the strength of the Police Force in (Goa and do thay comprise
of the local people or Africans?

(d) Is thcre any cruiser or man-of-war or’ other armed vessel stationed in
the ports of Panjim and Marmugao? ’

Dr. B. V. Eeskar (Deputy Minister for Externul Aftairs und Commonweaslth
Relations): (&) to (d). Governnent ure not in & position to supply the infor-
mation required vith any precision. It is reported that the total Armed
Forcis in Gon ar: about 1,400. It is further reported that African soldicrs are
being used to replace the indigenvus elements in the Armed Forces.

The sirengtin of the Police l'orce of Goa is said to be about 600 to 650.
This Police is a wixed ome consisting of local nationals, European-Portugircse
officials snd ¢l.e Indo-Vortuguese elements in the population.

There is uorrarlly 4 slogp stationed in Goe.

8hri R. K, 8idhva: What is the strength of the yarrison at Gos under the
regulatio.y iu force? -

Dr. B. V. Keskar: I am zorry, I am not able to sepply the information
immediately.

Bhri B. K. Sidhva: May I know whether any consultation or disoussinn has
been going ue: with thr Goverament of India and the Portuguese Government
in connection with the Portugnese possessions in India?

Dr, B. V. Keskar: Does this quesiion arise, Sir?

Mr Speaker: No. g

8hri R. K. 8i1dhva: Is it u-fact that Mr. George Vv, Secretary of {he Goun
Congress stated some three weeks ago that during the Asian  Conference,
8,000 troops were sent from Goa?

Dr. B. V. Keskar: We have no infcitnation.

Shri H. V Kpmath: May ! know if there isx any manner of repression of
the nntional movement for freedom in Goa?

Mr. Speaker: Thiz question does nor arise. Next questicii,

(378)
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APPLICATIONS FORB IMPORT PpRMITS

*193. Bhri k. K. 8fdhva: (a) Will the Homourabie Minister of (ommerce
be pleased to stute the number of applications recvived_during the year 1848
for pj.srmitsv to import goods from foreign countrieg (soft anfl hard currency
arcus) ?

(b) How many were granted and how many were rejected?

gc) What is the highest amount of permits given to one individual and what
s the lowest? ™ '

(d) What is the period taken in disposing of a!l permit- applications after
their receipt and what ure the reasons for refusal of permits?

The Honourable S8hri K ©. Neogy: (a) to (c). I lay on the table n state-
ment giving the requisste information.

(d) Ordinarily tte period taken in disposing of applicatione reteived com-
. plete in all respceta is betweeu one and two weeks from (he date of receipt.
¢ yWhen sdditiot al information hus to bie collected for completion of data and
documents or in the case of reuatricted items where they involve consultation
with rther Ministries more timoe is taker, say two to four weeks. Newcomer
applications for imports of commodities restricted hv mone‘ary ee'lines take a
longer period in dieposal, as all such aprlications are to be collecterl. serutinised
nd considere together for ths allocation of quotas from the newcom:r margin
of"the monetary ceiling .

The reasons for the refusal of licences generally are:
(i) Irregular and incomplete applications.

(ii) Applications received after the prescribed dates.
(iii) Conservation of foreign exchangr resources.

* (iv) Absence of definite offer of supply from suppliers or sbsenc: «f uny
trade contacts with overseas suppliers.

Sm;ﬂ 2Rotoing the numher of appliontions rasalvad fw Emport pervnsre.  aamoes
grarved elo. for imports from foresgn counéries during the year 1948.

Number of applications. Nuamber of annli. Nuraber of sppli- Highest 1. weat

veaeived for os'ione against octions anoust of 8 ot of
permit during yoar which liceaces rejected 1 oennea 1 verices
1948. graated, gmn el to granted to
. an ind vi. an ondivi-
dual or irm  dual.
a Ka. Re.
t 494,404 185,837 1 319,908 4,12,39,246 5

t Ezon)des applicatians for iron and steei goods (fgures not readily available).

Note: (1) Apnlications pending on
: 1st tanuary IPMO 5028 These app''en’ 018 have
(2) Apmlioations for lteras anither been gria: ed
E -ub.equenu{ brought unier 9or  rejooied.
open Genaral liosnoe 31,503

~

S8hrl R. K. Sidhva: Arising out of the answer to part (c) of rhe question;
Will the Honouruble Minister state what is the highest individuul amount of
permit that was giveu to one individual



STABRPD QURSTIONS AND ANSWERS 877

The Honourable S8hri K. O. Neogy: Yes, I have included it in the dedailed
staternent. The highest. amount is Ru. 4,18,89,648. =

8nrl R. K. 8ichva: May I know to whom the permit has been issucd ond
fuor what purpose? =

The Honourable 8hri K. 0. Neogy: 1t wae given to the Standard Vacuum
il Company of Bombay for the impbrtation of lubricating oils.

Mr. Homi MOdy: Arising out of the Honourable Minister's reply on the
questiors of dulsy; are there not standard forme in use which may be made
avsilable to the various Chambers of Commeyce so that complete information
on standerd forme may be aesured? '

The Honourable 8hrl K. O, Neogy: Yes, there are such forme preseribed.
But even these are found deficient some&times, especially when there are parti-
cular Jetaile to be considered.

Mr. Homi Mody: May I krow frem the Honourable Minister what are the
principles followad in respect of applications from parties wno have never been
in the trade befare? )

The Honourable Shri K. 0. Keogy: 1 believe the honourable member refers
to the newcomers’ category We generally reserve a proportion of 10 per cent.
of the total ir. resnect ot certain ceiling artitles, as they are culled; and normally
we expcot sowme acnuaintance with the trade. That is to say. the newcomer
need "wt necassarilv have experience in foreign trade, but he should have some
trade experience, apart from other conditions that he is expected to fuifil.

8hri T, T. Krishnamacbari: }qt[a‘v I aek the Honourable Minister the 1easons
ihat have inddeced him to agree to the insisting on the production of a tax clear-
ance certificate before grant of import license

The Honourable 8hri K. 0. Neogy: Several factors have led Government to
deoide that in the case of all appiicants for licenses they should produce a certi-
ficute from the Incolne-tax Authorities, not neoessarily stating that the parties
have paid income-tax, because it ia not the intention to ineiet on insome-tax
payment as a specific qualification in all cases. but we should like to know
whether these -parties have at least eatisfied the income-tax authorities that
either their income has been nssessed income-tax, or that no tax is payable..
One of the reascna that inducsd Govermment to adopt this condition was, as
the House iteclf very well kmows, that there were comiplainte in the pasé that
boyrus applicatiovs were made in large numbers, and that licences obtained on
the strength of such boguse applicaticne were sold in the market. At one time
» mere letter-head #nd a sign-board werg considered to be sufficient qualifica-
tion for getting ecport or import licences. In order to eliminate such bogus
applications it waa found necessary to imsist upon certain conditions, and t'g’is
was one of the conditions that was coneidered € be helpful in eliminating the
hogue applications.. as also those who could not possibly stay on in the trada,
that is to eay, peorle who would not either have sufficient financinl backing in
order to enable them to handlo the trade or who would normally not be expected
to stick on to the trade.

8hri T. T. Krishnaraacherd: Does tbis mean thab people who do not pay
income-tax would not be grante,] import licences?

The Honourahle 8hri K. 0. Neogy: That ie not the pasition. If the bonour-
ably 'nember had looked into the certificate, he would have seen that the
certificato reqrired in that if a tax bas been pald, that tax should bs speoified;
sndsif 10 tax B hbeen paid. the income-tax authorities should eay thed it is
not due to any latcher cn the part of tbe parfy.



318 CONBTITUENT' ASSEMBLY OF INDIA (LEGISLATIVE) (87 Fzs. 194

Shri 8. V. Krishnamoorthy Ra0: Are the rules and regulations whisch la,
down rhe cocditinus fur the grant of iinport and export ‘ioences printed an
mado available to the public?

The Honourable 8hzi K 0. Neogy: Yes, I think so. The trade orgsniza-
tions have them. If the House is irderested in this particular question, I
could place on the table of the House a full statement indicating the prfndpleg
anl the proccdure that are followed.

8hri L. Krishnaswami .Bharathi: With reference to the answer given with
regard to the newcomer appiicalions, what is the actual percentage which has
bean accepted? Is it far below the ten per cent.? May I know whether the
ten per ceut. povmits have been given (o newcomers?

The Honourable 8hri K. 0. Neogy: If my honouralle friend has any speci-
fic case ic mnd, he might let rne know so that I could go into the case. Ten
per scat. has been fixed in. certain cases. What happens is that when the
newcomers upplications are collected, the available quantity on the basis of
that ten per cent. proportion is distributéd among the applicants on & certain
basis.

8rijut Rohini KXumar Ohaudhuri: May [ know if applications received
from bone fids traders who pay incometax  nnd who had also licenses granted
by Provincial Governments for particuler trade are not oonsidéred unless they
can prove thaé they had past deslings with Pakistan?

The Honourable 8hrl K. 0. Neogy: The honourable member is obviously
refcrring to refugees from Pakistan. They would perbaps be considered as
newcomers unless they hod previous trade dealings in Pakistan.

Shri B. Das: Mav 1 enquire if the largest number of newcomer applications
come from Madras Province and hence Government have introduced tbis
system®

The Eonourahle Shri K. 0. Neogy: I should not think 0.

' 8hri M, Auanthagaysnem Ayyanger: May I know if there are any snfeguards
provided against selling away these permits in the black-markets?

The Honouradle 8hri K, 0. Neogy: This is one of the safeguards that I
have just stated about income-tax payment and several other precautions are
also taken. [ A

Shri Biswanath Das: May I know the justiication for the fixation of ten
per cent. only for newcomers?

The Honourable Shri XK. 0. Neogy: As a matter of fact I have a fecling that
we mre unnecessarily diluting trade and reducing the volume of trade to be
handled by each individual to & very small fragment with the result that many
of these people will have no chance of surviving in the trade once the controls -
are removed.

8hri R. K. Sidhva: Despite thesc precautions, may I know whethasr it is
a fact that the permits are sold even in the Bombay market?

The Honourable S8hri K. 0. Neogy: Perbaps m§ honoursble friend refers
te. ancient history.

Shri R. K. 8tdhva: ] am talking of the last four months.
The Honourable 8hri X. 0. Neogy: I should like to have specific instances.

ProvIDENT Fuxnps oF EmpLovees oF Locar. Bopips 1N Paktstan
OrriNG ror INDIA

*194. Shri R. K. Bidhva: (a) Will the Honourable Minister of Relief and
Rehabilitation be pleased to state whether any representation has been made
to him in connection with the non-payment of provident funds of the employeea
of the local bodies in Pakistan who have opted for India?
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(b) 1s it » fact that despite several letters and reminders by various such
employees to the authorities in Pakistan no payment has yet been made?

(c) During the various Inter-Dominion oonsultations and discussions, have
Jovernment brought this matter to the notice of the Government of Pakistan?

It 80, with what result?

(d) M-not. do Govermmuent intend fo take up this matter with the Govern-
ment of Pakistan. If not, why not?

The Homourable 8hri Mohan Lal S8akseas: (a) and (b). Yes.

{¢) The question of paymeut of Provident Fund and other dues of local
bodies was discussed at the Inter-Dominion Oonference held on 22nd—25th
November, 1948 and it wae considered that the two Dominions could only
use their best, offices in settlement of these claims.  Suitsble machinery for
dealing with these claime, Mae been deviaed. Each Dominion has undertaken
to ensure speedy payment by the local bodies concerned.

(d) Does not arise.

Sardar Habam 8ingh: Have the Muslim employees who have migrated
now to Pakistan left some provident funds in our local bodies?

The Honourable Shri Mohan Lal Saksena: Yes they have.

8ardar Hukam 8ingh: Are there any difficulties in providing those amounts
to our refugees as part payment of their claimsa?

The Honourable Shri Mohan Lal Sakmena: Yes. As o matter of fsct
according to the latest arrangements between the two Dominions, they will
f!.:e &ming the good offices of the Local bodies for getting payments of these

nds.

PREXI8AS REQUISITIONED BY GOVERNMENT IN Bompay aNp Darm

*195, 8hri R K. Sidhva: (a) Wil the Honourable Minister of Works,
Mines and Power be pleased to state the number of premises which stand
requisitioned in the cities of Bombay and Delhi?

(b) How many of them were requisitioned during the current year?

(c) What is the total amount paid by Government as rent for all the
requisitioned premises and what is the amount recovered from the tenants oc-
cupying the requisitioned premises?

The Honourable Shri N. V. Gadgil: The honourable member presumably
desires to know the number of premises which stand requisitioned in favour
of the Central Government in the cities of Delhi and Bombay. A statement
showing the information desired by him in parts (a), (b) and (c¢) of his gquestion
has been placed on the table of the House. a
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Bari R. K. 8idhva: May I know that peraentage of accorurmodaticn i
reserved for Central Officials in Bombay and Delhi and also what percentage
for offices in Bombay and Delhi? —

The Honourabls Shri N. V. Gadgl): So far as Delhi is oconcerned, it iy
entirely reserved for the Officials and offices of the Central Government. Bq
far as Bombay is concerned, as regards residential accommodation, some per:
oentage is reserved in consultation with the Government of Bombay. )

“8bri R. K. Sidhva: Why no purceptage is reserved for the citizens in Delhi?

The Honourahs Shri N. V. G + The obligation of the Government is %0
accommodate Government Officers and Offices.

8hri Deghbandhu Gupta: May I know whether it has become a practice in
Delhi that all new buildings are requisitioned?

The Honourable 8hrl N. V., Gadgll: T do not know whether it is a practior
but if new buildings are available for Government purposes and if there is s
clear necessity for requisition, it is dond _

Shri Deshbandhu Gupta: Is it not a fact that this is retarding the progree:
of new buildinge? i

The Honourable Shri' ¥, V. Gadgil: 1t is a matter of opinion.

8hri H. V. Kameth: Which arc the Hostols or Hotels in Bomony whezg,
accommodation i8 reserved for Gevernment servants and where they get $op
priority?

The Honourable 8hrl N. V. Gadgil: T do not know whether it arises out of
this question.

°  8hrl Deshbandhu Gupta: In many cases where notices are served for
requisition, is it a fast that public purpose is not defined?

The Honourable 8hri N. V. Gadgll: It is defined in the Act itself and even
in the notice mention is made that it is required for publioc purposes. Apart
from this under the Act under which this requisition process is initiated, thers
is a provision for the aggrieved pirty to go to the Chief Commissioner.

. 8hrl Doshbandhu Gupta: Have not instances come to hix notice whers
people have represented that public purpose was not defined in the noticea?

Mr. 8Speaker: Need not be answered.

Mr. Homl Mody: With reference to the Honourable Minister's answer, is
he aware that in one province atleast there is no question of publiz purpose at:
all wnd heildings can he requisitioned for any purpose? ] am quoting the vers
words 'for any purpose’.

The Honourable Bhri N, V. Gadgil: I cannot answer for any province but
if it is concerning the Central Government, I shall bo in a position to answer
it. "

8hri H. V. Kamath: Is it a fact that in Bombay there is a " hotel—the
Grand View Hotcl—where accornmodation is reserved for Government ser
vants but where neither the food nor the service is satisfactory?

Bhri R_ K. Sidhva:, Mav [ know how mauny buildings were vequisitioned is
Rombny and Delhi in 113487

Tha Honourabla Shri N. V. @adil: T requice notive ot that, The {ota!
number of requisitioned houses iR given in the statement placed before the

Houre.

Wy, Speaker: When in replv statements are filed. the better course is to
studv them and thien put the further questions; otherwise it takes n lange
time af the House and othes subsequent questions for oral nnswers are harred
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ReuaBILITATION OF REFUGEES AND TowN PLANNING ScHEMES

#196. Skri Lakshminarayan 8ahu: (s8) Will the Honourable Minister of

Belief and Rehabilitation be pleased to state what was the Hindu, 8ikh and

IEn‘:ir'ij;n population in Eastern and Western Pakistan, before the partition of
ndis

(b) What is the number of refugee :ﬁl}iea rehabilitated up titl now since
the partition and what sction are Government taking to rehabilitate the rest?

(c) Have the refugee societies submitted Town Planning Schemes for the
approval of the Government of India and for allotment of land for the purpose?
If 50, what sction hins been tuk.n in the matter?

The Honourable 8bri Moban La)l 8aksens: (1) A stutement showing the
1941 census figures of the Caste Hindus, 8ikhs and Harijans population in
. Fastern and Western Pakistan is placed on the table of the House. Figures
of population at the time of partition were not available,

(b) The honourable member is refarred to the answez given by me on th
3rd February, 1049, to starred question No. 88(C) by Mr. R. K. B8idhva.
Various rehabilitation schemes drawn up by the Provincial or S8tate Govern-
ments are in the process of execution with the sanction of Government of
India. : :

(c) Yes. These schemes have been considered individually; in some cases
t:: Co-operative Societics were given assistance in the execution of the

emes.

Statemnens showifg pafulation nf Fastern and Weastsrn Pakistasn 1n the year 1941

Fastern Pakistan Weatern Pakirtan Total
Casto Hindus. 7.360,812  8,822,0h2 10,682,804
8ilcha. 1,236 1,615,782 1.5617,008
Harijans, 4,294,153 481,205 4,769,418
11,646,101 5,323,000 16,969,290

1It. is 69%ima'ecd that tho avorage mwease in population upe 16th Angust, 1947 was
twadve per ceny of the fiyures of 131,

Sbri H. V. XKamath: In connection with the rehabilitation of refugees, is
there any proposal before the Government to set up & National Housing

Carporation ?
The Honourable Shri Mohan Lal Saksens: Yes; the scheme is under con-
wderation.

§hri H. V. Kamath: May' I kmow at what stage the matter stands, Sir?
The Honourable 8hrl Mohan Ial S8alesena: It is with the Finance Ministry.

Dr. Mono Mohan Das: What is the humber of Harijan populstion still
living in Western Pakistan?

The Hanourable Shri Mohan Lal Seksana: About one and a half lakha.

Or. Mooo Mohaz Das: Has the Government any information sbout their
presont condition ? ’

The Honourable Shrt Mohan LAl Salaena: Yes.

Dr. Mono Moban Das: May I lmow what is that?

The Honourable Shri Mohan Lal S8aksaus: As & matter of fact, we have not
resuived any definite complaints. We wanted to take them out, but shey
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would not come out unless we make arrangements to take out their cattle also.
8o, they prefer to remain there instead of being taken out without their cattle.

Bardar Hukam 8Ingh: What is the line, 8ir, that we call those persons as
aob rehabilitated, and if it is crossed, we say they have been rehabilitated?
Perions who are going as hawkers or sitting in the pavements, are they rehabili-
tated?

The Hongurable Shri Mollan Lal Saksena: No. )

8hri H. V, Kamdath: In connection with scheme of the National Housing
Corporation which is under consideration of the Government, may I know how
many houses the Government proposes to build all over India?

Mr. 8pealser: Order, order. That is going into a scheme which bas not
yet been finalised.

Bardar Hukam 8ingh: How long would it tske to rehabilitate the refugees
that are still in the camps?

The Honourabls Shri Mohan Lal S8aksena: As a matter of fact, as I said on
the last occasion, the time limit set by the Government of India in its directive
is 31st March, 1950. We hope that the provincial Governments and the Btate
govemments will co-operate in completing the rehabilitation work within. this
ime, -

Hovuses ror ReFocges 1V SHADIPURA NowrtHgin ExTgNsioN SCHEME

#1987, 8hri Lakehminarayan 8Sahu: (a) Will the Honourable Minister of
Relief and Rehasbilitation be pleased to state whether it is a fact that Govern-
ment proposed to construct for sale 101 houses in the Bhadipura Northern
Extension Scheme for the Western Pakistan refugees on payment, of the cost
of construction, development etc., before and safter tsking possession of such
houses while the land under such houses was to be leased for 90 and 90 years
on certain conditions?

(b) If so, what is the reason for adopting this new method of granting
leases?

The Honourable Shri Moban La! Baksena: (a) Yes, excepting that deve-
lopment charges etc. are not included in the cost of the house. The land on
which the houses are built will be treated as on lease for 89 years and the
terms quoted by the honourable member will apply to smaller plots.

(b) The terms on which the plote are leased out have been announced in
press and copres are laid* on the table. These terms have been prescribed to
assist refugees who may find the usual terms of leases too harsh in thelr
ciroumstances and may not be in a position $o build themselves.

GovERNMENT oF INDIA
MINISTRY OF RELIEF AND REHABILITATION
{(REHABILITATION AND DEVELOPMENT BOARD)
Press Note
The terms on which plota will be leased out to refugees iu Lne rehabilitation schemes
of ihe Rehabilitation and Development Board are aauvunced for general information.
For refugees of the destitute, poor 2y lower middle classes :
(i) for the first five gears only ground rent will be recovered aasessed on the cost
of !snd plus cost of development at the Government rate of interest;
{ii) for the next 15 years, besides ground rent as above, 15 equal instalments will be
recovered to cover the actual cost of acqulaition and development;
(iii) in the 21at year, thr leasc will be renewed on Rround rent calculated et the
merket valge then prevailing the total period of lesse being 90 years;
tiv) the leaso will be non-transferable for the first period of 20 years, thereafter, the
lense will be fransfersdble with the fired option to Government;
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(v) The above concessions will be applicable in the Bbadipur,. Nizamuddin, Jungputa
. and Mstkaganj acheme. B4
2. For middle and upper middie classes, lease will be given on a tender basis.

-

MINISTRY:‘(,F RELIEF AND REHABIILITATION 3
(REHABILITATION WING)

Press Note

It has besan decided to construct, for sale to refugtes fror: Weet Pakistan, 101 bouses
in the Shadipur Expansion,Scheme. These honses will have two floors, ground and upper,
and are expected ‘to be completed within 101 days. The cost of construction of a house
excluding the cost of land, electric fittings and services ia estimated to be between Rs. 16,000
and Rs. 17,000. The plan of the housea can be scen at the aile, at the office of the Chief
Commissionor, Delhi, and in room No. 76B North Block} Central: Secrelariat, Buildinga.

2. Applications in writing arc 1o he made 1o the Chief Commissioner,-Delhi for allotment
and must be handed in before the 15th of November 1848. Applications muat be -accom-
panied by a tresswry receipt for ‘Ke, 4,000 credited to the Qovernment of India under the
Hesd of account ‘P Denosita and Advancea etc.-~Civil Deposita—Revenue Deposite™, The
next instalment of Rs. 4,000 will be called up when the application for allotment is accepted.
The balance of the price of the house willhave to be pnid at the time of receiving possession
of the house. The plot on which the house is built will be given on 99 years' leass to tho
allottee on the following terms :

&i) for the first five years onl. ground rent will be recovered assoesed on the cost of
land plus cost of development at the Government. rate of intercst ; :

(ii) for the next 15 years, besides ground vent aa above, 15 equal instalments will he
recovered to cever the actual cost of acquisition and development;

(iii) in the 21at yocar, the lease will be rcnewed on ground rent calculatad at the market,
value then prevailing tho total period of lease heing 90 yeara;

(iv) the lease will he non-transferahle for the first period of 20 yoars, thereafter. tho
lease will he tranaferable with the firat option to Governmont

]

3. Preference will be given 1o registerad refuiees. Applications should be accompunied
by suffeient proof of arrival of the applicadt in Delhi lefore the prescribed dates i.e., 10th
December, 1847 in the case of refuzeen from West Punjab, and 28th February, 1048 for
othere. Thie proof can be in the shape of registration certificate, ration cardla, oestificate
of registration in a refugoe camp or a cerlilicate of obtaining GGovermment service hefore the
preacribed dates.

Shrl Deshbandhu Gupta: May I kmow, Sir, whether it is & fact that in the
Shadipur North Extension Seheme there are about three thousand plote ready
to be allotted to refugees and they have not been allotted as the Advisory
Committee could not come to an agreement ss to the persons to whom they
shonld be given?

The .Honourable 8Bhri Mchan Lal Balsena: It is not correct to say that
three thousand plots are ready.' It is, however, tmfd that the delay in allot-
ment has been mortly due to disagreemept amongst the members of the Com-
mittee and the Committee has been addressed to expedite the same.

8bri Deghbandhu Gupta: Is it a fact that building material worth manyv
lakhs erhaps worth quite a very big figure is lying there unused besause
these plog% have not been allotted ? -

The Honourable 8hri Mohan La) Balmena: Yes; that is so; building matser-
ial worth crores, not lakhs. Now at leas$ 1,000 plpﬁs‘ have been allotted and

-

- T hope most of the material will he used up. )
EXPENDEPCRE: IN CONNECTION WiTit Frisch AND PORTUGUESE SETTLIMT®TS
1IN IwDIA

198, Pandit Mukut Bthari Lal Bhargava: (a) Will the Honourable the
Prime Minister be pleased to stgte what expenditure the Government of Indi»
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have to inour every year in conneetion with the French and Portuguese settle.

ments in India?

(b) Is this expenditure being incurred in pursusnce of Certaip agreemente
concluded between the British Government and the French and Portuguese
Governments, and if €o, is it 8 fect that the advadtages for whioch the expendi-
ture was originally agreed to be borne have now ceased to exist?

Dr. B. V. Keskar (Deputy Minister for External Affairs and Commonweslth
Relations): (a) The Government of India and some Provincial Goveruments
gs& to the French India Government an annus! sum of Re. 11,48,000/- in

Iment of certain agreements and conventions entered into with the French:
Government at different times. The details of these are given in an attached
statement, which I am plazing on the floor of the House. There being no-
such agreementx vith the  Powtuguese Tndis (roverninent, ne payments are
being made to that Government, .

(b) These agreements were entered into by the contracting parties for
theiy muti! benefit,  The Government, of India ar: ecoiosi.? wng whether under
present conditions it will be advantageous to ocontinue sll or any of them.

L]

S8TATEMAENT

Details of payments made by Qetsrrmert of India and certcin Provinednl  Qu:efmenta  to-
the Rgerch Ingiies Govervunent.

{i} Compensa'ion unier tho Cuatoms

Union Agreement. Rs.  4,20,000.
{ti) Salt Conventions :
(a¥ 1814 P& 426,000
(b) 18237 Ra. 14,000
‘o) 1839 Ra, ° 20,000

+

{iil)  Poatal Convention
W, 5,000

(Fobrusry 1041)

(iv) Qpiem Convention
(January 1045,) Ra. 18,000

Rx II IR 000

Prof. N. G. Ranga: May I kDOVI Sir, when was.the latest of these agres:
ments conoluded ?

Dr. B. V. Keskar: Ono of the ngreements was concludnd g 1946,

Beth Govind Das: Are there not such agreements which have lapged now,
and if so, are negotiations going on for fresh agreements? a

Dr. B. V. Keskar: One of W agrecmaents is ue fo lapse in Apri. The
question whether we should start negotiations for a fresh agreement or not at
< all, is under consideration.

8eth Govind Das: Have the Government of Indm been approaghed so far
"as that agreement is concerned for any negotiations?

Dr. B. V. Kesksr: I do not think so.

S8hri H. V. Kamatly Is not the termination of all these agreements the
subject of any talks, infermal or otherwise, which our Government js having
witk_the French Government?

Dr. B. V. Keakar: I may inform my honourable friend that these agree-
ments have nothing to do with any political queations at all. They are purely
commercial or relate to postal arrangemente, etc., which, really speaking, have:
been entered into beoause we thought they were for our own benefit.



386 CONBTITULNT ASBEMBLY OF INDIA (LEQISLAWIVE)  [8rit t'mB. 2048

Shrt H. V. Kamath: Tu whuat respect, Sir, are they of advnntege to us?
Mr. Bpeaker: Order, order. He can refer to the agreement.

RA¥pPADARAGAR PRO.JEOT

%1909, Prof. N. G. Ranga: Will the Honourable Minister of Works. Mines
and Power be pleased to state: .

(8) how far the investigations on the Rampadasag;ir Project have progres-
@ god; :
(b) whether the estimates thereaf are resdy;

(c) when the American experts scrutinised them and approved of them;
(d) what the latest estimate of the cost of the project is;

(e) whether the construction of a Cement Factory at Polavaram will consi-
derably economise the proposed expenditure;

(f) whether a railwav line is proposed to be constructed between Polaveram
and Kovvur to econoipise the expenditure;

(g) whether it is ?osmble to undertake the project in parts; and

(b) whether the machinery and iron and other materials needed have to be
imported from America and if so, whether any negotiations are being carzied
on with any American Company both for the,supply of materials and for the
-construction of the dam.

The EHonourable &hri N. V. Gadgil: (a) to (h). ‘I'ne Rampadasagar I'roject
[is under the administrative control af the Madrus Government and as such the
question cun best be answered by $hat Gnvunnu nt in the Previnciu! J.epislative
Assembly.

Prot. N. Q. Ranga: May 1 know, Sir, whether the matters concerning this

project are being placed before the experte who have come over here on behalf
of the World Bank?

The Honourable Shri N. V. Gadgil: 1 cannot say so far as this particuler
]roject is concerned; but generally it is being done.

Prof. N. @. Runga: Mayv T know. Sir, igeit not a Imct that the Expert
-Committee has submitted its report to the p:s;'mcml Government as well a8

te the Central Government and if o, what is it that the Expert Committee
has recommended ?

The HonourziAe Shri N. V. Gadgil: The Expert Committee has recom-

mended inany things and it is not possible within the short space of time to
Jenl with all the recommendations.

Pro?. N. G. Ranga: Is it not a fact that the Expert Committee was ap-
pointed by the Central Governmment and that it has recommended in favour
of undertaking this project immediately?

Mr. Bpealsor: I think a few days back some questions on this point were
answered.

Prof. N. G. Renga: These po'nis were not answered.
Mr, 8peaker: There were questions on the Rlampadasagur Project.

Prot, N. G. Raenga: The LExpert Ciommiittee has recommended in favour of
‘undertaking this project.

The Honourable 8hri W. V. Gadgil: So far as the recommendations of the
Committee are concerned. they are to the effect, as far as I am able to answer

off-hand, that it is a feasible project. But, the financial implications are #oe
complex to he determined so quickly.
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Prof, N. G. Ranga: May I know what the responsibility of the Central Gov-
ernment .8 in regard to ths particular project? 1 am only toid that it is the
sdministrative responsibility of the Madras Government.

The Houmourable 8hri N. V. Gadgll: The Central Government’'s responsibili-
ty in any big project is financial responsibility, in the semse, that when the
provincial Government applies for a loan, the loan is advanced on certsin well-
defined prinoiples. '

Prof. N. G. Ranga: Is it not a fact, Sir, that the Madras Government has
saled the Central Government to help it to undertake this project?

Tne Honourable 8hri N. V. Gadgll: As yet all the data necessary for final
uwpproval sre not collected. :

8hri ¥. Ananthasayanam Ayyangar: May I ask the Honourable Minister
if, besides giving financial assistance, the Central Government ie also not

und]efrtaking important projeots such &s the Hirakud Dam for construction by
iteelf!

The Honourable 8hri N. V. Gadgl: With regard to the Hirakud Project,
there was an agreement between the Oriasa Government and the Central Gov-
ernment and as a result of that agreement, the construotion has been umder-
taken by the Central Government,

8hri M, Apanthasaysosm Ayyangar: May I know is it for want of an agles
ment that the Central Government is refusing to finance the project though
it has been completely investigated and technically approved?

The Honourabie 8hri N. V. Gadgil: No.

Bhri M, Ananthasaysham Ayyungar: May I konow if it is not the only
projeot which has been surveyed and investigated at a cost of 55 lakhe and
found feasible and not undertaken ¥

The Honoursble 8hri N, V. Gadglli The answer to this guestion will be,
that the tRunpudasggar Project will cost 129 crores, It is for the Crovernmeny
of India to decide whether they should sanotion this project costing 139 orores
immediately to the prejudice of other projecte benefite from which are likely
to come earlier.

8bri M. Ananthasayanam Ayyangar: Is it not a fact, Bir, that the projects
for which three crores of rupees hive been sanctioned by the Standing IVinanos
Cotnmittee for investigution, the Narbade Valley Project, the Tapti Valley
Project, each of 1hem would cont o hundred crores?

The Honourable 8hri N. V. Gadgil: That ie not 0. ,

‘Shrimat{ G. Durgabai: May I imow what is the amount already spent for
the prelivainary mvey of this Rarnpadasagar Project?

The Homourable 8hri N. V. @aqgll: I cannot give S¢. It is much better
that this question should be asked in the Madras Assembly.

Prof. N. G. Ranga: Is not it a fact that it was stated before that the
- investigation into all these projects were expected to be completed within the
next five years and thereafter they could be undertaken?

The Honourable 8hri N. V. @sdgil: Obviously my honourable friend ie
working under some misapprehension. There ara two stages in each scheme:
one stage is the investigation and the other ie the construction. In order to
have a good schedule through the next fifteen years, some projects are under-
taken having regard to the financial position of the country and there are
other projects whose investigation has to be completed, oo ast at any stage
this country will not find iteelf unahle to proceed with any project for want
of complete investigation.
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KrisBNA-PENKAR ProveECT

#300. Prot. N. G. Ranga: Will the Honourable Minister of Works, Mines
and Power be pleased to state:

(n)'bow far the iuvestigations on ths Krishna-Pennar uroject have pro-
gressed;

(b) whether the estimates are ready;

(o) what the latest estimate of the cosp of the project is;

(d) whether it & possib.c to undertake th® project .n parts; and

(e) whether any investigations are being carried on to extend the projeot
'by constructing the third canal through Korti Kanuma and Nallamales to bene-
fit the Markapur and Cumnbum Taluks of Kurnool District and the upland aress
of Guntur and Nellore Districts which are in the famine 2one?

The Honourshle 8hri N. V. Gadgil: (a) to (e). The Krishna.Pennar pro-
ject is under the administrative control of the Government of Madras, and as
such the question can best be answered by that Government in the Provincial
Legisiative Assembly. .

8hri M. Ananthssayanam Ayyangar: Are we to understand from the
Hemorahle Moo« v that the Centre itsell supervmses no control over

any of these big projects?

The Honourable 8hri N. V. Gadgil: That is not the correct position. The
position is that the Central Government gives such direction and assistanoe
as is required by the Provincial Government concerned. @~ When the projeot
falls completely w'thin the jurisdiction of any particular province, the respon-
sibility of that project is with the Provincial Government. '

Prof. ¥. G. Ranga: Are we to understand that the Central Government is
really not taking any initiative or giving any direet'on in develoninz suoh
projeots as these with a view to imprave the food situation in this vountry and
also to minimise famine conditions?

The Honourable Shrl X. V. Gadal: The initiative is talken hath hv the Centrai
(Government and the Provincial Govermment concerned. In manv cases, 8o
far as big projects are concerned. the initiative is tallen by the Ceatral -
Government.

8hrimall G. Durgabsi: May I know whether the Honourable Minister
would think it desirable to have some kind of Central control over such multi-
purpose projects?

Mr. 8peaker: Order, order.

INTERNATIONAL: T'RADE PosITioN OF INDIA

*201. Prot. ¥. G. Ranga: Will tho Honoursble Minister of Commerce be
pleased to state: _

(8) what the latest interpationa] trede position of India is;

{b) whether it has improved or worsened by the recent brogrammo of on-
couraging both exports and imports;

(c¢) in what commodities the exports and imports have been speeded up and
o what extent; and

(d) whether the duties on imports of luxuries have been enhanced and it
s0, on what commodities and to what extent?

The Homonrsbld 8hri M. 0. Neogy: (a) Thres statements showing (i)
India's balance of trade. (ii) exports of Indian merchandise, and (iii) imports
of forsign murchandise during April—November, 1948, with corresponding figuras
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STATEMENT 1V
Baport of principolcommodities sn which $here Aave bsen an incrogee ae oompaoad to 1947

(Quantity in tons.)

— s

]

- Commodities

Tobaeoo . - . 2 i
Mioa Z 5 ; : . .
Lo . .
CutorO)l 5
Groundnut Oil . - .
Linseed Gil . - . : :
QGroundnut Seed ; :
g;gg Blt;od e 5 . .

tton Piecqgoods . ' . . :
J uto Manufaotures . " .

Te. Deormased by 521.

.

Jan..~Deo,

1947

" 14,287

. 9,667
26,668
17,046
24,621
10,498
20,642
2,172

- 22,420

iy of which wym has been imports during
respéct o, sncrease ind
April-November 1948, as compared with Apn'l-Nowmbsr 1947

Imports of pmmpﬂl commodities in

Artioles

Fish (eml;xdl_ng ésnnod)- G g

Grain, pulse and flour , i . F
Oloves . . .

Staroh, dextrine and f annn . - .
Gums and reains .
Hides and skins, raw .
Petroleum dangerous ﬂuh(ng. below
76 deg. F. moludng Potrol

Cotton, raw .
Wool, raw . - . .
Cement . . . - .
Oalcium ootnpoundl . . .
Potassium compounds " $ .
8odium Carbonates . ‘ . .
Caustio soda s . .
Sodmm hydrosulphaze. . . .

her - . . B . s
Q ninesalts ;
Gas engines (other than looomotlvu) .

Qil ongmu (other than for marine rurp_

Typewriters .
008;;, exoluding ore : 0 F G
Iron or steel . : .
Load (exoluding ore)
£ o

Qo or ter
Rubber, raw “
Salt
Motor ommb\uel. motor vans and lornes
Qotton piecegoods

¢ . sm e

Unit

owt.
Tons
COwte,
”"

Tone

Galla,

Taons..

Lbes,
Tons
Cwte.

e

”
"

L1
"

Lba.
No.

(L]
Cwte.
Tons.
Cwts,
Ov.r.u.

Lba.
Tonws.
No.
Yde.

Novemher
1947¢

16,196
4,42,560
62,042
4,381,181
55,407
768

7.66,50,769
78,679
78,82,084
55,447
52,196
19,143
8,165,488
1,90,786
50,861
4,61,668
63,154
28
6,407
14,878
8,18,667
88,635
71,228
2,259
4,84,068
86,17,879
2,388,801
7,856

1,59,93,684
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Increase
Jan.—Dec. as come
1948 pared %0
(Nov.and Deo. 1947
Provisional
figures)

"~ 19,426 ' 5,138
17,928 , 8,266
20,843 279
16,608 488
30,441 8,820

9,972 1°
86,242, 34,700
21,566 19,894
80,778 8,349

968,432 188,909

April—
November
1946+

23,069
11,560,981
1,20,418
8,06,91]
2,158,718
84,638

7:94,82,051
84,979
98,865,141
50,108
86,217
40,825
34,76,871
16,18,970
64,967
5,46,111
1,71,900
71
8,87¢

2, 18.25 5el

Incresss in
1948 over
1947 '

38,873
2,801,288 --
6,800

20,08,087
. 44,6038
8,021
21,682
16,061,383
14,23,18¢
14,106
94,6060
1,08,746
43

2,467
5,483
3,12,3580
22,843
70,083
9,769
74,208
44,25,346
13,673
6,756
58,81,887

o (i) Wgures &mnﬁ

toJ’nIy 1947 aref or undivided India

(1i) Figuree from August 1947 onwards are for Indisn Dominion only uoept. that they
inoclude the direot foreign tradeof Chittegong Port for the first fortnight of August
1947, and do not inolude India’ssea-borne Trade with_Palkistan upto November

1947,

+(i) lﬂsmu Emm April 1948 relate tothe combined trade on private and Government
(i) Trlde of Kutohhu been included from lst June 1948.
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V¢
STATEMENT VI
Inoreass én Duty
Tariff ! -
Item Nature o|2' artlole Extent of inorease
1 3
23(2) Ale, boa(-i, |;orter. older and other fer- 269, aod val. on the previous existing
mented liquore, eto. uty.
23(4) Bpirits (ozherzha.n denatured splrit). 269, ad val. on the previous existing
uty.
34 Tobnoc:g.manufsotured‘, not otherwise Rs. 8-4-0 per lb. (s.e., from Rs. 13 to
specified. Re.16.4-0 perlb,)
24(1) Olgsrs . - . 2069, ad val. gn the total duty charge-
able (s.6, fromn 309 ad val. plus
Rs. 12.8-0 por lb. to 374% ad val.
Re. 15.10-0 1b.)
34(%) Olgarettes . 269, adval.onthe total duty chargeable
(s.0. from 30éI ad val. plus Rs. 31.4-0
per thousan Ras. 12.8-0 per Ib.
whichever is hlgber to 87349 ad vai.
plus Re. 39.1-0 per thousand or
Re. 16.10-0 per 1b. whmhevor is
= higher).
34(38) Tobacoo, unmsnufactured Rs. 1- l:.bo per lbg <. Oo..from Re. 7 8.0
er to Rs. 9.6.0 per 1b.)
28(14) (a) Talcum powder, dpowder. P Nsl.
tooth paste, shaving eoap and sbaving
orearm,
(%) To&l:; reguisites not otherwise 269, ad val. (3. e. from 3Q9% to 3749%
speci ad val.).
34(8) Fireworks, not otherwise spocified . 269, aéi v;:: (4. 6. from 609, to 769,
adva
48 Fabrios, not otberwise opo&xiiﬁd oon- 2069, ad val.on the previous existing
tainingmore than 909, ofesilk inolud- duty.
ing suoh fabrice em roldered with
A:ﬁﬂomlsﬂk.
48(1) Fabrics, not otherwise epeocified contain- L Ditto
{ng more than 909 ertifioial silk. .
48(4) Fabrioe, not otherwise epecified contain- Ditso
ing more then 10 9% and not more
than 809, of silk, ete.
46(6) Fabrics, not otherwise epecified, con- Ditto
taining not more than 109, silk but
more than 10 % and not more than
909, artificinl silk
48(10) Fabrice contining gold or silver thread 2523 ad val ($ o from 609, to 769,
49 Texhlema.nufaotuxan (epecified arti- Ifthe oods con-
ocleslike bed sheete, table clothe eto.) tam not less than 26% ad val. of the
of silk or arti-{ previous exiating
ﬁm or of both. duty.
61 Books and stookings made wbollf 262{, ad val. (4. 6., from 609 %o
mainly from silk or artificie enllt % ad val.
61(8) Articles, other then cutlery and surgi. 269, ad vlal. (4.e., from 609, to 759, ad
va .) -

cal instruments, plated with gold
silver.
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1 2 S
61(9) Citlory plated with gold or silver . 28% ¢:t)i val, (1.6., from 80% to 75% ad
val.
78(1) Mot:r oara inoluding taxi-cabs ete. . 209, ad val. etindwd rate (s.s.. from

509, te 00% ad val. ) and apptoxi -
mautoly 27-1% ad val. on importd
from U.X. {¢.e., from 42{% to 84%

3 adval.)
82(1) Ivory, maoufiaotured. not otharwise spe- 25‘%‘,’&d val, (.., from 60% to 76% ad
oified.
t 3 Taye, galnes, playing cards and requi- 36% od val, (i.e. from 60 % to 759
= fo'm“l?ngl\m" ohecco  26% od sal. (ie. from 0% to 5 ;
85(1 - 8mokers’ reguisites ex: i to 9 . (t.0., from o
& and ma.l%hu. a’% wal)

8hr! B, V. Kamath: With reference to part (d) of the question, what were
the reasons that motivated Government to exclude ooametics from the category

of luxury goods for the purpose of enhanced taxation?

The Hongurable Shri K. 0, Keogy: I think Government might elsim some
kind of credit for thebl '

8hrl H. V. Kamath: What were the reasons? Why does not Government
consider cosmetics luxury goods?

The Honourable Shri K. 0. Neogy: It is a matter of opinin1. The honour-
shle member miuy lLold one view and others may hold another.

Bhrl B. Das: Will the Honourable Minister kindly review the stateraenis
laid on the table and state to the House what have been . . .

Mr. Bpeaker: The Honourable Minister need not answer thai,

The Honourable 8hrl K, 0. Neogy: The figures are of such detailed
character and the subject matter is of such great importance that I should
not like to make any statement until and unless honourable members have
studied these statements and there is a better opportunity afforded to the
House for a general discussion on this issue. i

8hri T, T. Krishaamachari: In regard to the answer to part (d), may I
Imow whether this ides of raising the duty on imports of luxuries has been
motivated by the fact that the Government do not want luxuries to be broughs$
into the comntry, or is it that they wint increased revenue?

The Honourable 8k K. 0. Neogy: The step was taken mainly, for $he
purpose of countering inflation, and this method is 8 recogrised way of count-
ering inflation: that is to say, freeing as far as possible the importation of such
articles and at the same time raising the import duty to a high figure.

Prof. N. G. Ranga: In view of the faot that suggestions were made in this
House that the State should explore all possibilities for managing the export
trade from this country itself, have Government made any progress in con-
sideration of that suggestion? :

The Honourable Shri K. 0. Neogy: Well, the matter is under examination.

Surt T. T. Krishnamachar®: Is the Honourable Minister in s position to
state that the imports of luxuries have dropped sinoe the duties were {n.
creased?

‘The Honourable 8hrl K. O. Neogy: That may be eo.

8hri T. T. Krishnamacharl: Is he emamining the position?

The Honoursble Shri K. 0. Neogy: I should Jike to have notite of thad
ey 8 DGR R e o et e s
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SrTTING UP OF A Npw SHIP.BUILDING YARD

“209. Prof. X. G. Ranga: (a) Will the Honourable Minister of Commerce
be pleased to state whether Government have decided upon starting & third
Bhipping Company and if so, on what terme of partnership with privage
capital? *

(b) Where do Government propose to have their ship-building yard?

(o) Through whom do they propose to have it oconstructed, departmental
agencies or contractors?

The Honourable 8hri K, O, Neogy: (a) No, Sir. No decision has so far
been taken to start &« Third Shipping Company.

b) and (¢). These parts of the question relate to a matter that pertains
to the portfolio of my Honourable colleague, the Industry and Supply Minister
and should be addressed to him, :

But E. V. Kamath: What action has Government taken so far on the
report of the Reconstruction Polisy Committee which submitted ite recommen-
dations sometime in 19477

The Houourable Bhrl X, 0. Neogy: This very idea ls the principal result
of the recommendations of that Committee namely the idea of havinz three
_ shipping corporations for carrying on overseas &rede.

8hA X. Vv, Kamath: How much additional tonnage have we acquired er
built since the Interim Government came into office {n 10462

The Honourable Shri X, 0. Neogy: I am atraid I should like to have notlce
of tha$ guestioh. '

VocarioNar TRANING CxNTRE®S yoBR Raruamms

*203. Dr. V. Subramaniam: (a) Will the Honournblc Minister of Ralief
and Rehabilitation be pleased to state the number and nature of vocational
training centrea opened for giving training to refugees as artisans and the
number of refugeee trained till now at Delhi?

_(b) How many persons were given employment after the tralning period?

The Hanourahls Shri Molap Lal Salksens: (a) There are five Training
Centres in Delhi for imparting technical and vocatiomal training to refugees.
482 trainees passed out of these centres up to the 8lst December, 1948. A
. statement showing the trades in. which training is imparted is placed on the
table of the House. There are aleo nine Work and Relief Centres working
under the Women's Bestion of the Ministry of Relief and Rehabilitation. The
number of twinees is 1,200 and wage earners 2,072, Training ‘in tailoring,
hand and machine embroidery, knitting is given at these Centres. There is
also an apprenticeship training scheme under which suitable refugees %re
takon on a8 apprentices in faotories and given training in produefion work.
'A% the end of December, 1948, there were 247 such apprenticea tn different
factories in Delhi.

(b) 208 trainees were given employment.

STATEMENT
Trades in whick training is imparted

Trades for men—
Blacksmithy.
Bricklaying.
Carpentry.
Machining. *
Dracghtamanship.
Fitting,

Turnipg.
Plumbing.
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Motor mechanimn.
Concreting.
‘Welding.
Tin and coppersmithy, stc.
Weaving of cotton and silk. fabriee,
Carpet wesving, ‘
Bleaching and dyeing.
Calico printing.
Cutting and tailoring.
Wood carving,
Toy making. ..
Basketry.
Footwear manufactuse.
Sosp and chemical making.
Fitter Sbop.
Painting,
Foundry.
Maesonry.
Motor mechaniss.
© Bakery.
Confectionery.

f'rades for vomen—
Stenography.
Tailoring.
Calico printing.
Embroidery.
Knitting.
Weaving.
Soap making.
Basket making and willow work,

8hri Deshbandhu Gupta: May 1 usk the Honourable Minister whether his
attention has been drawn to the system followed in the United States of America
for vooational training and where several millions of demobilised soldiers bave
been given vocational training snd where these institutions are salf-
supporting ?

Mr. Bpeaker: This is more giving information than asking! Next question.

OzaarisaTorns pové Revvoss Rmuwr Woas.

*304. Dr. V. Sutrumaniam: (a) Will the Honourable Ministar of Beliaf
and Rehabilitation be pleased to state the number of organisstions which do
relief work for refugees?

(b) Are Government aware that there is no oco-ordination between the
private organisations and the Governments relief machinery ?

(o) Are Government aware that Governmend ocontractors are exploiting

refugee labourers by paying low wages for their work especially in the manu-
facture of Rajayees, B:lioe uniforms, &bo.?

(d) Is it & fact that the Government of India prefer giving contrsots %o
private people for making Police uniforms, militery dress, edc. $0 giving such
oo;ﬁom ’mhe& associstions even though the; promise to exwcute the work
satisfactorily

-
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(e) Do Government propose to belp the relief associatiops by giving them
such contreote?

The Honourable Shri Mohan Lal Salkséna: (a) In arsas under the adminis-
tration of the Central Government the inllowing are four of the arganisations
sssisting in the relie? of refugees: (i) Udited Council for Relie? and ‘Welfare,
(i) M;)r:fnri Relief Society, (iii) Centra) Relle} Committee, and (iv) Congrees
Beva :

Information regarding similar orgsnisations in the Provinces and States has
been called for. -

(b) No. *

(¢) Government are not aware of the fact and will be grateful to the honour-
able member for such information ss he can supply. All these cuntructe ex-
oepting those exccuted by the Vocational Training Centres and the Women
Bection of the Ministry of Relief and Rehabilitation and by the Central Relie?
Committee and Provincial Governmente were placed through the Directorate-
Genvral of Industries and Supplies, in accordance with the procedure followed
by the Governgient in obtaining such supplies.

) No. .

-
(8) Yes; whenever there ia a reasonable chance of the contracts being
-executed satirfactorily. :

Brraox or INpo-Paxmerax Aczemmnre. v~
*305. S8eth Govind Des: (a) Will the Honourable the Prime Minister he

pleased to state how many Inter-Dominion agreements have been entered into
so far with Pakistan?

(b) How many such agreements or different items of such agreements are
alleged to have been broken by either party?

(c) What is the total amount spent by India ro far for such Inter-Dominion
eonferences? .

The Honourable 8hri N. Gopalaswami Ayyangar (Minister for Railways and
Transport): (a) and (b). A statement showing the Inter-Dominion Agreements
entered into with Pakistan and whether or not violations of these agreements
have been «lleged by either side is placed on the teble of the Housw.

(¢) The Conferences were arranged by different Ministries over a period of
more than a year, and expenditure was moatly on aocount of the travelllng
allowances of representatives, official eand non-official, who participated {n
these Conferences on behal? of the Governmend of India, I am afraid ib is
not possible to give the exact amound withouy very detmiled eaquiries.

SBTATEMENT

&howing the Inter-Dominion agreements entered into with Pakistan, and whether or not violations
there of have been allsged. -

Inter.Dominion agreements Whetber violations bave been al.
’ leged or not.
1. Agresgent reached in Decomber 1947 on matters calsting
to refugees. _ Yea.
8. Agreement reached in January 1948 on food supplies No.
. Agvemrat reashed in March 1848 on fo foothpplies. No.

Agrvement reached in March 1948 regarding recovery
of abduoted women, exchang ® of grisanere and othsr
mattors relating to refugess, Yoo,
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5. Agregment dated 816t Maroh, 1048 in cegurd to mogifioa-
tionsin the monetary agreement between India' and
Pakistan, - . No.

6. Agreement reached at Caloutta in April 1948 on all issues
outstanding at that time between the two Dominions,
partioularly in regard to measures for atopping the flow
of refugees from E ast Banga) to West Bengal and vice versa Yes.

Y. Reciprocal agreement for furnishing details of Govern-

ment servants arested in either Dominion No violations have eome to Noties®
8. Agreement reached in May, 1948 on oanal water dispute  There have aotually beea no
betweez East and West Punjab. breaches by either Governmeas

though there bas been differ-
enoe of opinion about the in«
terprotation of soms of the
clauses of the Agreement.

9. Agreament reeched in May 1948 on postal and telegraph

ratee. No.
10. Agreement reached in May 1 948 at officerslevsl Conference  *
regarding outstanding @nancial matters. No.

11. Agreement reached at Karsahi in May 1948 on mutual ~ No breach of the agroamantby
l:gply of esse ntial commodities required by one from the Pakistan bas come to noties
o

er and further agreoments ou dlarification and ar- but Pakictan invoked tha

rangements for fulfilment thereof vntered into in Ootober eacapo olause forits fatlusre to

1948 and November 1948. luggly the agreed quantity of
food-greios owing to fi

18. Agrevment dated 30th June, 1948 relating to payments
botween the two Dominions. ) No.

18, Bilateral agreement reachod in J1ine 1948 on air transport No.
14. Agreement reached in July 1948 regarding evaouees pro-
peorty. ' Yes.

8. Agreement reached in July 1948 on food lies. Owing to floods, Pakistan foun i
gree induly oc sappT e itself unable to supply in full

the quantity of food grains

agreod to by her.
6. Agreamsnt on recovery of abducted womer ceached in
Beptember 1948 and modified further in November 1948. No.

17. Agreoment seschsd in November 1948 at Officers level
Conferenoe regarding outstanding financial matters. No.

18. Agreement reached at New Delhi in Docember 3848 on ail
outstanding issues betwween the two Dominions, politi-
ocal, cconomio, financial, boundary disputes, partition
mattare, division of stores, eto. No.

19. Karachi (January 49) agreement regarding evacuces’ pro-
perty and other issues arising out of the agresment reached
sn December, 1948, No.

8eth Govind Das: With reference to part (b) of the question, is it not a faot
that most of the breaches of these agreements were miade by thc Paxistan
Government and ngt by us?

The Honourable S8hri N. Gopalaswami Ayyangar: It is rather diicult to
sassess the quantum of breaches on either side. Certain breachcs huve beeu
alleged against Pukistun and certain other breaches have bLeen ulleged ugainst
us by Pakistan. v

8eth Govind Das: Is it not a fact that the majority of those breaclies were
made oy Pakistan?

Mr. 8Speaker: Order, order. The honourable member n.aigllt study the
atatement. .

8hri B. X. Sidhva: Last week the Honourable Minister gave an answer %0
one of the questions regarding & press note issued by the Pakistan Government
in connection with the violation of one of the agreements, that the matter has
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been referred to the Pakistan Government and the reply was awaited. .May
I know whether the reply bes since been received?

The Honourable Shri N. Gopalaswami Ayyangar: So far as I know, it has
not yeu Leen received.

Shri B. K, Sidhva: What steps do Goveroment intend to take to have the
mattor expeditiously disposed of ?

Mr, Bpeaker: Further representations will, I suppose. be made.

The Honourable 8hri N, Gopalaswami Ayyangar: We will press them to
send a reply as early as possible. i

NEcoTiaATIONS WITH CEYION RE-RIGETS OF INDIANS

*208. 8eth Govind Das: (a) Will the Honourable the Prime Minister be
plessed to state what is the latest arrsngement agreed upon by the Govcrn-
ments of India and Ceylon on the question of rights and privileges of Indians
living ir: Ceylon, in view of the two Bills ?aased in Ceylon affecting Indians
living there?

(b) Is it & fact that the Government of India are atill carrying on negotia-
tions with the Government of Ceylon on this question?

(c) 1f the answer to part (b) above be in the affirmative. what is the result
of sucb negotiations ?

Dr. B. V. Keamar (Deputy Minister for Exterpal Aflairs and Common-
wealth Relations): (a) The citizenship righte® for ‘Indians resident in Ceglon
will be governed by the provisions of (i) the Ceylon Citizenship Aci No. 18
of 1948 and (ii) the Indian Residents (Citizenship) Bill which is now before
the Ueylon Parliament. The Act and the Bill appear respectively as Annexures
II1 and II to the published corrgspondence on the subject between the Govern-
ments of India and -Ceylon. Copies of this correspondence have been supplied
to all honourable members of this House. It will be saon from the published
correspondence -that the Government of India have not been able to agree with
several important provisions in the Ceylon legislation.

(b) and (c). No negotiations on this subject are at present being carried
on between the Government of India and the Government of Ceylon.

8eth Govind Das: Is it not a fact that some of our labourers who are working
in Ceylon want to be repatriated to India ?

Dr. B. V, Keskar: Some might want te be repatriated.

8eth Govind Das: Have the Government of India received any such applice-
tions recently ? ’

Dr. B. V. Ksgkar: I will make enquiries.

RecoEDS OF SERVICE Or REFPUGEE GOVERNMENT OFFICIALS

+*207, Giani Gurmukh Singh Mosfr: (a) Will she Honourable Minister
of Relief and Rehabilitation be pleased to state whether Gu#ernment are aware
$hat the Government of Pakistan in spite of repeated requests by the heads of
Departments in the Indien Dominion, ocslling for the rccords of aervice of
absorbed Refugee Government Officials, have not been supplying any records,
especially those of Sikh Government Officials?

(b) If so, do Government propose to take steps to get the service reccrds,
General Provident Funds and other due emoluments of the Governmen$
Ofticials from Pakistan now absorbed temporarily in services . in the Indian
Dominion.

tAnswer 1o this question laid on th e table, the questionsr being absen.
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The Homourable Shri Moban Lal Saksena: (a) Yes.

(b) Yes, action is being taken under the Agreement rvoently reached with
the Pakistan Government for the €zchange of records und payment of dues
such as pay, leave allowances and provident funds etc. of Goverument ofiicials
who lLinve come to the .indian Dominion.

PARTITION OF ASSETS OF C0.0PERATIVE BANES BRTWEEN INDIA AND PaxISTAN V

*208. Barder Bhopinder 8ingh Man: (a) Will the Honourable Minister, of
Relief and Rehabilitation be pleased to state the decisions arrived at between
Pakistan ond India regarding the partition of the ussets of (‘o-operative Banks ?

(b) What is the total amount of money left behind by Hindus and Sikhs
in West Punjab Co-operative Banks and the amount luft by Muslims in Fas$
Punjab Co-operative Banks?

(c) Is it u fact that so far no payment has been made by the Ce-operative
- Banks to any Hindu or Sikh depositor who has cqme from Pakistan and if so,
why?

The Honourable Bhri Moban Lal Baksens: (a) Some details of tho issuee
involved have been worked out and the matter is now being taken up with the:

’ Pakistun Government.

(b) The total amount left by Hindus and Sikhs in West Punjab Co--
operative Banks is Rs. " 8,54,64,746 against corresponding amount of
Rs. 1,29,40,387 left by Muslims in East Punjab. In addition claims of Hindus
and Sikhs against West Punjab to the extent of Rs. 75 l.skhs have ye¢t to be:
verified.

(c) Yes.

Serdar Bhopinder Bingh Man: Is it a fact that the Funjab Co-operative-
Bank jiow in Pakistan has got certsin securities deposited with the Reserve
Bank of India? If so, what js the amount?

The Honouratle Shri Mchan Lal Baksena: J will require notice of that.
question.

Sardar Bhopinder 8ingh Man: In case there are certain such seouritiss do-
Government propose to utilise them or withhold them, unless the Pskistan
Government allowed the West Punjal) Co-operative Banks to pay the money
to their Hindu and Sikh depositors?

Mr, 8peaker: It would be hypothetical at this stage.
IMPORT OF PLASTIO MATERIALS =

*209. 8hri B. P. Jhunfhunwala: (a) Will the Honourable Minister of Com-
merce be pleased to state the policy of Government with regard {0 the import
of plastic material, (i) raw product, e.g., plastic sheets. ets. nnd (ii} manu-
factured gaods? :

{b) Have Government examined the comparative prices of imported ruw
materials and imported manufactured. goods?

(c) What is the difference between the price of .imported munufactured.
plastic goods and that of indigenous manufactured plastic goods?

(d) What is the total quantity of plastic materials imported (i) raw
materials and_ (ii) inanufactured materiale—and what is their value (under two
separate heads)?

The Honourable 8hri K. 0. Weogy: (a) With regard to the Raw Product,
suoh as moulding j:owders, plaatic sheets, rods,. etc., licences for imports from.
the U.S.A. and other hard curreney countries were granted to regular importers
on the basis of their past imports and to actusl users on the basis of their
requireruents. Import of these goods from the U. K and other soft currency
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-eountries are covered by Open General Licence No. Xl und no licences are
sequired for their import from those countries. Imports from Switzerland
shipped up fo 81st January 1949 and from Japan shipped upto 31st March
1949, will pot also require a licence as they are covered by the Open General
Licence Nos. XII and XIII respectively.

As regards Plastic manufactures like plastic belting. siraps, plastic sliades,
ashtrays, wallets, handbags, etc., no licences are being granted for irnportution
from the U.8.A. and other hard currency countries. Licunces tor in:portation
from U. K. and other soft currency countries are being granted on a restricted
-basis. Flectrical accessories including those made of plastic material aze,
showever, on Open General Licence for Soft Currency areas, whereas they «re
prohibited for imports from dollar and hard currency areas.

(b) Yes.

(c) Generslly speaking, the prices of the indigenous articles ars about the
‘same 98 those of the imported goods, but the finish of the indigenous menu-
factures is often of a lower standard.

(d) Figures in quantity, are not available. I lay on the tablr a statement
showing the figures in value, which are available, of ths imports made in the
five years from 1044-45 to 1948-49.

R

Blalement laving the figurss in valve of import of Plastic materiale (i) Raw and manufachured,
wrdar bwo separats heads for the five years from 1944.45 to 1948.49.

(Figuree i Ra. 000.)

Deaoription. 1944.45 1943.46 1946.47 1947.48 1948-49 Remarks

‘ The figures relate

Plastsc matersal. to imPorts made at
Bombay, The im-

poré figures ad

() Raw 25 ° ...  other porla. are not
Ali) Manufaotured. 84 381 17,80 25,05 398  available.
{upso Novem-
ber 1946
i only)

Shri B. P. Jhunjhunwala: What is the criterion on the basis of which®
quantitative restriction is imposed by the Government on imported anufac-
tured goods? oa

The Honourable Shrl K. C. Neogy: Will the honourable member refer to .
the particular point in my own reply? Is it 8 general question, or is it with
reference to plastic goods?

Shrl B. P. Jhunjhunwala: My question is regarding piastic goods. The
Honourabje Minister has stated that restrictions are put on the iruportation
-of manufacturcd goods from the sterling areas. What i the criterion en which
this restriction is put?

The Honourable 8hrl K. O. Neogy: The restriction is mainly Jetermined
r'%y the availability of the required article in India.oub of loecsl manufacture.
‘This is the princtpal consideration.

Adrl T. T. Krishnamachatl: May I know whether there has been any
eramination of thie question, whether the matter has ticen referred to the



STARRAD QUESTIONS AND ANBWERS 403:

Tariff Board to determine if the industry needs protection end if profection
should be given to this industry?

The Honourable 8hri K. 0. Neogy: That is 0. The whole question of the-
plastic industry is being examined by the Tariff Board a4 the moment.

ghri T. T. Krishnamachari: Am I to uhderstand that this quadtitative:
restriction or. goods from the sterling area is a temporary arrangement?

The Honourable 8hri K. 0. Neogy: It is not intended to operate as a
protective measure at all, temporary or otherwise.

8hrl T T. Krisbnamacharl: What is the idea really behind this quantitative:
restriction ? .

The Honourable 8hrf K. 0. Neogy: The idea is conservation of our foreign
exchange as far as possible, that is to say, we are not expected to utilise our
foreign exchange for the purpose of importation of articles which can be had:
within the country out of local manufacture in sufficient quantities.

INPLUX OF REFUGEES FROM PAKISTAN

*210. 8hri B. P. Jhunjhunwala: Will the Honourable Minister of Relief
and Rehabilitation be pleased to state:

(a) the totel influx of population from Pakistan, (i) Eastern Pakistan and'
(ii) Western Pakistan, into India till 318t December 1948; and

(b) the financial burden of such influx on the Public Exchequer till that
date?

The Honourable Shzl Mohan Lal Saiaens: (8) The honourable memher
is referred to the reply given by me to part (a) of Btarred Question No. 90
by Shri Biswanath Das on the 8rd February, 1049.

(b) The totsl expenditure so far reported on relief and rebsbilitation is.
about 2168 lakbs.

OBJBOTIONS BY WHEISKY MANUFACTURBES ASSOCIATION, LONDON FOR PLACING
OrpEBS WiTH MR. BuTLER

*211. Sirl Labshmifirayan 8aku: (a) Will the Honourable the Prime
Minister be pleased to state whether it is a fact that the High Commissioner
for India in the U.K., placed an order for whisky for the Indian Army with
one Mr. Butler?

(b) If so, is it a fact that the Whisky Manufacturers Association represented-
the matter to the Director General of Supply in India Office in London and
asked the reason fcr giving higher rates for whisky than the market price
prevailing in London?

(c) Did they state that if this contract were giver: tc Mr. Buller, the *
Association would refuse to supply whisky in future to the Indian Army?

(d) What action did the High. Commissioner in consequence iake ¢&n.
respect of the said contraot?

Dr. B. V. Keskar (Deputy Minister for External Affairs and Common-
wealth Reiations): (a) to (d). No order for whisky weas placed with anyone
of the name of Butler. he transaction was a normal one sonducted on
behal! of the Defence Ministry through normal channels. An order for the
supply of whisky was placed, in accordance with the prescribed rules for the
placing of, Government contracts, with H. Bensons Ltd. The High Commis-
gioner's attention being drawn to it, he suoceeded lafer, through the good
offices of the Scotch Whisky Association, who are not traders but an association
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eontrolling the market, in securing the entire supply at a lower price. This
-effected a saving of approximately £6,000. Legal opinion was received tha$
the contract with Bensons having been completed, oould not be terminated.
‘fhe matter was thereupon compromised by the payment of £400 to Bunsons
Ltd., which was the amount actually expended by them in their attempts to
secure supplies. Even so, there was a net eaving to Government of nearly

£5,600.

8hri H. V. XKamath: Are all our purchsses there made through the Director-
‘General of Stores and Supply in the India Office ?

Dz. B. V. Keskar: There is a fixed procedure for-securing such supplies
and that procedure was fallowed in this instance aleo.

Shri H. V. Kamath: ‘Who is th‘e purchasing sgent with the -Government
«of India in England?
Dr. B. V. Keskar: I requi.re notice of that question.

gari H. V. Kamath; Is he a Britisher?
The Holourable Shri Jawaharial Nehru: Noy Sir.

8hri H. V. Xamath: Has the Honourable the Prime Minister's attention
been drawn to the latest etatement of Shri Sarat Chandra Bose wherein he
says that the purchasing agent with the Government of lndia in England is
<one Mr. Cleminson who had appointed on behalf of tho Government of India
one Mr, Potter as official broker; and may I know whether it is *true (bat
purchases which are made through the Director Genorai of Sicres are in
actual fact only nominally so made?

The Hononrable Shri Jawaherial Nehru: As a matter of fact I ventured to
give a reply to most of the pointe raised by the honourable member a few
daye sgo in answer to a question. With regard to the further statement pur-
porting to come from Mr. Sarat Chandra Boee I can only regret that siate-
ments are made which have extraordinarily little relation to facts. It amazes
me that any pereon who in the faintest degree considers himself rexponsible
should make such statements without the slightest refervnme to unybody.
Mr. Sarat Chandra Bose wae in London and on arrival in India he did not
try even to verify the statements which he had made: on arrival in 1lndia
he did not try to put himself in touch with anybody und find out whether
his statoments were correct or not. He could have done that. In fact most
of the statements that he has made are, like this present one, incorrect snd

completely baseless.

®* Moy I inform the House in this connection that Lluclia House in I.oudon
is a very big organisation which not only carries out its old functions such
#8 they were but carries on all the functione of India Office which ceasea to
exist and which were transferred to India House. Further, now—since the
last year and half—it is on a par with one of our principal Embaszics. It
carries on, in addiion to its own functions, the old functions of the India
Office which are still continued, as well as diplomatic and consular functiuns,
with the result it is 8 very big establishment now. Many of the people
employcd there have been employed previously, that is from the pruvious:
regime. Some have come over from India Office—old hands with Adfteen or
twenty years service. What we have attempted to do is naturally to chenge
the heads of departments and the principal officers, and we have succucded
in doing that. The heads of departments and principal >fficars, I believe, are
Indian now. Most of the English staff are clerical etaff and the lower staff.
Even in regard to those it is our ceaseless attempt to change them. But may
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I mention to the House one or two matters in this conunection? First. of all
it is uot a particularly easy matter to send there large 1.umnbers of clerks from
India for the clerical work. Apart from the expemnse involved it is rot easy
to find suitable men—suitablec not from the point of view of competenme of
doing the work; that we will find no doubt—but suitable from the poiut of view
of beinrg able easlly to fit in there. This is 8 difficulty not only for the clerks
themselves but even greater for their families. We cannot send them for long
periods without the families also being sent. 8o it is not an easy matter.
But we are scnding them more and more. Many fit in; many do not fit in and
we have to bring them back. All these difficulties have to be considered. Aa
a matter of fact a !arge number of people employed there—old s¢mployees—
have been replaced by Indians who have been sent thete. But, as I said, we
have started at the top and we have succeeded in that. We now prcposs as
an efficienoy measure, which may also of course bring ahout econnmy to over-
haul the whole steff with the help of the High Commissioner there and with
the help of some officer ot from here, so that we can meke the working
more efficient than it is at present. My own persanal experience of ite work
during the last two or three years as a result of watohiog it from le¢re and
also during my lest visit to England was that there has been a great improve-
ment in the efficiency of the work there generally speaking and a geieral co-
ordination of an extraordinarily complicated structure.

8hri M. Ansnthamyanem Ayysngar: May I know what are the more
important India Office functions which still cantinue aftcr the Independence
Act was passed?

The Honourable Shri Jawaharlal Nehri: Mostly pensions eto.—psyments
of that type which are pretty extensive.

8rljut Bohini Kumar Olaudburl: Maey I ask for whom this whisky is
intended? 1Is it for the entire Indian Army or for noun-Iudian officers of the
Army?

Dr, B. V. Keekar: That question sbould be addreseed to the Detenoce
Department.

The Honourable Shri Jawaharlal Nehru: No, no. I will snswer jt. I
regret the habit to refer questioners to other Departimnents. In so far as we
ean we should answer the questions. ‘If there is anything that remains it can
be asked from the other Deépartmens.

With regard to the present question, it is meant for the Indien Army, both
Indian and non-Indian.

Bhri B. Das: Has the Honourable the Prime Minsiter examined with the
help of the Honourable Minister for Industry and Supply the files dealing
with the mcope of purchases in London, and has he also come to know that
there arc various cases where the High Commissioner in J.ondon hee himself
faken ppersonal interest in the placing of orders, which was not the practice
even with the fonwer Government which the Honourable the Prime Minister
has succeeded?

The Honourabie Shr) Jawaharlal Nehrm: I do not know which matters the
honourable member is referring to If it is relating to this whisky . . .

Blri B. Das: Not abouf whisky.
The Hobourable Shri Jawahsarial Wehrua: How can I amswer about odd

-

questions, In this particular matter, because this question was put we took
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special interest and we found that the High Commissioner knew nothing about
it till be was directly approached by the Defence Ministry to intervene and
help tbem. .

Mr. Tajamul Husain: Do Government propoee to teke action against thosq
people who make fulse and recklesa statemente against Governmeot, and i
pot, why not?

The Honourable 8hri Jawaharlal Nehru: We will have to have a eeparate
Ministry for that.

Mr. S8peaker: The question hour is over.

(b) WERITTEN ANSWERS,
QazgTTED L OFFIOERS IN AND WORKING OF LABOUR BUREAU

»212. S8hrimatl Da¥shayani Velayudkan: Will the Honourable ¥inister of
liabour be pleased to state:

(a) the number of Gazetted Officers in the Labour Buresu; and
(b) the nature of the work of the Bureau?"
The Honourable 8hri N. V. Gadgil (Minister for Works, Mines and Power):

(a) Seven.

(b) The Labour Bureau is responsible for (i) colleotion.and compilation
of statistics under various Labour Acts (ii) conduct of 1esearch into specific
labour problems with a view to furnishing data required. by Government for
the formulation of policy and (iii) publication of intelligence regarding labour
matters through the media of a monthly Labour Gazette, Liabour Year Books
monographs, etc.

Foreior InsURANCE COMPANIRS

*318. Dr. P. 8. Deshmukh: (a) Will the Honourabls Minister of Com-
merce be pleased to state the’number of foreign Imsurance Companies carrying
on business in India? \

(b) Are there auy restrictions placed upon chh Compaaies?

{¢) If so, what are they?

(d) Have Government information regaming the exten! of business done
by Indian  Insurance Companies in foreign countries?

The ‘Hosournble Shrt K. 0. Neogy: (a) 107.

-

(b) and (c). Thero are no restrictions placed upon such aoinpaniea other
than those provided for in the Insuranee Act, 1938. I would invite special
attention to the following: (i) Section 27(2) which requires investments in
Goverument nnd approved securities ta cover the full adjustcd life policy
lisbilities in Indin; (ii) Beotion 27(4) which requires that thess investmients
should be kept in trust in India; (iii) Section 62 which empowers the Govern-
ment of India to impose such further special requiremenis as may be consi-
dered necessary having regard to the treatment meted out in the country
outside: India in which the nor-Indian Company may be incorporated to In:dian
companies caerying on insurance business there; and (iv) Section 64 which
requires the books of account_and registers of such compunies to be maintained
at the company's principal office in India. '

(d) Yes. I lay on the table a statement giving $he requisile information.
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The figures for 1947 are as fallows

{exduding thoee relating to Pakistan) :—
(i) Life business (1) afectedin 1947 and (2) in force on Slst Decegaber 1947.

Number of Poligies Suminsured including Annysl Premium incom9
Bonuses
New Totsl New Total New Total
(1) (2) (1 @) (1) (2)
t6, 500 849 6-61 2588 &1 1-43
- aroves, ororea. crores. orores.
@ii) Fire Insurance . Net Premium in 1947 Ra. 1:50 orores.
{il) Marine . ' = " " ,» 0°48 crores.

(iv) Misc. . o " " . 0-15 aroree.

REOIPROOAL RIGHTS FOR INDIANS To DO BUSINBES IN FoBEION CoUNTRIES

*214. Dr. P. 8. Deahmukh: (a) Will the Honourable Minister of Com-
merce be pleased to state whether we have seoured any reciprocal rights of

doing business in any foreign countries whose nationalz are boing permitted
to do businese in India?

{b) Ras this matter been recently examined?

(o) If 8o, what arc the conclusions reached in this tnatter?

The Honourable 8hrl X. 0. Neogy: (a) to (c¢). I would invite the honour-
wble uiember’s attention in this cobnection to his starred question No. 230
anewered by my predecessor on the 11th February 1848, regarding the facilities
offered to Indiane in foreign countries for the opuning of and establishmens
of commercial concerns. The information so far colleoted from our Einhasesies
and Trude Comnmissioners abroad regarding the restriotions placsd on Indian
busincssmen setting up business conoerne in foreign enuutries, is laid o~ the
table of the House. This infocrmation reveals that some foreign Govcenmonts
have imposed certain restrictions, and the question of removisg these disabili-
ties is now engaging Goversment’s attention, particularly having regard to
the faot that no restrictions have so far been imposed on any foreigner c&rry-
ing on lawful trade or business in this country.

Statement showing €he rvestrictions on the activities of the Indians engaged in trade and
sommerce in Lhe countries abroad '

CoUxTRIES AXD THXIR RESTEICTIONE OX THE AOIIVITIRS OF FOREION Busnizsmame

Meance.—There are po restriclions on the ectivities of Indian traders as auch bat all
foreign natiouals are subject to the folowing regulations in trade matters :

(i) They have to secore businessman's identity card which specifies the profession oz
professions: chosan, the Department, or Departmenta where they csn do business
snd tieir righte and obligations in Yhe conductica of their business. They cansut

in any commerce or trade other than that epacifed in tho card or outside
the territovial limits indicated therein.
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{(ii) The businessman’s identity card cannot be issued to them, except. in exceptiona}
casea, unless they have received suthorisstion to reside in France and mre ot
in tbhat country only temporarily or without an ideatity card. It is siso mot
issued to those who have declared that they have come to that country for s
reason other than that of engaging in trade.

(iii) The businessman’s identity card can be withdrawn if falss reasons have besu given
to obtain it or if the holder i declared bankrupt or condemnsd for crime, with-
out prejudice to any expulsion order which mey be served on him.

(iv). The identity card prescribed for (a) partners held jointly and severally responsible
for the company's debts, {b) presidents of board of direciors~of & limited com-
pany, (o) administrators of limited companies, (d) persons mensging s branch
or agancy is the businessman’s identity card. A managing director is considered
8 businesaman only if he is the chsirman of the board of directors and in such
cases he must hold » businessman's identity card. In the case of geners! director
or administrator the identity card should bear the mention of president or admi-
nistrator as the case may be. If tbe businessmen in question alreedy possesses
a foreign buainessman's card ‘‘no purpose is served’’, i.c., he must obtsin the
identity cerd preacribed for a general director or administrator in addition.

{v) The fact that an slien haa been residing in that country for a great many years
does not dispense him with sectiring the businessman's identity card in order to
operste a busineas.

{vi) Business underiakings relating to road transportation, travel sgencies, wheat.
trade and especially canvessing (bank canvassing) are closed to foreigners.
Bmployment of alien workers is permitted only upto the preacribed percentage
for the profession. Alien workers have to obtain worker's permit.

It may be added that the French- Law provides that aliens wishing to exercise a com.
mercis] or industrial oocupation will be accorded the same treatment as that in force for
Freachmen of the same profession in their respective country.

United States of America.—The princips! and real dissdventage from which the Indisn
busizezmmnen there actuslly suffer and from wbich all their present disabilities evidently
eccrue arises from their insecure status under the immigration laws of that country. The
Indisn bhusinesamen established in or visiting that country do not have the seme atatus ss
the American businesamen established in or visiting Indis have, f.c, they are not allowed
to atay there as long as they wish or their business demands. Indisns desirous of ecquiring
technological training in the U. 8. industry, private firma and business aa private individuals
are not permitted to stay there for a period neccssary for them to learn and acquire the
desired technological experience and training for their chosen vocation. Even those who
are now eligible for U. 8. citizenship are not, in a commercial sense, treated on equal terms
with the businessmen of many other conntries. The following disabilities also attaching to
ether aliens apply to Indians in addition :

(i) In the establishment of the corporate form of business it is required that of the
minimuwm number of three directors st least one must be a U. 8. citiven and
vesident of the particular state. .

(ii) The non-resident alien who is not engaged in business in the United States but
derives an income from sources in that oountry of § 15,400 or leea is taxed at
the rate of 30 per cent. thereof and is given a personal exemption of § 500 only
so that he pays & higher rate of income.tax than a resldent olien or a citizen. .
Residence ia & matter of intention but where the slien is under compulsion of
leaving the oountry upon the expiration of his vlea- period he is regarded as a
non.resident, at least for purposes of income-tax.

United Kingdom.—Thero is no anti.Indian legislation, regulation or nbtification in that
sonntry, but sppsrently they are subjected to the restrictions that apply to other foreigners
m U. K., though this has not been definitely stated by the Trade Commissioner. .

South American countries and Argentine.—There are financial restrictions governing the
entry of foreign money and centrols and the movement of funds, and remittances of profits and
dividends. There has also been & proposal to compel employment of Argentino nationals aa
elcrical siaff hut no orders te this effect have yet been issned.

Uruguay.—There is no discriminstion against foreign nationals.

Venezuela—In general terms, the Constitution gnarantees to foreigners residont there,
without prejudice to inter-national agreements, equal righta as nationals of that country
Besatrictions may, however, be imposed upon the exercise of the righte enjoyed by all
foreignera, or by a certain class thereof, *whenever cnﬁ;d for. by grave veassons of internal
or externsl security, or of public health and welfsre. As far as Immigration is concerned,
no persons are accepted except those of the wiite races. Foreigners wishing to enter thaé
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vouotry must apply for & permit from the Ministry of Foreiga Akliu {ia Caracxs), giving i

cestain particulais including those relating to professionsl activities and capital or mesns of

livelihood.

Honduras—Foreign firms desirows of establishing tranches in Honduras bave vo sabmit
for record in the ltegister, maintained for privale traders and fims or compamies, recognilion
of their legal status and certificate of the Hondarenian Coosul as to thewr coamstitutios snd
authorisation under the laws of their respective countries, in addition to the particulare
required from Honduranian anationals.

DBolivia—There are no restrictions- other thau tbose applicable to Bolivisns themselvas,

Panama—Thero are no diecriminatory restrictions. The retail trade is, however, reetricted
to the following classes of foreigners : .
(i) Those who on the coming into force of the present Constitution were naturalissd

Panamenians and married to Psnarcian ualionals or have children of Panamenian
nationality. [

(ii) Naturalised Panameniam not included in the preceding item 5 years after haviog
obtained definite citizenship.

(iii) Naturalised Panamenians not included in the preceding items who at the time of
the enforcement of the preaent Conatitution were engaged in retail trade socording
to the law; and also foreigners in similar circumstances.

(iv) Legally coustituted companies or aasociations of persoms consisting of foreigmers
so empowered individually and also thoss who, while nol, sa constituted, were
legally engaged in retail trade on the coming into force of the present consb-
tution, Foreigners not authorised to engage in retail may however, partioipate
in companies which rell products of their own manufacture. Nationals of tioo
Btates having enterprises or organisations in the Iatbmus of Panama™ in which
Panamenians are emploiyed, may engage in retail trade, always provided thst

such nationsals are legally domiciled in terrilory under the jurisdiction of ihe

-

Republic of Panama. i
&1. Buiador.—Persons of Aiab, Palestinian, 1'urkish, Chinese, Leobanese, S8yrian, Egypliun,
Persian, Indian and Armenikp recas—irrespectiive of the nstionality they may posseas or
bave aoquired—cannot indulge in any commercial or industrisl activities or participate as
partners in commercial or industrial concerns. ?
Ceylon—There sre no restrictions on the activities of Indian traders as such. They ars,
however, subjected Lo the following restrictions, as any other foreign national :

(i) They cunnot fish in Ceylon waters for profit.

(ti) Every road service licence issned to a company is subjeot to tba condition that Use
licence will be revoked if at leest eighty-five per cent. of the slare capital of
the company is not held by persons who are Ceylonese.. ‘‘Ceylonese’’ means a
person domiciled in Ceylon and possessing & Ceylon domidle of origin.

(iii) In accepting tenders for Government contracta preference is given to the tenderer
who specifies the lowest percentage of non-Geylonese labour which he proposes

(o employ for the purpose,

Iven.—The foreign businessmen including Indians are subjected to the folldwing restrio-
tions~
(i) They: cannot become members of local Chambers of Commerce.

(ii) They cannot become Directors of Companiee with monopoly rights, such as Tele-
phone Co. and other public utility eervices organisations.

(iii) They cannot act as Brokers or Clearing Agents.

(ie) They cannot operate hotels, gerages, cinemss, theatres, etc.

(v) They canrnot own agricultural lend or properties, except those required for their
business and residence.

(vi) The foreign exchange®regulations hit hard the Indians in particular. They are
not allowed (o remit money to India to mest the family expenses, inzurance
premia, eotc. Even for their air e to India they have to get money
from India as it bas to be paid in sterling and the Irsnian Government do mot

give it. "
(vii) Forsigners desiroua of etaying there for more than a month have to obtsin residen-
tial permit on payment. Even travelling from one town to the other is subjoct

to permit syetem.

(viii) They are not permitted to leave that conutry anless they fhsve
certificates from the Exchange Control Depairtment, Incometax
Melli and the Police Dspartment,

%t:dumd clearancn
paﬁ.ment,' Bank
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.(ix) Indisn tudor‘ are not sllowed viss for that country unleas they have an eetablished
bosiness _house there or intend to go there for touring. - Even for the old treders
it is difficult to obtain vieas. New traders are not vormally granted visas.

(x) Th;);l cannot reside in frontier towns, This Jaw hes not yet been enforced strictly.

ere i 8 lerge number of Indian mercbents in Zshiden snd Kborramahahr
which are on the frontier.

{xi) They hsve to obtain s special licence for treding.

Iranien Government hsve sleo enacted 8 law which would root out foreigners from the import

trade of thet country and elso drssticelly curtail their other trading sctivities. Full details
have not yet become svsilsble,

Carada.—The principal end real dissdventage from which Indian businessmea sctnslly
-suffer is the lack of their status there under the immigration laws of thet country. Although
there ere no staintory restrictions on the conduct of trede by Indians, the temporsr.- non-
immigrant vise ®hich is ususlly granted to them mekes it not only impossible for them to
stay there for any length of time to carry on their business but also etrictly spesking, it Jdoee
not, in effect, even permit them, under the immigration laws, to engage in business oth
then thet of e trensitory nsture.

Although there sre no legsl restrictions on the activities of Indisn businessmen in Cenads
apert from those sccruing from lmmigration Laws, it is understood thet in the province
of British Columbie where the msjority of Indisne reside, there haa slways been & certain
amount of unwillingness on the part of some municipal organiestions to grant licences
Indiana to do business.

Countries 1within the jurisdiction of the Trade Commissioner at Alexendria, viz., Egypt,
Turkey, Syria, Palestine, Trans Jordan, Saudia Arabia, Irag, Arab shore of Persian Gulf
intluding Rakrein and Kuwait, Muscat, Sudan and Yeman-~There sre no exclusive legal
restrictions egainst. Indiens as ench. Whatever regulstions there sere, they sepply to !l
foreigners equell®. Information regerding the restrictions on foreigners in these countries
hes been promised by the Indien Trsde gommimioner and mey be swaited.

Australin—Indien businessmen permsnently domiciled in Weatern Austrslie cannot be
registered as owners or occnpiers of e factory nor can they be employed or engsged by the
-necupier of & factory unless they were ro registered or employed, ss the case msy be, b
Ist Flovnmber, 1803. They cannot siso be registered as occupiers of or assistents in s ﬂlﬁ

shop. Thus Indiens are clesrly prevented from working in or owning & ehop or e factory
in Western Australis.

The case of Indisn nationsls not permsnenti domiciled in Australis is covered by an
agreement between the Governments of Indis end Australia concluded in 1804. Uinder that
egreoment Indians ere not eligible to enter Auetralia for the purpose of eettling there perma-
pently and following sny occupation they mey choote. Rona fide merchsnte msy however
go end remein there indefinitely provided they retsin their status as merchents, i.e., they
engege in promoting trede hetween the two countries on 8 wholessle hasia and tuv the extent
of not leas then £ 500 per year. The term ‘merchant’ does not spply to retail shop-keepers
and hewkers. An established house in Indis csn also send e representstive to thet country
to open & Branch there provided the shove-mentioned condition is estisfied. If the volume
-of trade exceeds £ 1,000 in velue, the representstive wonld be permitted to import en

assistant from Indis. The maneger would be entitled to introduce his wife and minor
+hildren with him. ’

If an established firm in Indie doing overseas trade wishes to send s representative to
Australis to inspect conditions or book orders there will be no objection to their doing so.
Previous suthority to land is not necessary but # is understood thet it is desirable that ths
rupresentative should hold eome credentisls in sddition to & valid passport.

Colany and Protectorate of Kenya—There sre soversl ordinances which do not contaln
any provisions discriminsting egsinet Indiens but their edministration bus shown that their
operation in msjorit-- of casee end their continuence is directed sgsinet both the Indians and
Africans in particnlar.

Tanganyika Tervitory—There is no anti-Indien legislstion there, in farticuln. Restrlo
‘Jons epolying to other foreigners which may inter alia epply to the Indisns rexiding is
“Tenganyiks have not besen indicated.

New Zealand—They are not subject to smy disabilities.

Feeneh Establishmenta in /ndia.—There sxe no reetrictions. !

Bedgium —Essblishment of & foreign husiness concerna la subject. to permits. Annlications
»re examined with & view to sseing whether the sppllcants jaeet the rennlremsnts Ilnid dnwn

for she exercine of their professions end whether their activity” would benefit.
economy.
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Indonesiu.—In theory Indians are subject to the same trade regulations which apply to
other foreign nationals. Difficulties experienced by them in the matter of import and ezport
trede are mentioned below,

Import Trade—All imports are effectod through Govermment orgunisations. Restiictions
on the issue of licences for private imports apply to all

Rxport Trade—Although there are no regulstions discriminating agsinst Indiand, it is
alleged that in practice all the better quslities of exportable cammoditles are
made available mainly to European and American concerns whiie otbere are
allotted comparatively ema!l quentities of such commodities.

Vepal.—Foreigners are not sllowed to establiah commercial concerna wexoept when they
are clearly to the benefit, of that ocountry.

In the case of concerns of limited liability financed jointly by Nepalese and non-Nepalese
astionals, the voting strength in the meeting of the Bosrds of Directors is always ensured
in favour of Nepalese nationals irrespective of the proportion of investments among Negalese
snd non-Nepalese.

Customs duty is charged gom forelgners in monthly instaiments wbereas Napaisse aubjects
cap pay it annually. .

Switzerland —Cbaracter, health and integrity of foreign nationals, the line chosen and the
kind of activity to be pursued by them are investigated before granting business permits

to them.
Siam.—~There are no reatrictions.

Netherlande—Establishment of foreign corunercial undertakings is subjeic to lieunces
the issue of which is governed by various factors including investment of ad Aoc proportions
of Netherlands capital and conetitution of the Board of DLirectors, Emploement of foreigr
labour by foreign business concerns is also subject to licence and perminsion for emploPiog
foreign clerical ataft is usually refused.

Burmae.—8tarting of new foreign enterprises ie disfavoured particularly by refusing emigre
tion and immigrstion facilities t4 personnel of new firms. Matters in regard to reenir)
into Burma of non-evacuee personnel of even -old established conceras have been made
difficult frequently. Entry and duration of stay of foreignera in Burma are strictly regulated
Although there is no statutory discruvination against commercial concerne having foreigner«
in their employ or having foreign capitsl in their investments in the matter of import licences.
preference is given to indigenous Burmeee concerme.

Afghanistan.—(i) Foreigners desirons of doing business have to secure a trading permit.
Tha permit has to be renewed annually and a feo is levied depending upon the amount of
customs duty paid during the preceding year. If a trader hes paid no customs duty during
the Treoeding weal, the duty paid during the year before is taken to determine the fee.
8hould a trader pay no duty for 3 years. he is considered unfit for trade uniess he gives a
sabatantial reason for not doing so and invariably his trading licence is not renewo:d. The
Government has full authority to cancel the permit once granted at any time, should the
behaviour of the person concerned is found objectionable. In the caso of fresh applicants,
it is left to them to determine the class in which they wish to be put for the pavment of
fees for the trading permit. A

(ii) Foreiga nationsle can maintain their accounte in their own language but they have to
produoe a true copy thereof in Persian while submitting them to the Income-tax Commissioner
at the end of every yesr or to courta or other departments of the Afghan Government. The
reaponsibility for the accuracy of the translations lies on the trader cancerned.

(iii) In assessment of income-iax in the case of foreign traders normal expenses of frudm
are not allowed beyond a certsin minimum for calculating net profits.

{iv) No joint atock companies with foreign inveatsients can be formed except with the

mission, of Afghan Government. There is no proper company law in operation. Each case
s considered on ite merits. In no case is a foreign company permitted to invest fully ite
espitsl in any industiial concern unless it is to explore the possibilities of mining oil, ete.
Poreign husiness concerns doing busineas on a large scale can be successful only if the locsl
administration ia entrusted to the Afghans. The compasition of Directorates between foreigners
and Afghans should be such as to give them almost equal representation. The Chairvwe

sbould be an Afghan.

{v) Although theze is no law discriminating between Afghan and foreign tradera. the
forroee are given preference over the latter by the officials.

{v1) Poreign natiouals csnnot engsge themselvee in the profession of brokery.
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- (vii) ¥oreignema are not eligible for slection as members of ‘Chambsrs of Commerce’ one
of the functions of which is to hear sppeals against decisions relating to trade disputes. The
‘Chambers of Commerce’ aleo introduce traders and commercisl institutions in Afghsaisten
to those in foreign countries. They are aleo consunlted, when neceasary, by the Government
in regard 1o matters relating to irade and commerce.

Norway.—(i) Only thosa are granted permuts, called ‘letter of commerce’”, for doing
business who are ruading and have resided in Norway for not less than two years. Persons
not fulfilling this condition but wishing to obtsin orders for foreign merchandise—for their
own account or for some one else’s sccount—can obtain & special permit called "*Handelpase'
for this purpose o payment of SO Kr. Thia permit remains valid for 156 days from the
date of issme. Directors and officers of non-resident firma working through s representative
hulding a husiness permit need nnt obtnin ““Handelpaes’.

sii) The Administrators and Directors of joint stock comnpanies established by foreign
netionals must be residing in snd must have resided for not. less than the lsst two years
The permanent Director of such g company muat secure a ‘‘letter of commerce'’. I the
Director is not a member of the ‘Board of tlie Company, the member of the Board must
secure the ‘‘letter of commerce’.

{iii) For the purpose of issue of import licences firms employing aliens or whose capital
is partly or entirely foreign are grouped together according to category.

Sweden—Foreignera wishing to engage themselves in business have to oblain & permit from
the Government. Even those holding sucb a permit csnnot engsgze themselves _in travelling
salesman trade or bargain eales. An alien wishing o act ax travelling saleaman, for his own
account or some oue else’s in connection with the nale of merchandise for delayed deliver
can do 80 by paying a special tax. An alien cannot be the principal ship-bnilder of s Swedili
veysel. An slien cannot hecome a member of the Board or Managing Direclor, holder of a
power of sttorney, auditor or liquidator of a limiied company.

Dirgor ConTROL oF CENTRE OVER MINERAL RESOURORS IN ProvIRORS

*215. Bhri 8, Nagappa: (a) Will the Honourable Minister of Works, Mines
and Power be pleased to state whether there is any proposal from the Govern-
ment of India to bring the mineral resources of the provinces undsr their dirgtt
oontrol?

(b) la there any foreign investment in any of the mineral rerources of he
Couttry; and if g0, un what understanding has such investment Leen permitted?

The Honourable Shri N, V. Gadgll: (a) The gquestion of framing ruins undar

ths Mines and Mtnerals (Regulation and Development) Act, 1049, iz at present
under consideration of Government.

(®) A considerable amount of foreign capital has been invested In the
Indiar, mining industry, partioularly in petroleum, gold, coppsr, mauganose
Mﬁd conl. The whole question of participation of foreign eapital in Indian
indusiry is separatels: under consideration of (Government.

SHORTAGE OF PETBOL SUPPLY

*216, Bhri 8. Nagappa: (a) Will the Honourable Minister of Works, Mines
nnd Power he plensed to state whether it is a fact Lhat thero is shortage of
petrol supply in the country?

(b) I ko, what steps have been taken to mest the defioiency?
(c) Have the experts discovered any other fluid to use in plaoe of petral?
}f 8o, what is it?

Tae Honourable Sbrl N. V. Gadgll: (a) Yes.

(b) Government have been trying to get larger quantities nf petrol from
foveign countries and_developing our own resources, Government are also
oconsidering the possibility of inoreasing the production of power aleohol to be
used for admixture with petrol, as well a8 the possibilitv of inanufaoturing
evnthetio oif fiom coal.” Steps are. also being taken to augmend the tauk
wagon fleet in order to faailitate the transport of petrol to distant planes in
the country.

(c) No.

.
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Hipes AxD SxiN SEOPS LEFT BY MUSLmM8 IN DppHY

*217. Master Nand Lal: (a) Will the Honourable Minister of Relief and
Rehabilitation be pleased to state how many shops and godowns in Delhl
¢vacuated by Muelims trading in Bkin and Hides are in the possession of the
Custodizn of Evacuces Property? .

(b) How many of these shops and godowns have oeen allotted to refugee
traders in Skin and Hides and how many to others?

-The Hopourabls Shri Mohan Lal S8aicsena: (s8) and (). Nine such premises
are in the possession of the Custodian of Evacuee Property. Buven of these
premiscs, including two houses are occupied by 42 refugee farnilies und the
remaining two are used as business premises by three refugees. Confirmatory
silotmcnts have been made in four cases. In the two shcpe used for business
purposee trades other than hides and skins are being carried ow.

ExcBaNoE oF UaBaN IMMoVABLE PROPERTY OF REFUGERS

*218. Gieni Gurmukdt Singh Musafir: (a) Will the Honourable Miniater
of Relief and Rehabilitation be pleased to state whethcr an agreement Las
been reached between the Dominions of India and Puakistan regarding the
exchang: of urban immovable property of refugees?

(b) If the answer to part (a) above be in the aflirmutive, have Govern-
ment considcred the difference between the value of such property in one
dominion and that in the other dominion, and also the difference between the
purchusing power of an average citizen of one dominion and that of the other
dominion?

The Hononradle S8hri Mohun Lal S8aksena: (a) Yes.
(b) Yes.
Rpsrriorions ox VisiToRs To KoHnMA AND IMPEAL

*219, 8rijut Rahin{ Kumar Obsudhur®: (a) Will the Hcnourable the Prime
Minister be pleased to. state whether it ia a fact that people fram the Provinoe
of Aesmrmn are not allowed to visit Kohima in Nags Hills (Indian Donrinion)
and Imphal in Manipur Stete without obtaining previous permission from the
Deputy Cominissionier of Naga Hills and Chief Minister of the Stute
respectively ?

(b) Have the restrictions referred to ahove been continued from the days
of the British regime or have they been reintroduced recently?

Dr. B. V. Keskar (Deputy Minister for External Affuire sad {(Jommon-
wealth Itclations): (a) and (b). It is a fact that under the Enstern Fruntier
Regulation of 1878 no one other than an officer on Government duty and
.indian residents of Manipur and Naga Hills may go hevoud a certain line in
the Naga Hills and Imphal in Manipur Btate without a paues.

These restrictions have been in existence from the time of the British
regime. i

A similar question was asked by the honourable member in  November
1946. Enquiries were thereupon made from the Goveruor of Assamn and a
vonfereuce of officers serving in Tribal territory was beld. The: tribal people
themselves are reported to have expremsed themselves vigorously in fsvour
of the retention of the regulations hecause they were afraid that «u unrostricted
movement might, lead people o go there for the purposs of exploiting them.
Thereupon the retention of the iegulations was included in an understanding
which the Governor reached with the Nagas. It waes bowever aresnged thaeé
faeilities should be easily available in speeial cases.
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As regarde Manipur the retention of the permit systcm was approved by
the Government of India in response to & rcpresentetion from the Chief
Minister of the State, who urged that the systern had worked very well in
the past and that its abolition would adverscly affect the interests of the
Manipuris.

In view of the strong views held by the people resident in these tribul areas
on this subject and their apprehension that unrestricted movement might
adversely affect their interests, the Government of India have been reluctant
to remove these restrictions. They desire to proceed with tbe goqdwill of
thre inhabitants of these areas and having due rcgard to their sentiments and
custome. ¥or other reasons also these frontier areas require special care.

UrLipr or ProrLE IR Assax TRIEAL AREAS

220, Beijut Rohini Kumar Ohaudhuri: Will the Honourable the Primc
Minister be pleased to lay a statement on the table indicating what steps have
been taken after 15th August, 1947:

(a) to ameliorate the condition of the people of the T'ribal arzes of Assam:
(b) tv improve their economic conditian;

(c) to grant educational facilities; and

{d) for better administration of Justice?

Dr. B. V. Eeiar (Deputy Minister for External Affaire and Corunon.
wealth Relations): A statement is laid on the table of the House showing the
etaff and works sanctioned and the budget provision made for impioving the
condition of the people of the Tribal Areas of Assam.

An Education Officer and an Assistant Education Oftcer have alreudy been
sppointed to do the ground work before opening schools and a training school
for training primsry school teachers has also been opened at Sadiya. Two
Additional Assistant Educational Officers have been appointed fo the Suban-
gari Area and the Tirap Frontier Tract to study Tribal customs and language.
More Officers will be employed as opportunity ocours.

As some of the Tribal Areos of Assam are populated by tribes which
bave special customs of their own and which are not easily uceessible, no
ehanges have been made in the administration of justice. Tribal disputes are
settled by Political Officers according to local custom and the preveiling
sircumstances. '

STATEMENT
Delailed etalemuns of provieon sanctioned for Development of Tribal Aveas.
Details. Amount Amount
aanctionsd sanctioned.
for for
1948-49 1949-50
I Abor Hills— .
Political Presents ' . } 02,800 92800
Maiatenance of Vehioles .

2. Meshms Hills —
Salary, Travelling Allowance and Other Charges for ad- )
ditional steff for Development 1,21.400 1,28,700 -
Maintocanse of Vehicles : ; 7 ;

Portage
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8. 8e-La Agemoy.—

Other charges . .
Maintanance of Vehioles

4, Subannirk Area.—

, Travelling Allovanre and Other Charges for ad-
ditional Dovelopmant etaff.
Maintenanoce of Vehioles

8. Tirop Fromiier Troot—

Salary, Travelling Allowance and Other Char 1«' ad.
ditionsl Devex;ogpmem otaff . 8"
Maintenanoo . . . .

8. K6uaniion,—

Pay, Travelling Atlowance and other obu'gu for .ddl-
tionsl development etaff i
Gu’:\:;-m-md to students . : i % st §

7. Meds

Balary, Travolling Allom and ot.hor ohu'g- for oddi
tional Development staff

gm:‘ Travelling Allowanse and other ohugu eto. for
edditiona]l Developznent stafl’

Anti-erosion and permanent oulhv.hon

Grants in Aid for Development crop demoustrations and
velated local industries,

9. Tuensang Area Dévelopment

Total

10. Miscellsnenus

- Statement showing the siaff
omlonsion
* Works ' program,:wfor the

Grant Total

416

6,00,000

3 } 19,600 14,700
} 18,000 18,000
1 .
f 21,800 21,800
l LY
} 83,300 83,800
} 30,600 20,600
} 1,28,000 1,28,000
J 85,400 85,400

5,980,000 6.90,000

10,000 10,000
——— - m
6,00,000

he 15th Auguet 1947 in connestion with the (i)

gfm !
of adminisiration to Hills Tribal Areas of Assam, (is) eveoution of
dﬁ?opw# ¢4 developmend

qflhe

Tribal Areas and (ifs) educational

Deaignation of the poet.

Strength

(4} EXTENSION OF ADMINIETRATION TO PART OF TRE Naoa Hx1s Trirar AnEas oy

AsgaM.

Ceniral Administration.

Amijstant to the Deputy Commuaaoner at Tuoomng
Upper Division Assistant.

Lower Divisidbn Aseistant.

Head Interpreter

Interpteters . . ; -
Dakwalla ] . 4
Chowkidar . ;

Education.
Head Pandits :
Pandit .

Publis Health.

Veocinator ; '

Medwal.

Sub-Amistant Burguon o

BEEEL

e
-— N et e (P B

-
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Civil Works.

Oversoer i
Bub-Ovecaser . . . i . . . . , . .
Chowkidar . . . . . . r . . . . . y

.

- i

(#) EXx0UTION OF ' WORKAS' PROGERAMME—ENGINZBRING STAPY.
Superintending Eagmou- . . ‘ .

Exeoutive E f V .
Assistent E ; z i

Office of the Suparininding Engineer.

an v b

Ovearesor 3 ; 2
Deafwwman : .
Oomputor F; A . .
Heoad Amalstant : .
Upper Division Asistant. ;
Lower Dlvmon An{nhnt ; . .
Duft A . ; '
‘Orderly, eto. . . ; ¢ . :
Chowkidar : ; . ] . ;

Office of the Exocutive Engines.

- e 0O N s g s P &P

Tracer . . . 5
Store-keeper .

Lower Division Anilhnt

Aocoounts olerk

Dufwy . 3

Chowkider .

Caomputor 3

Dra 3

Head Amistant F

Upper Division Amm
Aocoountant . . .

Motor Neohsuio 5 : . .
Driver . . 5 . - .
Handyman . . v ' .

.

gg&a---—-—:ouncwu

() Srary vor EpvcaTiowan DEvELOFZMENT,

Education Officer . . ; a
Assistant Eduocation Officer
Lecturer ‘ :
Teacher for Handxmﬁ i i
Heed (lark y ;
Upper Divigion Clerk

Lower Division Clerk

Peon : ; 2
Teacher ; : ; 3 i §
Bupervisor i : % = ] “

)
20 ~1 00 s = bt =

Desailed atatemens of building pvymum for 1048.49 s approved by the Prioriiss Board
rid

on Ehs bsia of asiling provision n’wmsl by them,
1948.490

{ oo Changlod oed 1.51,088

m L] . . . . » ’
¢ Layu-DilliRoad . . ) . . : . . 1,71,983
3 ?nighﬂ—Tutms Road y : ’ . : 3,017,167
4 Mishmi Hilla—Payu to Chowkhan . . ; ‘ . 3,000
4(0 S8ubansiri—Diju—Pilu Road . . : . 16,000
s.Ls-Kutoha foothill Road to 8onge D-)nc : . . . 15,000

0 Meoks—Nisamghat Track . 9

] . . . ,000
1 Apgprosch Road to NEF Calony Margharite . . . 2,860
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LS
8 Nambhik Mja Road . ‘ . . . . ; y . 6,000
9 Pasighay—Ledum Road . . a . ; i ; ' 1,400
‘10 Morkonglelek Road . 3 . ; ] . . 30,000
11 Lump provision for repaire to Rondt i . ; . i 1,29,999
12 Tuesang Area Roads & Buildings . . . . A . 1,90,946
13 Tools md Plant Cbarges . ; 1,66,600
14 Lump provision for adjustment of cost -of mtennl trsulfoned
rom CPWD 8toree . 5 . 5 . . 61,000
Torarv.—Oommunlcations 14,61,610
Butldinge.
* e
16 Quarter fior P.O. Tirap. i : . 7.366
18 %-rger Headquarters Auimmu p . 3 4,231
Hall—
17 1 quarter for Transport Slz)d . ; ; ; 8,723
18 1 garagefor P, O. & A. P Truupon pOOI 4 6,450
18 Badiys—oonstruotion of quarters of 6 Polnic.l Jamedara @

1000 each ; : 4,200

20 Std)ya-—Qunms for3 Inurprotm ; i X 5 : 2,400

21 Badiya-Quarters Tibetan Interpreters 6,100
22 Construotion of bungalow for P. O. Lohit Valley 14,000
23 Pasighol—

Pasighat—Construction of 1 bungslow for P. O. " 5 v 16,866
34 Conetruotion of quarters for 19 interpreters ; sy w 12,661
26 Paaighat—1 staging quarter ; 6,639
26 Conestruotion of barracke for motor vehlolel lt‘ﬁ' and 1 g‘rage
1’ or P. 0. Transport pool i " 4 6,000
37 Huhml-Dombuk_ 3 : 35,300
%8 ** Tosu . . : A . 36,300
29 Kolong Tang . : 40,000
30 Leper Colony at Pangha.t. : 60,000
81 Base Hospital at Pasighat i $,60,000
Agrioulture— R '
32 Quarters.—8 Aastt. Fartn Managers ; 9,383
33 Quartera—2 L. D. Clerkes. % 6,266
3¢ for 3 Farma Mansgers . 5 14,966
36 for 1 Lower Division clerk . 3,100
Rdueation.
36 Quarter—I. U. D, Clerk . . . . . 4,660
37 Quarter—1 L. D, Clerk . . . . . 3.160
38 Quarter —! Educational Offoer . - g . 13,000
39 Quarter—for 1 Head Clerk . . . . . 6,600
40 Quarter—for 6 peons . . 3.200
4) J eans Bchoolincluding buxldmga for staff etc. ; . 13,660
Engqineorag.
42 Quarters—fior 2 Exeoutive Enginm- . . . 23,980
3 Quagtes—for 6.8. D. O, . . . - 87,167
&4, Quarters—for 11 Overseors : . : F 63,336
48, Quarters—for 2 Head Clerks & 2 Aooount-nu . . : . 3,628
46. Querters—for 2 U.D. Clerks . . . 1,200
¢7. Quarters—Quarters for 8 LD. Clerks, l Gomputor. 1 Tnoor. 1 32,333
Draftsman &16 L.D. Clerks of 8.D. Offices.

48. Querters—2 peols and 2 orderlies 3,800
49. Querters— 9 Chowkidare :o\:f’oq. of 8.D. Ofoss 1,088
80. Quarters—1 office for Ex 've Eng{nser and ! oﬂoﬂ fors D oﬂou 16.146
81. Quarter—1 Tracer . S0 5 3,100

#3. Quartor—] Draftsmgn . . 4,800
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26.
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29.
80.
32,
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Qua.mno-c officeafor 8.D.0. .

Mishmi Hille—Quarters for 4 U.D. Assistants
Mighim{ Hilla—Quarter for 12 L.D. Auisunto
Barracks for Menials, Drivers & Hm’

Abor Hille—Quarters for 2 U.D. Aesiftents
Abor Hills—Quarters for 12 L.D. Assietants .

Mishms Hillo. Ostzide the Plan.

Quarter for 1 Storekeeper .
Quarter for 1 Moharrir -~

At Dembuk,

Quearter for 1 Moharrir

* «4¢ Tozv.

Quarter for 1 Moharrir
Quarter for 1 Driver .
Quarter for Petrol Dump
Quarter for 1 motor mechanic
Quarter for Tribal Area Office
Qnart.er for 1 Base Supdt.™

8u.rbor for 1 Headquarter Aswistant

ne Office for A.P.

Demonet rated School Tumeen uecommodlnon
Drill S8hed . .

Male Tomhor 8 Hoatel

One quarter for senior Teacher

2 Quarters for Junior Teachers

Medscal,

2 Quarters for Head Assistants & Aocountants
artors for Lower Division Assistants

2 Qbarters for Chaprasies

1 Quarterfor Handyman

1 Quarter for Asaistant Surgeon .

! Quartoer for Driver . .

Bnginesring 8¢ La Agency.

1 Quarter for Mubharrir at Charduer . -~
Temporary Buildings under alt Deparimenm
1 Quarter for Muharrir at Doimara .

Political Se La Agenoy.

Tribal area office

Staging camp .

Ono Quarter for U per Division Asstt.

'I'wo Quart.ers for Lower Division Assti.
1 Bungalow for Headquarter Asntt,

1 Quarter for Driver

1 Quarter fqgﬂuldym!n

Se La Agency.
Temporary Buildingx for all Deptta,
Subansiri Areo.

i Quarter for Aasistant
| Quarter for Priver .

.Kimin Base Ca . . .
Garage & Barracks for Mpon pool .

[6te Fes. 1949

. 40,000

Total -

3,15y
12,281
3,160

' 8,602
. 8.111

8,070
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39,
40,

41.
43.

43.
44,
46.

46.
47.

49.

65.

6TABRED QUESTIONS AND ANSWERG
Suba:\n’n‘ Avrea (Engineering)
Temporary Buildings under all Deptta. .

Abof H‘Ha
1 Quarter for Driver |, ‘
3 Quartare for Mcharrire at Puighnz i

Polisioal
Politioal Oflcer’s ofice -
Base Superintendent's quarter

Agricukure -

Bungalow f or Amsistant Agrioulture Offoer
Quarter for U Dlvmou A-ms-t :
4 Quarters for 5 5

N

Agriculture Office Abor Hills

Office fior the Amistant Agrioulture Officer
Office for Farm Manager . t 3 “
Godown for Farm ;

1 Quarter for Driver

Education
M. E. 8chool et Pasighat

Bnginsering

1 Quarter for Moharrir at Namdang. Obnglmg Ro.d
1 Quarter for Moharrir Layu.Dilli Bo-d

8 Quarters for Stilwell Road . .

2 Quarters for Namohik Miao Road

Additions and alterations to HE 8, buiiding for Polt!ml Omoq eooom.

dation . . .
Motor Garage .
Motor Garage at Nnmghd. ut Dxlh . . . .
Btezing carap at Dilli s
SBupplementary estimate for furniture for Bfegmgmm

Additions and alterations to buildings to scoammodate visitors ot lhr.

herita . . . . . . .
; ua.r!wrfor motor @evhanio i 3 . i : .
isl repalrs to Garage ' ' . . : :
qucgam for Derucnsteators . ; : : ; .
Abor Hills
Temporary buildings under all Dopvh. . i
Temporary buildings . . . ‘
. Subansiri Area
One Quarter for Overseer . . .o
Tota! for bulldings

Grand total under Buildings and Communications for 1048.40

.

.

419

4,983

1,600
9,400

9,784
5,880

7,600
8,000
8,200

4,416

666
1,800

17,608

18,400
21,848

6,000

—— i —

12,680,318

. 27,11,926 or sy

27,12,000
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Detatied stosrmend of duildings and ‘;l:ad projecte eanctianad for the year, 1049-50,

revioed plan.
: Buildings
1. Leper Colony at Pasighat g s s . . . . " . 1,800,000
2. Pasighat Base Hospital . . . : . . . 5 . : 2,00,000
8. Lump provision for buildings in Tribal area including Tuegasvg . . 1,93,000
Total for buildiogs . . 589,000
Commumnicalions
4. Namd Changlang Roed: : . . 4 ¢ i ‘ i 8,60.000
53 Layu ‘B?lli Raad . . 3 . 5 5 . 5 : 2 3,560,000
9,. Pasighat.Tating I;.o.d T . : . : . . 3 82.00,000
. Lam ion for Roeds in IM Area . . . ' .55.000
8, Other in Tribal areas including Chardua®Doimars Rosd . . 7,29,000
9. Repaim to Road in Tribe] Areas . . . 5 . . : : 2,62,000
Totel for communications  92,46,000
Grand total under Development for 1949.50 . g . £8,29,000

HypRO.ELECTRIC SCHEME FPOR ASSaAM

*221, Saijut Rohin! Kumar OChaudburi: Will the Houourable Minister of
Works, Mines and Power be pleased to state whether Government have
spproved of any Hydro-Electric 8cheme for the Provines of Assam ond if
8o, to what extent thay have agreed to finance the same? |

The Honourable S8hri X. V, Gadgil: No. But Government have sanctioned -
preliminary investigations »f {wo sites at Manas and Dihang at an estimated
cost of Re. 90.74 lakhs on the understanding that (i) if the projects materialize,
the cost of investigutions now proposed, will be debited to the projest vsti-
mates and (ii) if the projecte do not materialize, the ~ost of the investigotions
will be debited to the post-war development grant by the Central QGover:ament
%o the Government of Assam.

BroraLi R1vER SomEME IN DARmANO DistRiOcT, ASsaM

©222, Srijut Rohini Kumar Ohaudburi: Will the Honourable Minister of
Works, Mines and Power be pleased to state what progress has been made in
the matter of the Bhorali River 8cheme in the District of Darrang in Assam?

The Honourable 8hri N. V. Gadgl: Training of river Jia Bhorali is under
the adninistrative control of the Government of Assam, and as such the
qucstion can be best-answercd by that Government in tbe Previncial TLegis-
lative Assembly. ;

LABOUR W2LFARE OFFIOCRRS FOR ASSAM

*223, Srijut Rohini Kumar Ohaudhuri: Wiil the Honnurable Minister of
Labour e pleased to state how muny Labour Welfare Officers have lheen
appointed for the Province of Assam?

The Honourabie 8hri N. V. Gadgt! (Minister for Works, Mines and Power):
80 far as Central Government undertakings are concerned, there is no whole-
time Labour Welfars Officer appointed for Assam. - The Ministry of 1iailways
have an Assistant Welfare Officer employed at the headquarters of the Assem
Reilways and one Divisionsl Personnel Officer and four Assistant Personnel
Offic.ats also look after the welfare of Jabour employed hy the Asspm Railéays
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"The Ministry of Defence and the Posts snd Telagraphs and Cental Publio
Works Departments bave part-time officers atiending to labour mat$ers so far
se they are concerned.

Government bhave no information '}éguding, the number of Linbour Welfare
Officars employed by the Government of Assam or private conocrps.

SHORT NOTICE QUESTION AND ANSWER
InD2ANS IX COMMUNIST.OCCUPIBD OHINA

8hri H. V. Eamath: Will the Honourable the Prime Minister Le pleased
to stalk:

(a) the number of Indian nationals in Communist-occupied China, mxd the
rest of China respeotively;

_(b) the nature and value of the property held by them; and N

* (c) the measures, if any, thot have been taken to safcguard the lives and
- property of our nationals there ?

The Honourable 8hrl Jawaharlal Nehru: (a) The number of Indian nationals
in areas occupied by the Communist forces in China is ¢stimated at sbout (0.
In the rest of China, there are about 770 Indians.

(b) The nature and value of the property held by them oabnot bs usti-
mated. Indians are generally concentrated in the principal oities of China.
In Peiping and Tientsin they hold considerable landed and commercial pro-
perties. In Shbonghai, old established families hold urban landed property,
and tho Sikhs, previously employed in the S8hanghai Police, own a few houses.

(o) Local arrangements werc made in co-operation with other Cousuls in
different cities to evacuate Indians in case of emergency. Most of tb Indian
residents in China have been established there for 30 to 40 years aud were n10$
willing to be evacuated. No need has been felt to presis for evacuation as
the lives and properties of foreigners have not been threatened by any party to
far.

8hrt H. V. Eamath: Have the Koumintang and the Communist authorities
agreed to provide adeguate facilities for such of our nationals as like to return
home?

The Honourable 8hri Jawaharlal Nehru: No such question has arisen. No-
body has interfered with our nationals there. v

Shri H. V. Kamath: Does our Ambassador there furnish reports on the
fast-devcloping situation daily or at less freguent intervals? '

The Hopourable Shri Jawaharlal Nebru: Normally every day or every
second day, sometimes twice a day.

8hrl H. V. Kamath: Are the postal, telegraph and telephore communica-
tions hetween india and China intact?

The Honourable 8hrl Jawaharlal Nehru: Yes, Sir, they sre funectioning.
I am not quite certain about the postal delays, but letters come and tclegrams
certainly come in good time.

8bri H. V. Eamath: Has our Ambassador in Chipa been instruoted to
remain at his post no matter what happens?

The Honourable 8hri Jawaharlal Nehru: Our Ambassador in China, in
common with other Ambassadors there, has been ssked to stay on there for the
present and to report. We cannot say definitely what future developm,:nts
might be, but our present intention is that he should stuy on there. We have
askcd him to send a senior official, a Counsellor, to Canton when need arises.

8hyi H. V. Kamath; How many students are there in China; and how
many labourers, if any?
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The Homouradle Shri Jawaharial Nehru: I cannot answer that.

Seth Govind Das: Has our Ambassador approached the Government of
India with respect to those 60 Indians who are living in the territory which

has becn occupied by the Communists, with respect to their evacuation or
anything of that kind?

The Honourable S8hri Jawaharlal Nehru: I have just answered that question.
The yucstion has not arisen. We have made arrangements for those who

want to come; they do not want to come and apparently they do not fear any
untowurd developments.

8hri H. V. Eamath: Have our nationals expressed & desire Yo come over
,from the Communist-occupied zone to the Koumintang zone?

Mr. Speaker: I think it bas been answered already.
Shyi H. V. Eamath: It has not been answered, Sir.
Mr. Speaker: Yes, it has been answered.

~
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‘CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
’ DEBATES

(Pate 11--PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERR.)

Tuesday, 8th (elruary, 1949
‘The Assembly met in the Assen;.bly Chamber ‘of the Council House ut a
Quarter to Eleven of the Clock, Mr. Speaker (The H_onouruhle Mr. G. V. Mava.-

laukar) in the:Chair.

QUESTIONS AND ANSWERS
(See Part )

11-50 a.m.
DEATH OF MR. C. N. MUTHURANGA MUDALIAR.

Mr. Speaker: Dlefore the Tlouse prorceds row tn further business, I have to
invite its attention to the sad demise of Mr. C:. N. Muthurnnga Mudalinr, who
was an ex-Member of the old Central Assembly. He died at Madras on the
5th 1cbruary.  He wns u'Membher of the old Centra! Assciubly from Novewbur
29, 198‘4, to March 38, 1940 when he rexigned.  He was o prominent leader
of the Congress in Madras, a President of the Tamil Nad Congress Cowmitice,
and a Member of the A.I.C.C. T request the House to stand in silence to res-
peet the memory of the deceased.

PROTECTIVE DUTIES_(-AMENDMENT} BILL—c¢oncld.

Mr. 8pseaker: The Houre may now procced with the further consideration
of the follow'ng motior, moved hy the Hononrable Shri K. C. Neogy venterday:

“That the Rill to amend the Protective NDulies Act, 1846, bo tnken inlo consideration.”

Shri M. Ananthasayanam Ayyangar (Madras: General): Sir, I agree witl, the
Honourable Minister that this Bill is neceasary. There was a misunderstand-
ing regarding the scope of the Bill. As the Honourable Minister himself ex-
plained the Bill intends to clothe the Governmont with power which power hss al-
resdyv been given under the Act of 1946, to give protection for such industries
as have been recommended to he protected by the Tariff Beard. and at a time when
the Assembly is not in ression and a regular Bill could not be introdueed and an
Act passed by the Legislature. Instead of resorting to an Ordinance power is
given under the previous Act to tho Government 1o impose, by a notification
protective duties for such industries as have becn recommended hy the Tariff
Board. T welcome this measure for the reason that the power to pags Ordi-
nancea’ is not being invoked and after such a notification is issued, at the noxt
session of the Assembly the matter should be placed before the Leginlature for
ita aoceptance and enacttnent. There are sill these safegnnrds.

In addition, I would like %o suggest some more pawer to cnahle the Heuse,
though not in Session, through its Standing Committee of the Department to
wbich this matters relatse—I mean the Standing Committee for Commerce—to
go into the matter to sce if the Tar.ff Board's reoommendation in any particular
tase ought to be accepted or not. Tt mav he that to convene a special Sewsion,
of the Argembly way not be practicab’e belore nction is takon on the recommend-
stion of the Turif Borrd, but to convene a inevting of the Standing Commiitice
relatirg ta the Commerce Ministry max not be difficult as the Standing Com.
mittee Joes not consist of more than ten or elov-en Members.  So, this sug-
gestion T wonld make for consideration hy the Runeurable Minister before action
it taken in regard {0 anvy particular matter hy wav of imporing 3 protective duty.

T would also }iko that the previcas preccdents should he fullowed in regard
to the printing and circulation of alf teports sent by the Tariff Bonrd in connection

(263)
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with recommendations ns to whether eticulur proleetive slntic: see 10 e bo-
nosed or uot.  That was a constant tenturce in the previous As ~awhly mder the
previous Government, hut on aceonnt. of vavious difficuliies thut have wnsen,
like these constant srrikes i the nontg press, _uch reports bave not been
proced in recent times.  Norma) conditiors have been restored and 1 do ot
see \\'h,\'. thuse reports ought, not to he printed and e.rculuted  before cven the
mudter is vinced before the Standing Connnittee or at any rate before the Gow-
erntent makex up its mind to impose nrotective Autics or aet upon the tcom-
mendations of the Tariff Board. )

Thirdly, 7 would like that the Tarit Bourd should he asked to suhn't Lul-
yoarly reperig regarding its work, the naruber oi eascs that were placed bofors
the Jioar(! fur its consideration and whni action wus tuken on those matpers, ™
Many bod‘ws bhave heen brought into exiutence to iasist the Governznent from day
to duy with respect to varions nmtters swiiero CXPOCPt opnien i neeossary, Lt
those nmt‘turs are not placed before the Assenhly and the  Assemshly ix very
often denied opportunitics to discusr them.  No doubt when w Bill ix jutro.
ll"(':el' recommending the imposition of m y profective duty we have an oppor-
funity to discuss the recommendution of the Tariff Board; but whether a Bill
# futroduced or not we slould genewily lize 10 inve t rerord of sdutenaesd ade
to the [fouse regarding the work oi the Emiti Board ime wanmelns it is » very

muPortary, funetion that the Tariff Board is performing.

T wonld also like to know in this connection as {o how many industries nre
waiting for consideration before the Tariff Board, how many have been disposed
of during the pust year, how many are nunder considerution by Government, 5t
any, have heen considered, n-d why those yuatters are not now vemyg plaved be-
fore us.  Weoe hive vet two smd o half months during thie Seseion il Govert.
ment voutemp!in linging forward nny Bill for the puenose Tor whiche Govern-
ment is secking to imive power extended by this wneoding Bl by o couple of
years more than was provided nnder Aet XVIT of 1946, Otherwise T suppart
[he motion for consideration. =

Shwi' B. Das (Orssn: Geouernl): 8Sir, T endorse the ebservations of the Hon-
ourable tihhe Neputy Speaker that the {Hononruble the Minister for Connneree
should instruet the Tariff Board to submit veurly o repovt 20 its nerivitizy
Ma: Turiff Board is a Stututory Board now and it fing to do certnin regular re.
vision and exnmination of the fariff question from time to time.  Up (o sow.
apart from the reports waich thy Tarif Roard sulinits. we have not had a ..
view of its work and %o an opportunil” ~f ¢xaaiving whether the statutory
povi-er we have given U i are amale or nov. [ do hope that the Honourahle
the Minister for Commerece will sc.ept the snggestion micte hy the Flonourable
the Deputv Sperker .

fir. T have no ohjeetion ta the Bill.  Govermment will have to have some
time to examine the recommendations of the Tariff Board and T do not ming .
the fime heing extended to April 10251, On the last oeeaz’on we grantoel exten-
sion: T referred to the mwmnly that the Taritf Boarl hag no  pemer
to exumine the Tmperial TPreferences ineluded in the systom of pro-
tective  tariff. 'The  cuestion  was  ngain  reeently  dehated  on  the ioar
nf this House and my honourable friend snid that if the House gives 1 nuer-
dete to the Govermuent that Tmverial Preference shonld end, Government wiil
neeept it T thonght, Sir, that CGovernment and we on this side are all one.
Our visange must be reflected by the covermuental action.  Governnsent ix the
exaentive of the ause and wo ure from one parte,  Why ie it that Clovern-
ment hng had no time to make n referonee to the Tmiff Board to examine the
‘prohlems or any ofher hody whethen the ohnoxions Timper'a’ Preferonce should
end® Tt is pertinent for me to nsk,—and the F-uourable the Minister for
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Commerce may enlizhten the House—--whether the Tariff Board has any such
ides in its mind or ‘Whether it is ticd down to the chariotwheel of old recom-
mendutious of the predecessors of the present Tariff Board who did not touch
th:: issue of Imperial Preference which vitiates our protective tariff system, How
can protective turdf work whun Englund und certait; British colonies and 1)uini-
nions enjoy ndvanteges simply hecause we were.formerly part of the TFinpire
known as the “*British Empire’' which ig& now ¢ndcd? 1 hope, Sir. that the
¥ onourable the Miniater for Commerce will take thig nccusion to elarify the position
of his Government whether they are alive to the great dewire of the membots of
this House that Government should proceed in the matter and exiuanine it from
the point of view of a new agreement between Free India und Free England and
whether for our national dignity such type of lmperial Preferences should 1ot
end .at the earliest.

Pandit Thakue Das Bhargavd (East Punjub: Gereral): Sir. when the original
Bill which is sought to be extendec for two yeurs more was  before the House
in 1946, an amendment was moved by me to the effect that the (overnment
of the day, i¢. the then (Fovernment, should L1 obliged to take notion on the
report of the Tarff Bourd if the Standing Cowmittee for Commerce concms
with the (fovernw ent. and that no discretion should he given to the (ioverunens.
not to give immediate effect tn the report of the Tariff Board if the Standing
Coumittee wimtea it. 1o case the Stnding Committee did 1ot concur, then
alko the Government aceording to my amendiivnt, was to he given powers to
give effeet to the Tart¥ Bourd in regnrd to nny particular industry. Now, the
sitination is changed.

I am very ghul to pive myy wholehenrted snvport to (T meazure, hut ald the
simne, I would like to snpport the proposal of Mr. Ananthasnyanuto  Ayvyanga-
that i every ease in which the Executive takes netion, it should eonsnlt (e
Stundting Corumitter for Comimeree. T mav jrat rend ot the asauranee Civen
by the then Member for Connwerce, Sir Azizul TTaque, in this respect. He asud

“1 hive no hesitation in giving un asanrence timt such mattore will he placed before tho
Stamdityr - Commitles  for  Commerce. But T cortainly foul that sn  amendment of this
charaetor is one which should not he on the Statute-Boawk. 1 give this assumnnce that vvery
cage will L placed pefore the Standing Commitlee for Comnerce for their advice and [
do hope  that  on that assuranco ray honoiable friend (referrivg to amgactf) will finy
reagonts notl to press hin amendment.”

On the basis. of this ossurance. T oanid: T heg  leave to  withdraw  the
amendment.””  This was in 1948 when the original Bill was pnssed. Ho I beg the
Houournble Minister for Commerce to kindly ngree that when our Government
takes action, they will consult the Stunding Commitier for Conemerce.  Thix is
all T hnve to sulimit,

The Honourable Shri K. 0. Nedgy (Minister for Commerce). [ am very
sorry that my honoursble friend, Mr. Rumnarnsan Singh, could not. e prenent
here to finieh his untinished speech. Naw, 1 do not know—I hope lie is not
indisposred—but on looking through the procecdings of 1948 when thix nieasore
was nnder discussion in the then  TLegislature, T find that Mr.  Taannarayvan
Singh wn3 one of the eurlicst. spenkers to idve hie  unconditional rupwort. o
thir meusure. I wonder whether he had forgotten what attitude Tne hitid
taken up on the previous occasion. becauge his <peech vesterdny gave me the
impression that he was wholly opposed to the pwesent measure which is more-
v oue to extend the onperations of the measur with which he was in full azrea
ment. I am very glad Mr. Ananthasgyanam Ayrurger who ulso participoed
in the discussion in 1946 has again repeated his nupport ¢f this mensure. The
point to which reference was made hoth hy hiin and alw v Pandit Thakurdne
came under careful consideration and I should like to point out certain practi-
cal difficult'es. When a measurc for protection is reconunended by the Tariff
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Bourd, that reconnnendation is examined not merely by the Ministry of Com-
amerce, hut actually action on the recommendatiou of the Tarifl liourd is de-
cicled upon a8 a result of discutssions of three Ministries—'Commerce’, 'industry
and Supply” und ‘Finanee',  Now, | do not. know whether it would be proper
to consult 1nerely the Standiug Coinmittee uttached to the Coimmeree Mmistry
befere taking action upon the question of issuing a notifieation under this
measure. But at the ssme time, I should not like to say that the Staunding
«Committee shonld rot at ull be conrulted on this seeonnt. 1 have pointed out
one difficulty.  There are several other difficulties also to which 1 need not
refer at the prescut moment.  ITowever, my intention iz te place this very
irsue before o wceting of the Standing Acvisory  Committee nttached to the
Ministry of Commeree. T should like to place all the varions consideratious
before that hody, and then decide npon the appropriate course of action.

Sir, sovernal suggestions’ were made by my honourable friend Mr. Ananthusa-
vannm Ayyangar and alko by Mr. Das as regardr the supply of information
abont the: activities- of the T'ariff Board and other comwnected matters. 1 am
in symputhy with much of what has heen snid on this particulur subject, avd
I will take the earlicst opportunit.y of furnishing such -information as can be
eollocted at wn ewrly dnte, for the informmtion of this House. I shonld v,
therefore, like to give any off-hand replies to the various points raised. I
“hopz to lLie ahle to circulate a stitement {0 the members of this TTouse, covor-
g as many: of those points as possible: before the prescent session terininates,

Mr. 8peaker: The question is: |
“That the Bili to amend the Protective Duticse Act, 1846, he taken into considerution”

The motion was :udopted.

Mr. Speaker: The question is:

“That clause 2 sland part of the Bill.”

The motion was adopted.

Clause 2 was ndded to the Bill.

Clanse 1 was added to the Bill

The: ‘Pitle oad the Preamble were added to the Bill. -

The Honourable Shri K. €. Neogy: Sir, I mcve:
“Pnt the Bill Le passed.”
Mr. Spesker: The questien is:

““That the Bill be passed.”
The motion was adopted.

SCHEDULED SECURITIES (HYDERABAD) BILL

The Houourable Sardar Vallabhbha! Patel (Minister fer Honie Affairs and
the States): Sir T move:

“That the Bill to provide for the control of the transfer of certain securities and for
thn issue of duplicate securities in respect thereof. be tuken into consideration.’

‘Phe House is, I think aware of the history of the loan of rupees twenty
erores. which was made hyv the Hxderahad  Government in December 1947,
This loan was vegotiated ut a time when. the Standstill Agreemient betwoen
the Hydersbad Government. and the Goverument of India was in existonce,
and when negotiations were going on for iettling the future relationship Det-
ween the overnment of India and the Hyderabad Government nfter the ter-
mination of the Standstill Agreement. = Without & word to us. or any kind
of intimation fo the Government of India, the Hyderabad Delegation—the
Teader of the Hyderasbad Delegaton who was the Prime Minister of the Gov-
ernmend of Hyderabed, wés at that tiine negotiating for a Ioan of rupees
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twenty crorex to be given to the Pakistnn Govermment. Now;, he  @tured
into this financigl travsnetion conceuling these fuctse from us and  teansferred
seawritier to the extent of rupees fwenty erores which were held Ly the Hyv-
derabnd Government: {0 Pakistan.  Ar soon ns we canme to know of it, we
made our attitude quite clear to  the then Hyderubad — Government

Agree:
ment between the (tovernment of Indin  awml the  Governmeut of
Hydernhad. and that the Government of Hyderubad  would he  res-
ponsihle for all the conseqgnences, . As @ resalt of that, he, the Prime Minister
of Hvderahad negotinted with the Pakistan Govermment and enme to an ar-
rangement that the securities will not he eashed and  that they will not he
negatinted in auv munner during the time the Stumilstill Agreement was is {utce.

After this it was hronght to the notice of the Government of India that an
application wat nmde to the Reserve Bank for the conversion of sone of thuse
seevrities info promisrory potes of small denominations.  Such a canversicn
wns obviongly intended for the purpose of dispoxing of the securities,  Tuont
was. therefore, a fresh hreach of the  nndertnising ziven hy the  vderahad

Jovernment. |

In Hen of these secnvities. the TLvderalnd  Government were o receive
secnritivs of the Pakistnn Government,  We had evidetiee that the Hyvderabad
Government, were making frantic efforts to purchase warlihe materials. ohvivua-
by with a view to  prepare the Hydernhad  Government  mibitarily.  Tarvge
blacks of Hvderahnd Government's holdings of Indin Government s weenrilios
were nlsn heing sold, This could not hut have u detrimental cffect on tae
Indin market. To proteet cur interests, therefore, it becamnc necessary to
promulgnte an Ordinance on the 1st of July, 1943 «0 as to  prevent the gale or
transfer of Government of Indin's securities held by, or on behaif of the TTvderr
ahnad Govermment. in the Hyvderabnd State Burk. inclnding the  securitios
worth rupees twenty erores which had heen transferrad to Pukistan.

Till. then, of conrse, we were not in full possession of fnctx lending (o fhe
negotintions of the teansfor and of the purt which was plaved hy the varions
partice in this transaction,  We have: row irrefutahle evidencnr to show  that
the then Prime Minister of the Huvderabad Govermment. Mr. Liaik Ali. exceeded
the instructions of Tis Faxalted TTighness the Niznm aud the Cowneil in regard
to this transuction and ennclided mir agreement whieh was quite different from the
one originally contemplated hy the Nizam and hia Conneil. I am snviug
this not in order to exetse o mitignte: the hreach of the Standstill Agreement,
but orly to bring out clearly the close and intimate elatronship which (hen
existod hetween the leading personalities in Hyderahad  Govermunent anl the
Pakiatan Government whose Finnnee: Minister ix. of cource, wn ex-employee’
of the Nizwm, and suhscqnently heenme his pensioner.  Tn Novemnber, 1918,
Hix Exalted Tighness the Nizam declared that e trosfer of seenrities, werth
rupecs twenty erores to the Pokistun Government was bevond the competence
of the Hvderahnd Governament and  thereforer invalid.  The Government of
Hydevuhad  therenpon wrate to the Pukisten Govemment through e request-
inge them to return those seconrities. The Pakistan (Government: refuscd o
do =0 on various gronnds which were fannd to be gnite anfenatibe. The Tv-
dershnd Government thien wrote to the Goverinment of Indin to guthorixe the
Reserve Bank of Trdia ta cance! these seenvities and issne duplieate: o them,
We felt that the request was reasonable and. therefore, it order 1o pmifeel the
iderests of the Governinent of Hydeorahad ag well as those of the Government
«of Indin, issned sn Ordinancee an 81st. Devember, 1MA. giving sneh antharity to
the Reserve Bank. Thir Ordinance would expirc an the 80th .Tune. 1949, Ak
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the sutne time, it is necessary to protect the iuterests of the Govertanent of
Hyderabud as well as of the [ndism Govermnent and so we think that the pro-
visions of this Ordiusnce should now he incorporated iu u short piece of legis-
lation. This i3 now brought before the Housc. 'The provisions of this Crdi-
muset: huve, therefore, heeu included in this Bill, and T hope, it will Lie pussed.

M. Spesaker: \lut'on moved:

“That e Bl ta provide for the control of the trunstrr of certain scvuritiea nad for
the issue of duplicate securilies in respect Lhereof be taken into comsicleration.'

Maulana Hasrat Mohani (U5, P.- Muslin). This is o Bill whirh secks to
make legal something thnt has been quite illegully done by introducing a Bill
in the Tnilim Parlimuent. 1t says in the Statement of Objects and Reusous:

“It wasx brought to the rotice of the Government of Incia in  December 1847 that
notwithstanding tho Standstill Agreement with H.E.H. the Nizam of Hyderabad, the
Hydorabad Government had decided Lo trunsfer Government of India &ecuritiea worth -
Rs. 20 crores to the )ukistan Government.  1'he Govornment of India cunsidered that this
tecision of the Hyderabnl Governmeut was in clear hreach of the Standstill Agreemcut.*

8o the main basis of our demand is that we eonsider that this is done aguinst
the Stundstill Agreerient. | have got u copy of the Standstill Agreeruent,
‘T'hat Agreement was not imiluteral. 1t was binding on hoth the parties and 1
submit that once the wajority of the sections in that Agreement was most
flugrantly broken by the idian Government, T think  thnt  Agreement was
no more. The «:cond article of the Agrecmeut runs thus:

*Nothiny asreln contsined shull imposo any obligation or confer any right on the
Dominion to eend troops to assist the Nizam in  maintenance of inlernal order o5 o
atation troups in the liyderabad tervitory escept in time of wur and with the conwent «f
the Nizamn which will not he unieasonally withheld. Any troops. o stationed to bn with-

drawn from Hyderabail feryitory within gix months of Uie tarmination of the Joatilities
etc ”

Mr. 8peaker: (ider, order. Will the honournble member resunie his seut?
1 must make it plan to the honowrahle wmcimber that while it may be perfectly
competent for him to allege or advance that thiis partienlin conduct in traos-
ferring the Securitics wng not, o breach of the Standstill Agreement, it will
vot be permissihle for hisuw to procend on the other line of argument thut. be-
enuse of eertion wlleged breavches by thee Goverument of Tudia, the Standst.ill
Agreenient did not exist.  That wilk open a very wide question which is not
relevant at ull for the present discussion. He wnny. therefore, restrict himse f
accordingly.

Maulana Hasrat Mohani: | am not going to other fields, Evcu suppocing
that it wis doue ngaist that Stundstill Agreement, | snbmit. that the trunsac-
tion which wax cntered into between the Rescrve Bank of Iudin and  the
Nizmuw's Governmseut hus been completed.  There wns uo  objection gt that
time and it is no nge vow for the ndiun Govermient to come fordard und say
that the Nizinn has now said that all those transmnctions ure invalid hecinse the
Hyderubnd Council had no power to enter into or tramstor any of its ussets to
Pakistuu.  There was no ohjection at thud thme.  Now nohody puys any atten-
tion to whntever the Nizam Says. (Honourable Member: ‘“Why?''). Nobpdy
would beliecve—not even the United Nations Council when you said that the
Nigzmm withdraws all these things. Tt i< iu duresss and we ueed not take them
into cousideration. 1 suggest that we should not tuke into consideration any-
thing thut has heen snicl by the Nizsnn wow. We should see what wak done at
the time when this truusm:tion was completed between the Reserve Bank of
Indin and Dakistan, Those people who were responsible and who had the
right and nuthorit.y to transfer the fnnds helonging 1o Nizam to any other
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trovernnient, they did it and they were perfectly justified in transferrng it aad
the Keserve I3ank hnd no objoction av thet time.  Of course there wak xome
shggeston e the it of the Indinn Goverttment bar they cleariy su’d that
ihey were helpless.  The trmuwaction had been completed and there i no legal
finw aud now we con'd not rescind that.  You now come forward nnd «uy make
it illegatl by introdneing a Bill in thix Pariinment.” [ submiitted vesterday and X
will snbmit ngain to-day thet vou nre introducing o very dmngerous precedent.
You may do wnything which is ilicgnl, immoral and present a Bill and get it
passed in any House. You may sy night is day and get it paased.esese

My, Speaker: Order, order.

Shri Bigwanath Das (Orissa: General): May I request you to call upon the
honourable member to withilraw what he said just now?

Maulana Hasrat Mohani: | um not going to withdraw at, nit.  This is a
very dangerous principle. 1 wentionedl it yesterday also hut you took advun-
tage of my speech heing in Urdu...... 5

Mr. 8peaker: Let him not bring in yesterday's speech. That is irrelevant.

Maulana Hasrat Mohani: Snpposing the Lahonr Governnient or supposing
Mr. Churchiil’s party takes it into it head and gets o B:l passed from the
British Pmdinment to repudinte 1)) the Sterling Balances a8 he hus already heen
snggestng that this who'e thing shauld he done away with hecause Indin has
been savell fromr the trouble of heing involved in the Great Wur und therefore
the whole thing should he wiped out and suppose the British Parliment passes
i, will that justify their nction of repudintng all your Sterling Balances
because 8 Bill has been pussed in the English Parliament. So I say you are
making 2 very dangerony precedent. By introducing any Bill aud getting it
passed and by pussing that Bill if yvou want to make whatever is illegal or
itnmaral us legal, it will nat help vou. Benides that, if you go on like this
you ure e¢reating a precedent nnd peopler will take you to task as they have
wiready taken.,  Yon introdnced this system....

Mr, 8peaker: (rder, order; fet the honournhle memher addreis the Chaie.

Maulans Hasrat Mohani: By vou. | mean the mcimhers responsible for
this Bill (An Honourable Member: 'He means the (Governmant).”” T mean the
Congress purty; it is on the basis of one party that they are sitting herve.

Mr. 8peaker: ‘I'ie honourable memher need not go beyond the scope of
the Bill.  What mre the arguments he has got to advance?

Maulana Hasrat Mohanj: Th's is u very dangerans thing.  You introduce
sotacthing and you tuke advantage of your strong position in this House. (An
Howowrable: Member: “Again, ‘you'.”) It tnukes yow pasition ridiculous. You
first introduce o thing,  Take for exunple, you adopted this principle of poloe
acton. You copied it-.....

Mr. Speaker: Order. order. The honourable member is going into irrele-
vincies. T eannot allow this speech {0 go on. Has hie uny points to muke in
reapect of the Bill?

Maulana Hasrat Mobari: So 1 sny von are vreating : precedent. T oppose
this Bill heeause it introduces something very dangerous which mny  prove
very harmful to you afterwards. Tt will he used nguinst vou. (A4n Hononrahle
Member: “Against the Spealer?.’) All right. There arc two things here which
are inconsistent. In one place you say that you......... (An Honourable Member:

“Who says?’’)
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Mr. 8peaker: Order, order; let hirn proceecl.

Maulana Hasrat Mohani: 'The Bl suvs. 'Those who nre responsible for
presenting this Bill. I ask them %0 see and consider their rediculous position.
Hlere the Bill says,—it is 0 controversinl matter—thnt there will be no uppenl
and no court of luw can say nuyth ug in sespect of th’s matter; courts ure pre-
cluded.  Why so? Supposing there is a party which nays that you are not
just.tied in fruming this B and in introducing thiz Bill und go to a conrt; are
vou uf uid? Why should vou say that no cowt can hear auything nga'nst you.
This shows that your pos:tion is weak; this shows Lhat ycu are doing something
against your very  congcience. L submit therefore  thid there ure so many
inconsistencies in this Bill. You are tuking advantage ol your majority.

Mr. 8p8aker: Order, order. The honourable member will now discontinue
his speech. He is repeating the same thing.

§z Mg /g . guwfad, § @ las & @=ma F@1 § ¥R
qAAE @ Joew ATE 933§ @ fas & qgt 9T &M 9T agrd dar
g 188 & f7 @17 arand § omfe @ avsy & 2 (Ordinances)
T g 1 afis § (Ordinances) ATH ¥ T & e gATE FT[W A
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AT FfE
Mr. Speaker: | luve alvendy expresacd iy disupproval  and  calied  the
wewher to order when he suid so. 3 do not think the muttee veed be pursied
any fuether pod dis urgtoeent need not be {aken  very serions  notive of
(Irderruption by Manlana Hasral Mohani) Order, order. Our {ime is more
vabmhle and we anny apply 2t ore the gniek dasposal of the Bill before u: which
is a uon-coutroversial matter and a measure of a formal charucter. I dy not

xee why any further arzmoents are necessary,  For those. who want 10 oppose,
the matter stands differently.
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(English translation of the above speech)

8eth Govind Das (C. P. nnd Berar: General): Mr. Speaker, Sr, 1 welcome
this Bill nnd congratulate the Honourable Snrdar Vallabhbhai Patel for having
brought it; before th's Wouse. I am reminded of the days when two Ordinances
were promulgated in this connection. We can very well realize what loss our
country would have sustnined hed not these two Ordinances been issued.

I hnve been really very nwch  swprised to  hear  what thr  Honournble
Mawlann Hasrat Molani ks seid.  First of nll | would like 1o tell von, Sir,
that such words ns we make night a day and the day a night do not only go
ngainst those who have presented th's Bill, hut aga'nst the wbole of the l.egis-
latwre. I would wt least request vou with a view to ensurg proteetion of the
rights and privileges of the memhers of this Hoiize that so far ns our Legislature
is concerned  snch things shonld net he allowed in future.  If any rember rays
wuc things in th’s House that we can wake night a duv then | wanld submit
tted  those members should &l once withdraw their words.  And in cpse they
are not propared to withdrne themn,  wan <honld, 8'v, exervige your powers and

call upon thaw to leave the House.

Mr. 8peaker: 1 huve aleady expressed miy dsapproval and  -called the
menmler to order when he said o, | do not think the matter need Le pursued
any ferdhior and his argument need not  he  taken very serion: notice of.
{Interruption by Maulana Hasrat Mohani) Order, order. Our time is more
<aluable and we wny apply it to the quick dispoanl of the Rill hefore us which
is 4 non-controversinl matter nnd o mensuwre of & formal charneter. T do not
se¢ why any further nrguments are necessary.  For those who want 1o oppose,

the matter stinds differently,
Seth Govind Das: T wax nwre concerned to reply o the argnments which
ive heen ndvaneed here wgninst the non.coutoversial mensure of this kind,

anel 1 feel it ahsolute ¥ necesrnry to have repliesd to it. But as you have po'nt.
ed ont it this Bl does not eoutuin anvthing which is controversial, T woull

ol like w way anything more
To conclude, T wil agan cangentulate 1he Honourable Sardar Vallabhbhai

Pmel for hiz having branght forth this Bi'l. and served 1h's country from ghs-
tainingz a Joss of several ern es of mpees. For th's the whale House should

be grateful to hin
T support this Bill.
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The Honourable Sardar Vallabhbhal Patel: Sir, T do not think I would

be justified iu taking ser ois notice of the irrelevant. mmblings, the nubstance
of which, venlly, 1 mmst confess. | have not heen able to follow at nll, except
the repetitons of “vou sny'". this is dungerous’, “that ix dangerous™. I
do not know whether the hononrahle  member himself has nnderstoad  what
he s saving,

Maulana Hasrat Mohani: You w.ll understand some tine luter.
Mr. Speaker: Order, order.

The Honowrable Sardar Vallabhbhai Patel: | would only say that this
is 0 simple measure on which T did not anf.cipute any debate or controversy, 1
thought it was five minntes wo'k.  L'or the assnrance of the Honse. I may
say thix much. i thir Bill luel not been brought forward in this House, I

wouwd have failed in vy dutv to protect the interests of the people of
Hyderhbad.

] move that tlie Bill be tukcu into eonsideration.
Mr. 8peaker: The yuestion is:

“Thut the Bill lo provide for the control of“the 1 mafer of cortuin socur mes and for
the insue of duplicate securities in vespect thereof, bo t.aken into consideration.’

The motion wus adopted.

Mr. 8peaker: | wi't now take up the Bill clanse hy clause.  Muy 1 know
if Mr. Nuaziruddin Ahmnd proposes to move the amendment::?

Mr. Nasiruddin Ahmad (West Bengal: Muslim): My amendments are of
a drafting nuture. If they are ncceptable. T shall move them. Otherwise......

Mr. Bpeaker: T xlnll send them to the dyaftsmen [or conmideration.

Mr. Naziruddin Ahmad: FEFxcept amendment number 5 to vluuse 5.

Mr. Speaker: Then, 1 shall pat clunses 2,8 and 4 10gvther
The question is:

“Phat clausen 2, 3 and 4 <tund ot of the Rill.”

The: motion was adopted.

Cianges 2, 8 and {4 were added to the Bill.
Mr. Kasiruddin Ahmad: S8:r. 1 beg to wmove:

“Puat in elanse 5 of the Bill, for  the words ‘shall be inatituled’, the words
‘shill lie’ be substituted.™

Sir, clause 5 says: *

“*No suit ur other legud proceeding foir the enfurcemeny of any riglhts or remedics i reapect
of any echedaled wecurity shnll he instituted...... e

Thir i nn injunction ngainst a party aslging h'm not to inktitute the suit
or wrocecding. Tt is no divection to the Comt to vefuse Lo recognise  such
as suit. The betler way would be thut no suit would lie. It would prevent
the jurisdiction of the Court from faking notice of it mdess with the previons
consent of the Centrnl Glovernment.

.

The question is whether we shonld tell the ltigantg that no suit. should Le
institnted.  Supposing anyhody in disregard of the injunetion institutes this
suit: the Court, will be moa ditficult positon.  Seation 9 of the Civil Procedure
Code layz down that any suid of a civil nature mey be entertnined and token
notice of hy the Comt.  In these cireumstonces the Court may take notice of
3 sait or procecding cven in contravention of this clhuse, 1f we eav wo suit

“shall lie’’ thut wnakes the suit absolutely illegal. Tt is from tbis point of
view {hat I have submitted thiz amendment.
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The Hoaourab' Sardar Vallabbbhai Patel: I do not accept the wmend-
ment. | helicve that the words “‘shall be insttuted’ will not he interpreted
by any litigant w an injunciiou far which be will he tiahle to be hnuled up:
nor will the Comt fnterpret it in any  other mumuner  thun o the  proper
Ianner, )

Mr. 8peaker: So | need not put the mimendment to the House.

The sectiou is now open to discus:iion.

Srijut Rob'ni Xumar Ohaudhuri (Assemi: Generzl): What 1 wanted o wny
is thut Mr Ahmad's............

Mr. 8peaker: 'That is not. before the ITouse now.

Srijut Rohini Kumar Ohaudhburi: Then that is all right.

Mr. Nasiruddin Ahmad: Mayv [ draw vour attention to Clause 62 There
é;a the amdogy: "*No proseention shall lie.”” That is the language in Clause

Mr Speaker: Should I put ull the cluses together, or should I put them
one by one?

Honourable Members: All together!

Mr. Speaker: The questiou is:

“That Clause § atand part of the Bill”

The motion was adopted.

Clanse 5 was ndded. {o the Bill.

Clauses 6 and 7 were added to the Bill

The Schedule was added to the Bill,

Chinses 1 wass added Lo the Bill.

The T.tle and the PMrewtuble were added to the Bill.

The Honourable Sardar Vallabhbhal Patel: Sr, 1 move:

“That the Bill be passed.”

Mr. Speaker: ‘[l (uestion is:

“That the Bill he pussed.”

The 1motion wae adopted. .

TUBLIC DEBT (CENTRAL GOVIERNMENT) AMENDMENT BILL

The Honourable Dr. John Matthai (Minister for Finunce): I Leg to move:

“Theat the Bill to amend the Public Debt. (Centrnl Goverament) Act, 1844, be taken
into consideration.’”

This, Siv, is a sitnpla qnd steaight forward measure.  The  Public  Debt
Act of 1944 wsecks {o regulate the Puhlic Debt. of the Central Government.
The intention of the Government was to undertake a fnirly compre-
hensive legislation regarding the public debt of the Country not merely
of the Centre but also of the Provinces. But it so bappens that
under the Constitution Act. the public deht. of the provineces is n matter for
leginlation hy the Provineinl Legishjures,  Therefore, the Act us it stands at
presunt goverms only the pnhlic debt  of the Central Government.  That has
crented am unomalous position, hecinse the money market of the country is
the wnme and the smthority which regulates the public deht both of the Ces-
tral Clovernment and the Provincial Govermmuents is  the same authority,
namely. the Neserve Bank, Tt therefore  stands to reasom  that owr  policy
regmrding the public debt  and our ndministration of the puhlic  deht. sheuld
hotli be on iniferm lines.

Now this matter was put. to the Provincial Governments und the Provin-
cial Governments have readily ugreed to the Centre legisluting alro for the
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regwation of the provineiul public delits and the L'rovincial Legislatures havo
passed legislution agreeing to the Central Legislature legislating for theiv
puble debis.  Therefore, the mmtier is purelv. u fonnal one, and L ask the
House to necept my motion.
Mr, Speaker: Mution moved:
“That ‘the Bl to nuend the Publ ¢ Delt (Cenwal Gaverumpng Acts 1944, b talien inta
consideration,”’
Shri B. Dag (Orissa: Genersl): | welcome the Bill. 1 um glad to learn
fromi the Honourable the Fawuce Minister that the various Provincial Gaovern-
. ments bave agreed to this measure. Some how the genera] impression all
over the country is that these various Prov.ncial Government can borrow any
amount of money und play with it as they like! A case in point is the con-
troversy thut i agitutiug the country over the ancquisition of zamindari rights
‘by the Provincinl Goversmentx. T am not referring only to the impression
fonong those who are in the know: but among the public the impression
is that a Provincial Government can borrow hundreds of crores, issue bonds
and ocquire ang.udari r.ghts, voal-mines and even stee! works.

At thiv stage Mr. Speakcer vacated the Chair, which was then ovcupied by
Mr. Deputy Speaker (Bhri M. Ananthasayanem Ayyangar)].

This kind of lvose talk in certain quarters, whether amongst politiciane or
amongst reapons il Ministers in the provinees hns not helped the country, the
stock exclumges and the money mavkets to have wny confidence in  the
(Governrnent,

1 thevefore welcowe this Bill and 1 wiu gl thut the Provineial Govern-
mils have agreed to it and I hope that confidence will be restored in the
finnncial mmarkets and tlnt there will be no vaseillution o fear nrmong any c'ass
-of people.

Prof. N. G. Rangs (Madrasi: General): I bad uo intenlion in the begin-
ning to speak on this Bill at al', but. my honewrahle friend, Mr., B. Das,
provokes one to speak. | enterta’n fears from the other  ¢nd. I certanly have
no object'on that the Central (Govemuient snould be made aware of the
puble deht  policy nnd programimes of the Provinein! Governments so long as
they can wit together und place their demandx in the share market in-a con-
cerled manner, At the smme  time, I certuinly eannot be w party to the
Central Government getting the power to clictate to the Provincial Govern-
ments whether they could approach the share market at all, and when, for
what sams und for what objecis. If the Central Govenunent wer: to take
power into its own hande to dictate to the Proviucinl Governments, then thoge
Governments would be reduced to the smme status as Municipal Councile and
Tt Boards and they would not have the initiative for taking up anyv large and
impartaut po'icies or progranunes for the social and economic developmont of
the Country, As it happens my honcurable friend, Mr. Das, har  gpecial
ohject'on tn the pol'ev relating to the zamindari system. He does not want
‘the Trovineisl Governments to go to the market and raise loans and pay
compensation o the zamndars. Tomorrow sotneone elre will - say ‘T do not
‘want such and suck & Provinc’al Government to nationalier: and {oke over
aieh and sueh o local incdustry. purchuase ench and aneh mitls e foclories.
“Thesdore | do nnt wand the Provincial Govermnent to he ahle to o toy the shave
niurket and borow money. 1 would like ihat it should ¢oie {o the Centml
Governmment.” o ths way the decirions of the Provine’'al Gavernuent woulfl
he set at nongnt.

The Honse romembers what lnppened womet:me ngo  when the  Madias
Governient wanted to pursue s particular  poliey. in regard to textile mills
and ‘the textile industry. The Central Government came in the wsy and said
thet the Madrax Government could not pursue that policy and the Governmesnt
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awas in the horns of a diwemma whether it should pursue ity policy and after-
wirds take its chunce in the Federal Court «r aceept th's adviez coming from
the Ceutral Governmeat, which weveitheless amounted, undar the cireun:s-
tunces, to a mandate. We do not want a similur experience to be repeated
again and again in different provinces, Therefore 1 want a categorical assur-
ance from the Honourable Finance Ministgr that the Government of India
cerfanly does not have any such intention whateover, hy getting this Bill now
passed of contolling the provinciul govirnments in their polcies and prog-
rammes even in regard to their raising louns in the public marker.  linless
they give such un assu ance I am  afraid it will beecome necessary for the
'grovﬁzl(ein] governments to revise their own views und approach the Central
sovernment for u suitabe amendment of this Bill.

The Honourable Dr. John Matthai: Sir, with regurd to the qu.stion raised
by iy honourable friend Prof. Rauga it is not the puipose of this Bill in any
manner to limit the discret.on of provincial govermuents as regards the pur-
poses or objects for which they want to raise funds. All that this Act does
18° to regulate what I wny cull the teehnical and administrative aspects of
public debt. But what the provincizsl government would like to spend their
{unds on i o matter which under ow present set up is for the provinciul
government to decide and the kind of tradition that we have established is
this that the Central Government gives consideration to proposals which are
made by the provincinl governnent. At the same time. nlthough it hus nothing
ahatever to do with this matter, there ought to be of course a certain amount
of co-ordination between the Centre and the provinciul government---co-ordina.
tion which would be brougbt about entirely on » lasis of mutual agreement
und settlement. This Bill does not at 81! aflect the main issue ruised by my
friend Piof. Runga and T liave no hesitaton in giving him the kind of
as<urance that he wants.

Mr. Deputy Speaker: The question is:

“'I'hat the Bil) to amend ' he Pudblic Debt (Central Government) Act, 1944, ba tukon i1ty
consideration.”’

The motion wus adoj ted.

Mr. Deputy Bpeaker: The questiou is:

“Fhat clauses 2 to 7 stanc part of the RBill.™

'I'he motion was adopted.

Clauses 2 to 7 were added 1o the Bill.

Clause 1 ‘was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honowslle Dr. Yohn Matthai: Sir, I move: .

“That the Bill be passed.”

Mr. Deputy 8peaker: The question is:

“That the Bill be passed.”

The motion was adopted.

————e.

BANKING COMPANIES BlLL--contd,
The Honourable Dr. John Matthai (Minister for Finance): Sir, I move:

“That the Bill to consolidate and amwend the law relating to banking companies, as
reported by the Select Committes, be taken into consideration.’

Sir, the Banking Bill. as the House is nwure, has heen before the country
for a fairly long period of years and both the public and honourable membe:s
nre familiar with the main provisions ef this Bill.  This Bill also has had
the experience of being subjected to careful scrutiny by more than one Belact
Comiuittee and therefore I submit that the Bill as it has emerged from the
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Boleot Comrnittee wter this long process of eareful serutiny deserves respectful
oousidcrat.on,

Sir, the matters in regord to which changes have hacn made hy the Select
Cornmittee in the originnl 3itl hive beon set out in the report of the Belect
Comniteee.  That yreport is a clear wned concise lociment which sets forth the
main matters covered hy the Seleet Commiittee’s proceedings with, if 1 mny
suy' 80, cownmendable clarity. 1 do nop think, therefore, it is necessury thut
1 should go over the whoie ground again; which would be wasting the time
of the House. What | propose to to in the few remurks that T want to make
to the House is to call attention to some of the inore salient matters, in
regard to which chunger have been proposed by the Select Cornmittee.

‘T'he first matter to which 1 would like to refer is the definition of a banking
<compan;y, which is ret out in-the Select Committee's report. There has been
-a considerable amount of controversy as regards the definition to be adopted
in the Rill of bimking compunies. ‘The point. regurding which most of this
confroversy hns ocenrred s whether o businers  concern  which  accents
deposits which are repayable on demand could be excluded by a forimila
of the kind which was embod'ed in the originnl Bill.  There wms a goud deal
of diseussion on this uestion with reference to the practice -«of accepting
demand deposits for the purpose of finnacing trade or minmfacture—a practics
which having been in vogue for n considerable period und at any rate in those
parts of thic country where it is in vogue has not led to any serous finnucial
dislocation.  There waks generst agrecment that it was not necessary that the
scope of this Bitl sshould he extended 1o wnch goneerns.  On the other hand,
the feeling of the Commiittye was, and | think rightly, that the distinguishing
feature of o hanking company is that it aceepts demand deposits which are
repiryithle by nuans of o cheque. 1'hal is the ouistandng, if T may sy so,
sharacteristic feature of o bank and the preblem hefore the Sclect Conmuittae
wis how exactly to reconeile these points of view,  The formmln which i
suggerted by the Seleet Commiittee is that any compuny which ix enguged
in trade or manufacture s aceepts deposits for the pnrpose of - fineimg
such trade or manufactire  would not he o banking compnny within the
frumewark of this Bill, and if that is so. snch a concern would not he broughg
undine he regalation and control provided iu this Bill

In order to make the position nhsolutely el from the legal point of view
T propose to nuake an mnendment of which 1 have given notice to sy that
the seerptance of deposits is merely for the purpose of fmmeing  trade  or
manulacture,

Avother paint regarding which there hus been a good ddeal of  lisenssion
is the limitntion regarding employment of persons by o hanking  comprmy.
The controversy wroge from the provision contoined in the origina Bill that
no person who is engaged in iy other husingss or voeation conld be employed
by a hanking comprimy. That is rather a ssyeeping proposal il it vertuinly
“waorld mnke it impossible for example  for 1 banking compiny to have on its
stnf’ n part-time person as Legal A(E\'ie:or. If & Lorsen who is engaged in any
other bugincgs nr voeation is not 1o he vmploved, that cluss of person wonld he
completely shut out,  The Seleet Committee  thonght  that  was «  point
regarding which a suitahle change thould be made, What  has  Lappened
now is that it is emly  with regard  to the management of a bank that people
. cngaged in snv other husinoss or voeation would he ruled out.  That ix o =y,
there is nothing to prevent a banking aompany from employing sueh a person
All that s prohibited is that sueh a person ennot he engaged for the manage-
ment of the hanking company,
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Another poind regarding cmptoyment which creuted some controversy was
this.  In the originul Bili therc % a provision wnat when there is a contract
for nemmgemnent of o hanking compuny heyond o period of live years thut
natter shonld be subjeet to the npprovel of the sharcholders in n general
mcting.  The Select Committee went into th's watter with some cure,
i on the whaole they felt thut lrom tho point ol view of good wdminstration,
from the point of view ol preventing such things  as  canvassing  for  votos,
it is Detter to leave: out thik provision: so thut as the Bill hasx emerged frow
the elect Committee the guest on of extending o contract for munagement
hevoud woperiod of five yvears is o mntter  which  wonld  he  wsettled by the
Directors of the bunking coumpany.,  Apuwrt from the fact that in mutters of
this kind it is of some fmportance that canvassing of votes should us far as
possible be prevented, there i8 w further cois'deration in the coke of bunking
conymnies which is this, that shnreholders might nlso be borrowers from tho
hamlcing compmmy. 1t is therefore of speciud importance in the ¢nse of banking
companies that the: approval of the shareholders us wn essentinl cond tion for
the vxtemsion of eoutrnct of mivagement should e avoidet.

The next question ix the guestion of himitution of dividends.  “Phe provision
in the orginnd Bill is that the dividend puyable by ncew bunking eompunies
should be restricted to 9 per cent.

The Asxembly thea adjourned for Taach b Half Pust Tao of the Clock,

The Assembly re-assembled after Lunch at Half Paxt Two of the Clovk,
Mr. Speaker (the Hovourable Mr. G. V. Mavalanlear) in the Chair,

The Honourabls Dr. John Matthai: Sir, when the House adjourned
I wug  on,the subject of limitation of dividends,  The provision in the
originitl Bitl Lefore the Select Committee revised it was that the divitlends
parnble on eapital by ucw banking companies shoulid he limited to 9 per cent.
that provision hns been owmitted by the  Select Committee so that, as th:
Biti before the House now stunds, there is no Jimitation at all on dividends
payable by hanking companies. The rcnsons for which the Select Committee
took this decision are. if I maZF wny so, sound rensons.  They are muainly
these.  In the tist, place it is wot n sound thing to have one kind ot
rezufation in the matter of (lividends ¢f new companies and another
in respect of old ¢- existing conpnnies The result of sueh iiserimination
is that when it came to arranging for ¢xpansion of husiness, old or existing
companier would be placed in an undnly favourahle position nnd new com.
panies wonld he placed nt w disudvantage.  (luterraption). 1 was saving that
it was not # rensonable kind of provision to make thnt there should he
distinetion  in  the matter of the rate of dividends puynhle hetweesn new
compnuies and old compnnies because it placer new compunies in an
unfavoirrahle position.  The provigion which existed in the Bill before the
Selcet (Connnittee revised it wis that there should he n limitation on dividenls
to O per cent. in respect of new bhnnking companies.

The second ohiect'on to that provision i this that  there is really no
reason why a clistinetion should he nunle hetween husiness concerns engagad
in one line of business and business concerng engnged in other lines of
business, that, ia to suv, if von nre going to twckic this problem of dividend
limitation the problem mmst ho considered — with  respect  to  the general
practess in the romtry—-it must be handled s oo general problanm, not ws &
problem relating to one particular class of concerns.

The third objection is, if the House is  pgoing to aceept the Bill for limi-
tution of dividends which is now uuder its consideration, then this question
would be oovered for n period of two venrs after the 8lst Decembeor, 1950
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by the 13ill which is already before the Ilouse, and during this period,
tberefore, it is somewhat unreasonable that ther¢ should be a special
provision in regurd to banking companies.

Thut, therefore, is the position regard ng limitution of divideuds:

‘I'he next importent question is with regard to investment by banking
compunies in shures of business concerns.  When 1 say “investment'’, what
it reaily mesns, when gyou nwply it to banking concerns, is not direct
investment but louns or advances mude against the security of industrial
shares; the provigion in the original Bill was that such investment should be
iimited to twenty per cent. of the dissued share capital of the company or
twenty per cent. of the share capital plus the reserve of the banking company.
The BSelect Commiltee has restored the original provision of forty per cent.
Now, forty per cent. is the limit laid down in tho Compunies Act with reguul
to banking companics. 'The .provision in the Companies Act is that such
investment should not be more than forltay per cent. of the issued share capital
of the company concerned. What the Bill does is to limit it to forty per ceut.
of the paid up share capital of the company, or forty per cent. of the banking
company’s paid up share capital plus reserve, whichever is less.

It is necessary to look at this question of limiting investments of this
churacter from two points of view. I¥'rom the point of view. of a banking
company it ie an essentiaily sound thing that there should be some limitation
of this character. I say it is a reisonable thing from the point of view of
‘banking companies because otherwise you might find that where n banking
company invests an unduly large part of ite resources in a single industrial
cencern it is likelv to affect, uuder certain circumstances, the stability of the
banking company. So, from the banking compuny's point. of view, there is
no sound reason for a limitation of this character.

The question must be lcoked at aleo from the public point of view becanse
if you do not have a limitation of this churaoter thcn a positon may arise where
8 banking company would be anble to acquire almost a position of mcnopolistic
control in regard to industrial concerns. Both in this “country and in other
countries we have had experience of the adverse consequences that might
arise when merely financial intereste acquire an undue degree of control over
the induxtrial concerns of a country.

The reason why the Select Committse decided to restore the original limit
of forty per cent. is t#is. Tn regard to the bigger banking companies, that ix
to say banking companies which have a very large number of branches
scattered all about the country, from a purely administrative point of view
it is a mutter of very considerable difficulty to see that this limitation is adhered
to in the day to dny edministration of the company. From a purely adminis-
trative point of view a limitation of that kind would be difficult to work. That
is one objection.

Another objection is this, that if you have an unduly low and rigid limita-
tion, then a banking company may quite conceivably find that although there
vre ghares of first-class industrial concerns in which they may invest their
funds, this limitation would compel them to leave these first-class industrial
eoncerns. out, and invest in concerns of inferior standing.

Prol. N. G. Ranga (Madras: General): Supposing it is the other way about,
and thev go on investing in concerns of doubtful validity?

The Honourable Dr. John Matthai: Well, all that I cen say in reply to
that is this, that if you are going to have banking companies in the country
under the present economic set-up you must assume that the people who
are responsible for managing these companies know something of their business.
Unless you make a certain assumption, it would be impossible for us $o work

through the existing economic zuachinery.
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The next point to which I would like to refer is the prohibition of the grante
ing of unsecured loang in cages where there 8 a common Director between the
banking company and a company which asks for a loan from the banking com-
.pany. The provision in the original Bill was that where there was & common Direc-
tor wetween a private company and a banking company, the banking company
would be prohibited from granting an unsecured loan to the private company,
That question was congidered by the Select Committee and they decided that
that kind of prohibition would be unduly restrictive in its character. The
result of that would be that the business of the private company in question
would necessarily be diverted to other quarters. That objection applies equally
to public companies. I may tell the House that at a certain stage in the
history of this Bill a similar prohibition was sought to be enforced in respect of
public companies also. It was left out, and it was considered then that the
restriction should be limited to private companies. @ The Select Committee
conriders. that even in respect of private companies the restriction would be
unduly rigid  The provision now in the Bill as it has been revised by the
Select Committee is that that kind of prohibition would now apply in cases
where the Director in question is & managing agent or a8 partncr or where the
Director is himself a guarantor of the loan. 1In other cases, the prohibition
would not apply. -

There is a consideration of general importance which I think it is necessary
for us to bear in mind in the present circumstinces of the country, that is to
say, if you are going to place restrictions of this kind on people acceptin
Directorships in banking companies, the reeult is likely to be that you woul
find it difficult to secure people of the necessary qualifications and experience
for accepting the Directorship of banking companies. As a mather of fact, in
the brief experience of industrial concerns that I have had, it has not been an
easy matter to find people of requisite qualifications and experience of
appointment as Directors of companies, and in view of the fact that there is
a paucity, in the presens stage of economic development, of men of that kind,
a restriction of this kind, I suggest, in the public interest, would be undesirable.

Anosher question of an important character which is raised in the Select
Committee’s report is with regard to the Reserve Bank.  Originally, there
was 8 provision that whenever a banking company was to be liquidated, when
there were winding up proceedings, there was a provision that invariably the
Reserve Bank should be the official liquidator. That bas now been dropped
and the provision as it stands now is simply this, that it is only in cases where
the Reserve Bank applies for appointment ag official liquidator that the Reserve
Bank would be called upon to undertake these duties. The reason for it is
that at present there is not enough staff available to the Reserve Bank §) under-
take t(,lhe funotions of liquidator in all cases whero winding up proceedings are
started.

Similarly there was a suggcstion, in the course of the discussions on  this
Bill, that in regard $o the inspection of banks by the Weserve Bank these
inépections should be of a regular character, that is to say, instead of simply
applying thi provision for inspection to banks when they are in trouble. the
Rescrve Bank-#hould arrange for e regular inspection from time to time.
The reason for that suggestion i that if the TRererve DBank arranges
for the inspeotion of & bank only when the bank is in  trouble, then it ig
Tikely to create pamic. There is a feeling produced that the particular banks
is in trouble and panic arises amonig the depositors. So the suggestion was
made that the inspection should be a regular inspection. There again, the
difficulty of staff arises and under presemt conditions, however much an
-arrangement of that kind may be considered desirable, 4 was found for
‘practical ceasons difficult fo arrange for it.
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'There is just one more point to which I waut to refer. I have ‘given notice
of an amendment that in all cases where the Government or the Reserve Bank
or their officers take action in pursuance of the provisions of this Bill in good
faith, they should be granted protection iu respect of guch action. ‘That, of
oourse, i8 8 provision which occurs in many Acts of this kind. We have
considered it necessary to introduce a provision of this kind into this Bill, be-
cause cases have arisen recently where legal proceedings have been, started
agsingt Government and the Reserve Bank and some of their officers in respect
ot action which they have taken in good faith in pursuance of the duties which
they are called upon to perform in matters of this kind, and personally I think
it is & matter of great importance that that kind of protection should be afforded

to GGovernment and the Reserve Bank and their officers.

| think, Sir, I have covered the more important pointé which are set out
in the report of the Select. Committee and 1 have no doubt in the course of
the ceneral discussion and the discussion on the various amendments thas
there would be opportunities of discussing other aspecte of the Bill which ¥
bave not been able to inention in the course of this brief introduction.

Mr. Speaker: Motion moved:

“That the Rill to coneolidate und amend the law rvelating to banking companies, as
reporied by the Seiect Committee, Iw taken into consideration.”

Shri T. T, Krlebnamachari (Madras: General): Mr. Speaker, in supporting
the motion made by my honourable friend the Finance Minister, I would like
to make a few remarks on the report of the Select Committee. The House
knows that I was a member of the Select Committee, and I am well aware of
the fact that any «riticismn that I have now to offer on the Bill as it has emerged
from the Select Cornmittee should be related to suggestions made in the Select
Committee which were either accepted or rcjected. Sir, in his opening

remurks. the honoural b the Mover referred to the ago of this particular measure.
1 would like to remind the Elouse that the proposal for a banking legislation
emanuted in 1989 from ibe ithen Goveruor of the Rescrve Bauk, Sir James

Taylor, and substantially, escpt perhaps with reference to the provisions
which give lurger power to the Reserve Banle to interfere -in the monetary set-
up of the couniry, the Bill te (dny represents the suggestions that were embodied
in the original proposals of the lnte Sir James Taylor. I am laying emphasis
on this particular fact because 1 want the House to realise that while the
world hus moved very verw fast during these ten veurs, anid idess in regard to
monetury control by government aud the type of machinery required hy it fo
be at its disipos@al have undergone revolutionary changes, we are here considering
a Bill which, in the main, was the product of an emergency that occurred in
1088, namely, the failure of a few banke which prompted the Reserve Bank to
bring forward draft proposals for banking legislation. That I think is at once
an apology and an explanation for bringing before this House a Bill whioh is,
in my opinion, a measure which falls far shot of the needs of the moment, and
that i a point which I would like to develop a fittle further as I go on.

Sir, it has been my good fortune or misfortone, perhaps, to have been able
%o sponk in this very Howuse on more than one ocrasion in regard to proposals
for Lhanking legis'vtion. T remember some time in the fall of 1944, a measure
of th's sort wus circulated for eliciting public opininn. Again gome time in
April 1945 a mensure of this natnmm was referred to a Select Committee, and
on hoth occasions T participated in the debate. ) tain suggestions were
mm}e hy me, a few of which were incorporated in the Rill that was bronght:
up later,
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As the honourable the Mover rightly pointed out, this measure has gone
throungh two select committees—something unique for any pieoe of legislation—
before it came before this House. And honourabl: members will note that in
many respects, or in some important respectss, the Bill as it has now emerged
from the Select Committee is perhaps a little more retrograde than what it
was at tho time it emerged from the last select committee, whose report, how-
ever, was not taken into consideration by the House. )

Bir, if the House will pardon me for introducing a personal note, 1 would
like to say that T am peither a person who bas interests in banks, nor am I
one of those persons who have large vcsted interests at stake. My only 1enson
for trying to speaking on this measure is that I am a student of banking aud
allied eccnomic matters and I thought 1 would be failing in my duty if I did
not place my own views before this House and before the wider public, while
a measure of this nature is wunder consideration.

Sir, after this prcamble, I must say that T am not perfectly satisfied with
the measure as it has emerged from the Select Committee. I have taken up
a few pointa from the Select Committee's Report to indicate my disapproval
and T have incorporated thern in my minute of dissent; and if T am permitted,
I shall be moving a few amendments in support of those points that I have
mande out in my minute of dirsent. But now at. this stage I propose to touch
only on certain pgenersl aspects of this measure. '

One inportant nspect of this measure which 1 would like to touch cn is
the question of liquidity demancin made hy this Bill ns it hags emerged from the
Select Committee.  In essence it has not changed in shape or form from what
it was in the original draft which the House committed to the Select Committee.

This question of liquidity of the nesets of a bank is now being decided under.

conditions which will not obtain for all time to» come. We are now supposed
to be in a period of inflation wheen there is plenty of moncy. though it now:
seems to have come to o stage that the people who need the money are not
able to obtain it and most of all, one institution which needs money—the
Governmont—is not able to obtain any monev.  But at the time when this
proposal ariginnlly saw the lipht of dny, it was brought out because of a
banking crisin. hecanse of a definite difficulty felt by a particular bank w-hich
though it ultimately paid twelve annas in the rupee had to go into liquidation
for the one nole reason that the Reserve Bank was not uhle to come to its rescue,
partly because of the working of Section 17 of ‘the Reserve Bank Act, and
partly beeause the elasticity afforded by the provisions of Section 18 of the
Reserve Bank Act was not made available to that institution.

-

8ir, normally the poritien of good emall banks in this ceuntry is that they
do not have enough money 1o advanee to tlicir customers ut the time when
it is necessary when seasonnl demands are high. One might very well ask,
*“Why should we have gool small banks?’’ In faet, thir particular fact wae
brought to my notice very forcibly when the Select Conymitiee received a
deputation of bankers. I asked one of the members of that deputatfo whe-
ther he was satisfied that the percentage of liquidity that is sought to be en-
forced by this Bill was not on the high side so far as the smaller Banks are
concerned as T thought he was aware of the position of th¢. smaller banks, hut
he said, ‘Tt is all right'’, But the real fact is—I do not-know what lhaa
‘happened in the previous select committee—this Select Committee hns not
caEe:l up representatives of the smaller banks to come before it and testify as
to what they would like the liquidity conditions to be fixed at.  Sir undoubted-
ly friends in this House will speak about nationalisation and I shall have a few
words about ib before I git down. But I do feel that the common man, the
people in the country who need money durlng seasons for financing agricuitural
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business and the marketirg of agrioultural produce, dopend largely on the
smaller banks atnd I do not know whether this banking Bi'l shou!d not have
been preceded by another banking enquiry comruittce which should have decided
for ue what type ol bankse we should encourage in this country whether we
should encourage the unit type of bank or whether we should encourage banks
with a large number of b1 -nches. Here in this country we have a very mixed
system. ‘I'he smaller banks, banks which more or less upproximate to the unit
type of banks have no part or lot in this particular measure and only the
bigger banks are able to represent their cases before the Select Committee and
before the Honourable Minister and they have a certain amount of eay in the
ultimate formation or shaping of the measure before the House. I think this
is a matter which we should consider before long, as I believe the Honourabie
Minister thinks that the inflation has started going down the curve and we
might very well be in the midst of a depression before long.

The Honoursble Dr. John Matthai: May I explain? I do not think I
have ever stated anywhere, even in conversation with my honourable friend
that we are in sight of depression. It has never been my opinion.

8hri T. T. Krishoamachari: I stand corrested. I apparently vead far
too rouch 1from one or two remarks which my honouriible friend was good
enough to let fall. But that at any rate is the opinion of the Honourable
Minister's economic advisers, I mean tho advisers of the Finance Department.

I find Dr. Thomas almost Cagsandra like prophesying that bef~re long there v.ill
be depression.

Prot. N. G. Renga: Thoere ix economic depression in the countryside. Go
and see it.

8hri T. T. Krishnamachari: My own feeling is we will probably have to
consider before long whether the intcrest of the agriculturists, of tbe small
man or smail business will not be best served 1>y enoouragement of un't
banking to which no encouragement of any sort is being offered in this
particular measure. I have in fact suggested at one stage that the question
of fixing the peroentage of the liquidity of assete must be a matter which
ghould he elastic and must be left to .the Reserve Bank to settle and evés
vary in accordanoce with the needs of the time within the particular limite that
we might fix in the Statute. In harping on that point of view I have this in mind
that most of the agricultural operations which demand financing are seasonal
and such businese is of a self-liquidating nature because of the rearon that
the security oftered must before long be sold and the money returned to the
bank. So some such consideration would probably have been ruore suited
to the requirements of the rural countryside. I do hope that some time may
come that the Government of India, olert and alive as it is, will perhaps use

ite Ordinance making powers to malie this altoration in the present measure
to suit circumstances as and when they arise.

Sir, one other matter tc which my honourable friend the mover referred
and it is in regard to limitation of dividends. My honourable friend referred
to another measure which this House has committed to Seleat Committee vis.,
the Limitation of Dividends Bill. I would ask for forgiveness if I make a rafer-
ence 16 the conteitt of that Bill which I think is very necessary in order to meet &
particular argument which T have sought to import in my Minute of Dissent. My
feeling waos that the original Ordinance which the Bill that has gone o the
Select Committee seeks to put on the Statute Book on a8 semi.permanent
basis hardly fitted in with our own ideas in regard to limitation of dividends
#o be paid by banking compsnies. I refer to the Ordinance #nd nod to the
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Bill. The Onlniwze wercly crystaliced the existing practice. 1t crysta-
lises the staius quo. 1 wanted to find arguments sgaivet this particular ides
as being a cheok aguinst that somehow crept into the authorities and I borrowed
from the Library ‘The Investor's Year Book' issued by Place 8iddon and
Cough owne of the most prominent Brokers in this country and I went through
the payment of dividends over a period of years for some selected companies.
I found that in the main what the Ordinance sought to do was merely to
crystalise the payment of dividends because if you take the Imperial Bank,
the dividend for a period of years in the past has been 14 per cent. If you
take the Central Bank after the war-—-they were very conservative before the
war—J know I am speaking in the presence of the Chairman of ite Board of
Dircetors—-before the war they were paying 9 per cent. and after the war they
started increasing the dividend, and in any event even the quantum of divi-
dend to be paid by the Central Bank evan after the application.of the Ordi-
nance will not vary. So it seems to me that except in the case of Tate
Deferreds which for a oapital outlay of Rs. 30 often pays a dividend of five
times that amount, if not more, where tlre variations have been phenomenal
from 130 rupees and odd to 64, even where the present Limitation of Divi-
dend Ordinance which now rules will afford the recipient of dividend & possi-
bility of obtaining somewhere about Rs. 85 on a capitel outlay of Rs. 80, I
do not see that this Dividend Limitation is worth anything as an enti-influtionary
measure. As I have great respect not merely for the experience but also
for the wisdom and moderation of my honourable friend, the Mover. 1 felt
that n justifyitsg the climination of the dividend limitution clause from the Rill
my honourable friend was emphasising a fact which is not merely unsustain-
able hut also unnecessary.

8ir, coming to this particular matter of whether clividends of banks should
be limited or not, I think banking companies stand on a different footing
fromn other companies. For other type ot companies we allow large amount
of freedom but for banks we don’t allow., Why? One reason for inter-
ference by Government was said to be the protection of the interest of depo-
sitors.  But, Bir, with the acceptance of the idea of monetary management
which is the basis of Keyne’s idea all the time—which he further elaborated
in nix momumenin! work on the (eneral Theory, Governments huve now
cothe to accept the position that monetary management happens to ba the
primary dutv of Government and I think that.is perhaps the main justifica-
tion for our having as Finance Minister a person of the type of Dr. Matthai
with his considerable experience of economics and of management in business.
This Government have accepted more or less the duty that. has devolved on
them of monetary management and we csnnot have banks in the future.
whether we nationalise them or not, which can do what they went, what. -
ever might be the strength and influence of the vested interesix who control
them, It in not merely for the protection of depositors that control of Banks
ir needed which is an erroneous idea which has heen given the go-by long
time back. The banks have pot to be controlled either: hy the Government
or by its apent—the Reserve Bank—in varions wnys as a corrollarv to
Governments monetary Policy which is the only justification for this elaborate
meanure hefore this House and it. would be idle to-day to say that wa are
going to treat the banks on the sunie fuoting as anyv other eompanier and
we are not going to permit banks to pay such dividends ar  we are permitting
other co:npianies to du nectause the foundation of the monetarv policy of the
Governnunt will have to, to some cxtent, depend upon the interest paid by
the banks for deposits and which again has some connection with the rate of
dividend they pay to rhareholderr.  8Sir my honourable {friend thc Finanve
Minister will say—supposing 1 accept wour sugeestion and limit the dividend
of hanks to © per cent. what will happen to the share market. The price of
the shares will drop. T say the price of the shares of the Tmperial Bank,
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Sir, dropped from Xs. 2265 last Februury to Rs. 1700 and odd this February.
Wus the Finance Minister of that time or the locum tenens who ocoupicd
that position during the middle period or the present incumbent able to
defend angd safeguard the interest of these share-holders? And I do not
think any great disaster would have overtaken us if by our limiting the divi-
derd to 9 per cout. the share value of the Imperial Bank the puid up value of
which is about Re. 500 has been brought to Rs. 1350 or Is. 1400, Some
people will suffer for the sake of large number of people. Any salutory
measure of this nature where it fixes the dividend of semi-public organiza-
tions like a bank for reason of its stability and also particularly to discourage
bankers from giving a larger rate of interest to depositors than what they ought
t0 do so as to keep their income a little lower than what it otherwise will be,
I think all tbese conditions require that limitation of dividend of banks must
be undertaken, if not to-dny at least to-morrow or the day after nnd I don't
think it i¢ any use snying that here is a Dividend Limiting Ordirance
which is in operution and let ug hear nothing more about dividend limitation.
Let us consider the whole scheme in relation to private companies where
risks are of o very much larger nature than that of banks wbc.re there is no
Bill similar to the one tbat we are now considering which ensure:s stability and
security of banks and where there is & perfect justification for limitation of
dividends,  Sir, one other point in relation to the body of the Bili to which
I would like to rvefer is in regard to ciause 19. Sir, I have had the advantage
of hearing my honourable friend, the mover, expiain why the recommenda-
tion of the previous Select Committee in regard to the fixation of the per-
centag s of possib'e advances on shares of an institution was given up and
why we have gone back to the original provisions of the Companies Act with
the difference that he has indicated that ex:ris between the provisions of the
Compavies Act and dhe provisions of this Bill. I do not think it is a very
propet “obange. 1 would like to link this up with my criticism of voting
rights. '

*“Voting rights as they are conceded by this measure are: a person oan have
10 per:tent. of the total voting rights in so fur as newer banks ire concernegd.
We have known for a long time, i1 four or five years now, a number of
Iheurance Companies have changed hands and in  every case where an
Insurance Company has changed hsads, it is Kinked ¢ n Bank. (Skri B. 1.,
Zondhl: “In-every cnse?’’) ‘'Practically in every case” I am not afi'nid of my
hénourabie friend's challenge becaude T think T am-a little hetter informed in
this matter. (8hri B. .. Sondhi: ‘“I'hat is what - you think a very nuch
mistaken jinpression.’” Wherever an Insurance e¢ompnny changed hands, it
wng linked to a Bank.  Whenever contml of an Insurance compeny was
sought to he ohtninc:d, the person who attemnpted te contml bad  some kind
of link with a Bank. Tn cvery ense where nn Insurance companyv came s
cropper, there is a Buuk somewhere there in the offng. T can tel! him of an
exception: J dn nct like to mention pames; T know of two Ineuronce
companies that changed hands withont the aid of & Bank helping in the
process.  But that is an cvil which this House is aware of whith this House
was 1nade nware of times withont numler. A committee was appointed_
with an honourahle member of {his House, a8 he then was. Sir Cowasji
Jehangir as Cheinnan {o recommend ways and means of preventing this kind
of frandulent transfers and manipulation of other peoples' assets.  Voting
rlghts form an import part in this operation. You might ask me, supposing
you reduce the voting rights from {en to two and a half per cent, what do
you achieve?  Cannot the owner of these shares get 20 dummies in order to
achieve his ohject? I agree. 8ir, that every provision that we make in this
partidular measure can be gl over sotnehow by the introduction of some type
ot dummies., That does not mean that von should not make the business of
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obtnining dumimica more difficult. Thut is what we can possibly do; thut
is what bhuman ingenuity can do. 1f people thieve, we prevent that by
putbing policemen to watch for them and we put the thieves in jall
when they ure caught. We will put a different type of policemen
in this tnanner by limitng the opporiunitins for these people to mani-
pulate the interscts of depositors and thereby interfere with the monetary
mechaniam of this country. | find no justificstion at all for the rejection
of the idea that those people who seek to use the Bank's funds for purpuses
of their owx, for disturbing the econoniy of the country, their opportunities
must be limited. I do feel that it will probably be more proper for me > say
that no person should have more than one per cent. of the voting rights. 1
am amazed at my own moderation in that 1 have suggested it ought to be two
and & halfl per cent. aud not oue per cent.

tlint again link:s up with the proposition in 2leuse 19 whether any restrie-
tion in the investment in the shares of any one ::ompany by, a Bank is a whole-
some restriction. I do not think it is going to unduly affect tho business of
this couutry by accepting the suggestion of the original Stlect Committee in-
stead of changing it {o what it. was prior to that committee's report.

I now propose to deal with one or two matters of gencral intarests bofure

1 sit down, "lhe basis of this measure is that we are throwing .a crorwmous
amount of responeibility on the Reserve Bank. Oftentimes whun we bad
asked for some more restrictions, some more enquiry, some more stutistics, it
wns urged und the argument was appreciuted by some of us that the lieserve
Bavik as it now ia, is not in a position to undertake an enormous amount of
responsibility all at onc+.. Even so, the amount of work that we are +addling
on the Reserve Bank, the amount of reaponsibility that we are asking the
Reserve Bunk to undertake in this Bill i3 something very immense. I would
agk the House tc remember that when we shove this responsibiiity on the
Reserve Bank, we are shoving it on an institution which has been 1 ationalised.
The Reserve Bank has been nutionaliged in order to meet a cry that esisted
right trom the day when the Reserve Rank waa brought ioto being. " I will ask
my honourable friends who have been urging for t nationalisation of the
Roserv. Bank, if they have found any visible chunge in either the elaracter of
that institution or in its personnel or in its outlook. 1 do hope that in the
future the Reterve Bank would have rnore influence than what it has been
huvimg ou the Government of India. Weverting for a moment to the gquasticn
of limitation of dividends, 1 would like te refer to a Book produced by tho
Reserve Bank, Iieport on Currency and Finance for 1947-48, where the Recerve
Bauk has referred to at length to the Banking legislation and bas said; ‘‘The
main fcatures of the new RRill are as follows:' Item 5 in these main feutures
is limitation on payment of dividends. I did hope that the nationalised
Reserve Bank will have n little mor¢ conirol, a little more pull over the Gov-
ernment and over us who are either contiollers of this Government
or are being controlled hy the Government, whichiver wny you take
it, in implementing what it thinks as most wholesome. I revert again to the
compoaition of the Reserve Bank and the respuasibility that we cast uport it.
Nationalirstion has not mnde any chunge in the personnel; the personnel re-
mains the same; naturally, it will remain the samge. [ am not, Sit, for one
moment. refurring to the appointment of the successor to the present Govermor
of the Resvrse Bauk., Ter 1aps, I might make some rcference {o it on the
roper occution, The sucecessor of the present Gevernor will be judged by
is performance. I would make u reference tin & fauct which hss cume into
being. 1 am refcrring to the Constitution of the Bonrd, My honourable friend
the mover has constituied the new Board taking advantage of the powers con-
ferrad on him. To somc extent he has preserved the ol set up in order to
provide continuity. Heée has also proviled new blood. 8ir, in order to make the
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ingtitution a live :ustitution more alive to the needs of the ¢ountry, to bring
in more expert assistunce to the ®overnment which a shareholders Bank can-
not, provide.  What is the type of new blood that is brought in? 0id blood
which will coagulate and ultimately produce thrombosis. I do ot find o
single economist of uny slanding, u single public man,

Az Honoursdle Moember: There is Shri Gadgil.

8hri T. T. Krishnamacharl: Shri Gadgil is not in the Central Board, let
me tell my honoursble friend who interrupts. He is in the locul Board of
Bombay which has absolutely 1o powers whatsoever. 'The power of the local
Boards have not yet Leen defined; s at present they have no powers at all.
Thera is no economist, no man of any catholic outlook, not even labour leuder.
'The new blood is iii the form of old people whose urteries are getting tliiekened
through which blood i rumning very slow, who are very near being nftected by

thrombosis, My hongurable friends wanf nationalisation; here it is on & silver
piatter; take it. -

Prot. N. G. Ranga: At least we are ahle to say this in regurd to & nationa-
lised institution. About his own institution, we can say nothing.

8hri T. T. Xrishnamachari: 1 have one mcee word to say about the Reserve
Bank as it is at present constituted. The functions that are cast on it are far
wore than 1 can hear. What is to be the type of Reserve Bunk in order that
it muny shoulder those functions and more functions that we: would seek to put
onit? I am nova conservative. As I suid. I do not. believe in theories pro-
pounded by vested interests. 1 believe iuv change and I believe in  expetiizent
I dv not Lelieve in wlet my houourable friend - say who is sitting in the front

opposition Bench who asics thiss Governinent: not to experitnent with  new secio-
logical ideas.

I want this Govermment not to experiment with socialoglaml indeas. I want
‘thein to cmbark on them.  And therefore. Sir...... (Mr. Homy Mody: “"Heading
towards insolvency!')  1f my honourable friend will be audible enough I wiil be

able to convoy v own reply to whatever remarks lie has o make. Bt he is
not audible ...

The point 1 want to urge is this. We are either commmitted to an enormous
expangion of the Reserve Bawk se that it might fulfil ite functions properly uoé
only i1 %o far as this Bill lays on it but also take up the monetary responsi-
bility that. will Le cast on it or éo make it take over an institution which is
parforming some of the: functions that the Reserve Baunk has to nndertnke and
seek to integrate it into its own 8o @ ¢o provide a very necessary apparatus in
the huuds of the Honucurable the Finance gdinister in order to control the mone-
tary mechanism of this country. Though my honourable friend might hold
other views, when the Government macle that slip, that fulse step in r.ationa-
lising the Reserve Bank, which wc all know means nothing, which we all
knew would mean the appointment of another civilisn as a Governor and which
we nil knew meant tl continuing presence of vested interests in the Directo-
rate, when the Government made that false step, it committed itself irrevocably
to the principle of enlarging that particular bank and also making it imperative
for the Reserve Bank to absorb the Imperial Bank either today or tomorrow
and male it o nutionalised institution. To say to-day that the Btate sheuld
not, interfex. with commercinl banking is saving somethiug tbat is entirely out
of dutz. The Stute has to interfere in commercial banking. In certain res-
pects it does and this very Bill seeks to enlarge the scope of that particular
typo of inferferencc.  1f my honourable friend will to-morrow seek to erpand
the Reserve Bank so that it mey have 400 or 500 branches wundertaking the
Treasury duties of the various Provincial Governments, seeking to provide
transfer of monies where necessary, and underteking the full responsibil'ty tbat
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this Bill and other Bills that will come later an will impose on it, well I am
perfectly willing that the Imperial Bank be left out of ken and I am even
willing for it to go out of existence. The alternative is for the Government to-
shake off its present inertis where the gquestion of the Imperial Bank is con-
cemed and make it an adjunct of the Reserve Bank or make it au uilied iusti-
tution =o that the Reserve Bank work may become more efficieni, so that the-
Governtuent’s policy in regard to momnetary control can be mure effeotively
implemented and so that this Banking Bill can become something very real.

£ vuul¢ like to mention a particular lacuna in this Bii, which is partly due
to the fact of the constitutional set-up, and partly due to the fact that we have-
not courage enough to expand. Sir, the so-celled non-Scheduled Banks have
becn left out of the ombit of this Bill more or less, except the control that the
Reserve Pank may impose on it and tlie general provisions regarding bunkiug
business contained ir: this measure. We have one of two methods open to us.
in dealing with such institutions. Kither we make all joint stook banka.
raise themeelvea to the level of a Scheduled Bank, namely that they shall have
as theis capital and reserves something to the tune of Rs. § lakhs—and this is
not an tmpomaibility— so that we shall not have the non:Scheduled Banks; ot.
we must perhaps chasge the scope of this mcasure later on.

'The other type of iwstitution  which  wholly goes out of this
nensure are the private moueylenders.  Sir, we cannot  legislate for
moneylenders because money-lending and moueylenders  huppens  to  bae-
u provincial subject. But I do wish that the Goverument in consultation with
the Reserve Bank would formulate a draft Bill for the use of the Provincial
Governments-—u draft 13ill that is capable of uuiform application in ail pro-
vinces—-wbieh will provide a sort of adjuuct to this measure which we have
before the Howwa today. which will scek lo  control private money-irnding
nnd woneylenders. My own view s thut  private  money-lending  1nust
be put an end to  lut it may not be very wisc 1o de it because we
mistat e withholding from those people, whe are other wise not supposed to be.
credit wortly the weiy type of credit that they get.

ilic carvpromise that i8 open 10 us is what I lmve montioned. 1 would re-
quesi the honcurahle the mover io get in touch with the Provinecini Govern-
ments, seek thehr permission, and then get u wmove on with the Reserve Bank
snd pns out a draft Bill for controlling money-lending and moneylenders.

1 ain laying stress on this purticular uspect of the work we have fo dv in
an advisory capactty, because of the influence the Central Government has be-
cause | see that interest rates nre rising for those peopie who wuecd money
badly for sheir seagonal operations. There is ne: point in the (Government ray:
ing that we ar: going to stick 10 our cheap moncy palicy while they allow the
moueylenders &> lendg at twelve per cent. or more a8 it might be if the present
‘condlitivnrs persist in the rural wess. So the Government of Tndia have wyilty-.
nilly to exercise some control over private iending and the rate of juterest at:
which they lend if they are going to maintain a cheap money policy. We oan--
not have control at one end and absolute freedom to do what people like at the -
other end. S» action in this direction has to be taken before long. If neces. -
sary, the Government of Indin wnust arm itself with powers in order o inter-.
fere n an emergency, because we canuot control one aspect: of the monetary
meclwungin and at tbe other end leave quite a lot of it out of the scope of

our control.

An old story which I would like to repeat here is this, Here this Bill gives.
a lot ot powers and lays a lot of duties on the Reserve Bank. But it ix nut-
helping the Regerve Bank to go easily to the aid of imstitutions that 1eed a'd.
1 remember, Sir, in September 1947. due to the conditions obtaining in the;
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Punjab, where banking has developed to a very large extent, tho Goverument
of Indin promulgated an ordinance using the provisions of Section 18 of the
Resorve Bank Act to allow the Reserve Bank to come to the aid of the emall
banks and kere their report on Currency and Finauce for 1847-48 says that the
ordinunce lapsed because it was felt tgxmt no one took advantage of it. Very
possib.¥, ths. ordinance wus there in the Statute Book and no one knew any
thing about i{. Nobody was encouraged to take advautage of it. I would rather
incomplete that the Government took steps {0 amend the provisions of Sections
17 and 18 of the Reserve Bunk Act and malke n thing hke that ordinance an
ordimary featnre of the Reserve Bauk Act rather than make it a {emporary
featurs. 'The present provisions of Section 17 of the Reserve Bank Act make
it difficult, fur the Reserve Bank to go to the aid of particular banle unless the
Bill habit develops i this tountry to wn appreciahle extent.  But it has not,
even though it is more than fwelve yenrs that the Reserve Bunk had come into
being. So the provisions of Section |7 are virtually a dead letter. So’long as
the Bill habit ix not developed, the previsious of that section cannot te tal:en
advantage of. It wus thought some years back—because I do believe the
@®overnor of the Reserve Bank sent out a draft Bill for approval in regard to
public wnrehousing-—that people could deposit their local produce in such ware-
honse and the receipts granted by the warchouse keeper would be a mwegotiable
security which would help to develop the Bil habit.  Nothing has been done
in this dircction. We have no public warehouses today. The Eill habit hae
not developi g in this country and therefore the provisions of section 17 ars a
dead-letter. If we lay certain cbligntions on u particular type of banks, we
must lay soe obligation on the Reserve Bunk to go to their aid in the time of
noed. Tha position of the banks in Bengal during the last six or seven months
"has been highly ‘deplorable. They are in a terrible condition and it may be
that i we ask the Reserve Bank of India to interfere and go to their rid
now we will probably be asking it to throw away some money. It may be tbut
if the provisions of Section 17 are liberalised the Reserve Bank of India might
:be able to help. If the bill habit is not there, what has this Government done to
fostar the habit> They have not even started the warehousing scheme. 1
:l_egl that as & sequel to the passing of this meadure the mombers of the Housa
will become slive to the necessity on the part of the Government amending the
PResctve Buitk of India Act and in fact stream-lining it. '
Wo passe:l a mearsure the ofher day tinkering with a few provisions of the
Reverve Bunl: of Tndia Act. so a8 to make it a nationalised bank. We have not
-sgudied the working of the bank, we have not taken into acount &ll-the limitationa
-operating in the working of the bank, we have not taken into consideration all the
failures of the bank nor sought to amend the Act in the light of experiance
gained. I feel that an enquiry can now be instituted (and it would be very
useful) not only into the working of the bank but also into the working of the
general bauking systein of the country. T do not say that it should ba ane-
thing of the nature of n royat commission that sat about 18 years ago but a
smnﬁqr enquiry commitiee at an expert level would perhape help us not riere-
ly tc reviee the Reserve Pimk A-t but replace the measura that is now before
the House. which within the limitntionss of my cwn enpacity T have sought to
make out s being highly imperfect.
There we wmunv other matters relevant to the motion before the House that
1 could say. 1 know T have exhausted the patience of this House hy trying
to speak on a very very dull subject which wou!d interest very few and havhg in
mind my own limitations in regard to my powers of exposition. But before I
git, down T ghould like to mention only one matter and that is with ragard to
‘Y'ank employees. We are here enacting o hanking Bill but what about those
reople who gerve in those hanks? T am not a lauhour leader but 1 have times
“without number come ncross cases where employees of banks have protested
aagainat the conditions under which they have to serve. Bank strikes are not un-



-

BANKING COMIP*ANIBR BILL "”0
known. 1 believe there was a strike sometime back in the bank that is con-
trollel by my honourable friend, Mr. Mody. There was also eitber a strike or
a threatened strike in tbe Reserve Bank of India.  The Reserve Bank was
kble tn ley down certsin terms and conditions in regard to the wages to he paid
to ite cinployves. These may uot have been very liberal but m comparison
with the tsp. of wages that exist all over the countrv T think the Reserve
Bank's fixation of wagee 8 fairly rcasonable. <1 [eel that that ought to be
muade the mwedel for all banks., 1 anyone says that the smaller banks caunot
affor] 'to pay the sume rates then there is no reason for them to exwst. ILet
thern han ! over their business to bigger banks and go out.

There is anothey aspect of the matter which T would like to bring 1o the
notice of the House. Whenever there is s dispute betwecn the bank’s en.-
bloyeos und employers the provineial governments interfere 1 believe there

“is some such thing now in the oifing so far a8 the U.P. Guvernment ix concern-

ed. They trv to fix the wages often times in an arbitrary manner. Bank-
ing is o central subject. We legislate in regard to the very many provisions of
ordititry banking., Should we not tell the banks what they ought to do in the
mitter of tne wages paid to its employees? I think it is only fair that we
should a'so tell the banks what they ought to pav to their servants. I do feel,
thonigh we need not put it in this particular niasure, that the Central Gov-
ernment shou'd use its enormous influence to bring to bear on banks gencral-
Iv tlromgly the wmodiuin of the Rererve Bunk the necessity of their providing
‘decent liviny conditions for their employe:es and also intimate to the provin-
ciul gevernment thet the Reserve Bank's advice might be rought i any
erbitration of this nature. The final suy in the matter of fixation of
wages should be left to the Central Government or to such agency as
the Central Government might employ to advise the provincial government in
this matter. Some kind of coordination is necessary, beeause banking bas
developed to an enormoua mensure.  What i« paid to an employee by the
Centrrl Bank in Bomhay T do not ses why it should be refused to the Central
Bupk's employee in Madrags or in Cawnpore? (An Honourable Member:
“‘because of the differ«nce in the coat of living.'') The difference in the cost of
living in urban areas al! over the country is practically next to nething. The
urban cost of living in Pombay, Madras and Culcutta i8 more or less alike to-
day: thanks to our policy of price contrul the coat of living is more or less
dlike. With perhaps a little variation here and there in regard to the dearn®se
allowance, the basic wages in all tvpes of bank emplovment shouvld be ruade
practically the same to all bank emnployees all over India. T do hope that the
Governineny would move in this matter.

I have given notice of one or two amendinents and if T am permitted to
move thein 1 shall make a few comments in addition to what T have already
mede while speaking to these amendments.  As it is T feel that this i« nn-
doubtedly a good measure so fur ss it goes hut: il doeg not go verv far. Sir,
T support the motion before the House,

Prof. K. T. 8hah (Bihar: General): Sir, while congratulating the Honour-
able Mimster for the lucid expnsition that he hus given us of the various ohanges
made in the original Bill by the Select Committee, and also his references to
the purpore which the Bill is intended to serve, T regret that T am n~t shle tc
take the view of the fullness and comprchensiveness of the measure that the
Honourable Minister would like us to take.

Difference of opinion with the powers that he has become so cliaracteristio
of me. #nd m nutes of dissent have becotne unfortunatelv so common, that it has,
almost hcenme a slanding joke with fhose who happen not to agree with
ma or who even agreeing are unable to support me openly. As. however. T have
not devcloped any very considerabie hnmp of modesty, T am not discouragerd by
the open cr conced'ed innuendo sort of ridicule that has heen showered upon
me o+ thrawn at me from time to time. (8hri H. V. Kamath: ‘“Not ridicule.””)
Thank you very miuch. I am however inclined to remined the House that it is
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the fate of those (and T may say it in all humility) who are somewhat in advance
of their time, or who have the misfortune to differ from a majority of their
fellows, to suffer misunderstanding, if not ridicule. But as my back is brosd
enough t¢ be:ar «il thai I have never been deterred by ridicule or misrcpresentas-
tion,

Sir, it is u word of wisdom, or at leaat world'y wisdom which says:

TafE = wfaed TN agonaw_

I feel that even if, for the time being the majority is not with me, there is ne.
reason {o fuur that in course of time perhaps the eyes even of the majority may
be opened. [ for one feel that though I am unable to carry my colleagues,
whether in the Seiect Committee or in this House, with me on imporsant.
matters, and though I have no means of judging at this moment the majority.
sentiment in the country at large, may I assure the House that the majority
will be with we ult'mately, if it is not 8o todny. [ have therefore no hewitation.
in placing before the House wome of the salieut pcints on which I have been,
eompelled to disagree with the majority in the Select Committes, and om
which perhaps I may have the misfortuns of tinding even this House not quite:
sympathetic on thoss issues.

Sir, My task has been rendered very much easier nnd simpler by the very
ecmprehensive review that mvw homowrshde friend, Mr. Krishnamachari, has
piaced before you., of the measure as & whole. And if one may offer a com-
pliment without being presumptions, I do feel that Mr. Krishnamachari's re-
view touching on the =salient features, and even the wenk points of the
measure wux far more searching and compreheunsive than was' done Ly the
Honourable . Matthai, witl'iout weaning auy offence io the zponsor of the
Bill. T may have to repeat some of his argmmenws, vhough T will try to do
80 frum u different point of view so that the House many not ke wearied by
Dere repetition.

T huve uiso to offer an cxeuse of the kind that My, Krishnamachari hirnself
has offored. that is to say. T am not wmyself concerned directly with banking,
I am uot a havker —thank God—and Y s not  uccustomed to seek favours cf
banlkers.  Sie, il e been very uptly said that if you wish to misundersiand
a conutry entire'y go to the wen who bas heon tweuty-five years in it.  That
was with regurd to the foreign hureawicracy which ruled in thig couniry, and
the remark was made by one who was a life-long erit'e of it. May I eay
that those who ar: directly and daily concerned with the routine of n husiness
like bunking ure bound to tuke, unavoidably, without. the least wnala fide
a narrow or restrictive view, a routine view, of their operntion—may I say, w»
purely traditional view—which may not be in the wider or long-term interest
of the community they intend to serve, T am not aut ull chellenging sr im-
punging the. hona fides of our banker friends in this JTousc. or those who have
had some interest in shaping the Select Committee’s Xeport. tUnavoidably
they tuke a view of the purpose of the institution, of the functions of the in-
stitution, of the eventual ohjective that the institution is intended to serve,
which is really not always in consonance with the long range interests »f the
country ax a whole, Accordinglv, those who have made it a life-time study
of th- business of hanking, or viewed it from a sBomewhat detashed standpoint,
cons dering the ront, the theory, as we'l as a exarnining the practice, 1nay claim
to have a broader and wider outlook than those immersed in the duily routine
of the busineas nmrowly conducted.

Sir, T claim a certain advantage in this respect, nct only hecauge 1 have
been a life-long student of such problems; but also because, in #be lnst ten years
or so. I hnave been eonnected with the National Planning Commitiee, whose
funetion hadt been to phm for the country its cconomic life in nll ita items. all
its aspectr: and stages. That hus sompelled me, even if I did not want. to take
& compreheni:ivet and co.ordinated view of the entire economic life of the country
which those who specialise and who confine themselves 8o single objectives.
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may not have. It is no very great merit I admit; but it does compel me to
place before you the matters from that sngle which those who censider our
banks and banking by themselves are perhaps unable to do.

' Witk this apology, Sir, 1 would now proceed to the specific points which I
would like to p'ace before the House, from the particular angle {rom wbich I
think they ought to have been viewed by the sponsors of this measure, and by
this Fouse. In the first place, this Bill claims‘to be a consolidating and au
amending measure. But ] fail to see what it consolidates and what it amends.
So far, at :my rate, as the various types of banking are concerned, this Bill
gives & cold shoulder to most of them, confining itself almost entirely to the
commercial type of banking. This, may I say. is Dot necessarily quite the
indigenous, the native or the nuxwurabype of banking which we should wanb
to have, which wa should develop, and encourage.

As regards the various improvements necessary in the law for wnaking banking
serve the deeper purpose that all banks, and, for the matter of that, all Utlity
gorv'ees should aim st,—1 am nfraid the Bi'l as it has emerged from the Seleed
Committee lenves me entirely cold.  In a few moments 1 will try to place before
you the reusonss why 1 conaider that the Bill hes failed in its own claim in the
very t.tle and precamble with which it cornes before this House. ‘The Bill neither
conso'idittes 2or amends the luw as it should have done nnd as it ¢laims to do
in the litle and tlie preamble. .

In the first place the remark has already 1-»+13 made by my honourable
friend Mr. T. T. Krishnamaohavi, with regarQ to private money-icnders, and
with regard to those private bankers. who, without calling themselves banks,
or who without being organiaed sa joint stock companies, are still carrying on
the business of banka. who are not indluded in th's Bill. I for one do 1ot cee why
pert of the banking business of the ecoumtry, involving such a very considerable
amouut, should have been left out of the purview of this legislution.

If the proposed legislation is to safeguard as it claims . . . (8hri B. L.
Sondhi: Is that nos a proviacial matter?’’) If you have 8 little patience I
wi'l giva an answer to all those pointe. The question with regard to the constitu-
tionnl ditficulty appeais to me to be over-ridden and exaggerated. After all wha$
is the Conut:tution? We are making it for our country now. If at that time,
this kind >f objections are thrown at us as so many reasons for not doing rome-
thing, the propsr thing, then we are not discbairging our duty in the raatter of
she Constitution.

If it is n veritable or genuine difficulty, which is found iu the basig
of our life as a nation, then the Constitution-makers shou'd {nke note of it,
and try to devise wnys and means to overcome it. But if your difficulty fe
enly a formal one, a mere obstruction, then I will not take any notice of it,
My honourable friend Mr. T. T. Krishnamachari has suggested that it is
possible ta circularise the Provincial Governments to moke an arrangement
and by ogreement suo motu as it were by our own authority as the Central
Government in this country for having a comprehensive co.ordinated legisle-
tion of the type this Bill pretends to be. The argument, therefors, about its
being constitutionally barred does tot prevent such an rwrangemeunt. Even
though they may perhaps he left out simply as mere money-lenders, I do pof
sec why for instance, the so-called shroffs who do a good deal of banking
business propor. banking business as defined in this Bill, banking h-isiness as
it should he done, and which was nutural and indigenous to *his country, are
left out, and must be left out. What is more, if the provisions of this Bill sre
hedged in, with so many controlling, supervising, checking by way of amend.
ment or improvement in the measure, then it would be to the interests of
those who want to take the cream out of this business without running the
risk of being brought under control, of being brought to book by the Reserve
Bank or by Government. It would be the simplest thing for them to say that
they will not organise a8 & banking company so that shey may cscape the
which thoss who specialise and who confne themseives to vingls objpclives
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operation of the law, and yet get all the henefite of the banking business for

themseolves. [ feel very strongly thyt lanking, which is a great public utility
and socisl service, should not b¢ left at the mercy of predatory beasts of prey
and private eutrepreneurs who thiuk more of their own mtereets. and not of
the interests of the commnunity they serve.

Even the pretence of helping the «.sposifor '8 only a. pretence #s 1 shall show
a little while 'ater. Those who thiuk, therefore, of banking as the preserve,—
the cxclusive presuxe,—the close pn_setw,-——of pr.vate proprictors, or the share-
holders as they are called in companies, o not appear to me to be really serving
the interests of the country. They do not seem even to imderstand the true
nature and the real function of a bank, if it is te he o renl socinl utility =ervice
and not n predatory trade which many banks are doing. I, thereforc, think the
shroff and the private banker should be brought under contro’, if you reully have
the intcrests either of the depositor, or what 1 think is still more sncrosanct, the
interest of {he comummity and the uuboru geuerution of the zountry, at heart

This 13 11 dees vot do so.
This Bill is thorefore radically defeci.ve, und untrue to its very, title,
preamble and pretension with which it has come before vhe House sceking

support. In the past o good deal of legislation was passed Ly the Central
T.egislature which affected not nierely P’rovinces, but States: which were out.
side the competence, theorotically speaking, of the then Government of India.
Nevertheless, very often the sume objuct was achicved by agreemeut. Why
should it not be done now? 1f that was the real objection. Tell me that this
iz not en objection but an obstruction, and I will accept it. But don’t rpise
obstaclez, and make bogies out of t.hmga of the very nature of which you are
ignorent, and try to prevent the progress of the country, the development of
our ymknowrn resources, the realization of our potentialities which a bank is
supposed tu help in achieving and which this legislation will not .allow the bank
to achieve. 1 am, therefore, placing before you some of the items on which this
legislation is, to my mind, fundamentally defective, and as such the mstter
should be referred back to the Select Committce ar some other Seleet Com-

miltec:.

Iucidentally, 8ir, may I take one remark of my honourable friend Mr.
Krishnamachari, as regards a previous survey by sn expert Committce of
people fumiliar with the business and its nature and purypose, to advise us before

such a legislation as this cou'd be brought up. While agreeing in prins;ple
with him, I am afraid his own remarks in another connection in the same speech
will show if not the futxllty, at least the inadvisability of a seuggestion like
this. Whi'e speaking about the nationalised Beserve Bank, and the Directorates
he naked for incorporation of some new blood in it; and gave before the House
some very interesting examples of the type of new blood and the type of new
objccfives a nationalise banking institution should have. Tt is, of course, not
the fault of nationa'isation as a principle—which I guess my honourable friend
realises and accepts;—it is the fault of those who have power in their hands
but who may not have perhaps the a E‘preelatlon of the nature and the purpose
of a nationalised Bank Directorate, that they cannot see the ways and mesns
of choosing the proper personnel if the institution is to have really new blood
and a new orientation. If this be true the Committee also may run the same
risk. After all, it would not be for Mr. Krisbnamachari to suggest either hle
own name or mine for composing the Committee. Therefore, he will have to
be refuted by his awn words. ‘‘After all’’, they would tell him, ‘“‘you asked
for a Committee, and we have given you one'’. And ss a friend of mine told
me on ancther occasion while we were having the food debate vecently, a com-
mittce ix the surest means to postpone, to defer and shelve very importsnt
Igsues. If that is the ohjective of my friend—and I am sure it is not--then
T cannot agree with bim. But if a genuine committee of people who real'y can



BANKING COMPANIES BILL 293"

erve or are competent to do 8o, is appointed, then 1 do think a suggestion of
this kind for vetting the measure is necessary for preparing the material, and-
placing it before the House if all the aspects of the proposal and of the ob]eotlve
with which it is brought are to be properly carried out.

Sir, T look upon this proposal not merely as an incident in our daily routine,,
I look upon this proposal us u gheat, orgari~*measure of national developmeant,
which it would be really a pity if we wure to scamp, if we were just to pass
through in & hurry, and if we were merely to consider matters of party loyalty
and discipline alone not of the greater loyalty to the country and its unborn
generntion as well. From that point of view, Sir, 1 offer uo further apology
for the argumonts I am going to advance against the report of the Select Com-
mittee. and in support of the view T hold that the matter should be referred
bacl. and the report be rejected.

Onv Constitution has provided, and that clause I bel'eve has been passed,
that ‘‘untouchahility’’ in every form is abolished, and the practéec of it in sny
respect is to be made u eritne, Now, Sir, T fear thaf we are developing a new
typs of untouchability or even an ‘‘unspeakability”, and that is against the
Bocialists and much worse the Communiste. If any measure is to be even in tha
remotest degree {hought. likely to be socialistie, or if any speech is thought likely.
to be socialistic, you just say, “‘That fellow is a Socialist, and no more con-
sideration should be given to whatever he says’’. T'hat is precisely the type
of urgurment of those who are bankrupt otherw-se, and therefore they nced not
be listened to with any grester respect than they would like to show to those
who have the misfortune of differing from them...... (I{nterruption) Wait worse
is coming.

I would now like to pass on to not only the objectives of the Bill, but the
object of hanking in general. What is banking intended to do? I put it faurward
—and you can laugh e out if you like a8 a mere student, as = mere theoretician
—that there must be at least four cardinal ohjectives that a proper banking
organisation of the country should try and achieve. I shall place them before
you in, 5o fo say, the reverse order or the order of ascending merit. There is in
the first p'ac: the economy in ordinary currency, I mean metallic currency,
the mere bacren rnoney material. The more we lock up the capitul resources of
the rotmtry in the harren money mater'als, the worse it is for us. A hank is an
insstrument, the banic is i institution which tries to help you to evonomise money.
In fact, in tlie previous cenfury the greatest possible emplosis was luid upon the
bank’s function to economise money material, to devise methods, to devise
instruments, to devise ways and means. by which excessive use of metallic
money could be avoided. Its function as a store of volue, the miser’s hoards
which used to be piled up in days before banking came shou'd be avoided, and-
the lifablood of national economy should be available for better use.

Now, I find nothing in this Bill which would justify the pretension, or sup.
port the claim that this consolidating measure spoken of in such high sounding
terms, i going in any way to asssit us to economise money. I realise the
fau't nov lies not with the Bank. I hasten to add, that this function of econo-
mising metallic currency, is not now left with the bauker, or left in a very
small mensure. Tt is the Government who have taken over the function of
regulating metallic money in circulatiom—and, with what success you knoW,
regulatinZ prices of commodities or the prices of money in termns of commoditias.
That, however, may have in course of time become a somewhat minor func-
tion. But a second function which is no less important is that of organising
mobilising, and uti'ising credit.
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Credit, Sir, is the undeveloped wealth of the country, which the bank
anticipates and provides as ready cash or cepital to those who will use it in
a more productive, more constructive manner, so that the process of production
may not only continue, but that process may intensify, and new weslth
«may be introduced in the body economic, which, without the assistance of such
pew blood, 8o to say, may be lacking.

Now, here again, I find that any kind of new ground being broken is lacking
in this Bill. Any kind of an impetus, of a spur to new devices, ncw ways, r.ew’
-methods of auticipating fufure wealth, utilising it in advance, so to ray, o that
before you feel the nced this wealth is available. The sinews of war—if I may
usc a somewhat discordant phrase in this connection—must be rmade anailuble
and the eronomic muchine may be kept functioning most smonthly.

This, Sir, is a tragedy due to the fact that banking is in private hands. Bank-
-ing being in private hands, either the Banks try to be unduly conservative iind go
only n those places where they ore sure of the cream for themselves snd the
other substances that arise fromr banking. But what s more, they ore afraid;
they are cowards, who will not tread the unbeaton path and thercfore new
devclopinents, new directions in which the country’s future lics, will not be

fried by them.
Shri B. Das (Orissan- General): Can you give us a concrete cxample?

Prad. K. T. Shah: I amn not confined to tradition or convention; snd there-
fore, if | cannot give any exumple to satisfy you just now, it isn't that I do
not know them, it is that ihey are not worth quoting.

My stalwart friend, Mr. Das, in his fervent support of tbe private enter-
&rgse 18, of wourse, very willing (Shri B. Das: “Vor the nationulisation of the
JReservs Bank I -wanted all credit to myself.”’) Thauk you, very much. You
are un wnexpected ally, and I am very gratcful. T hope vou will also supporb
‘the nastiorwvil'sntion of all other industries, all other utilities all ¢ther services
in the country, so that we shall all bs sociully happy, no one ‘o prey upon his
fellows, none to exploit them. I am glad about the conversion ol my honourable
friead Mr. Das to a noble purpose, name'y, Socialisation, and I hope that all
Ingurance compauies, all shipping companies, a!l transport companies, and all
electric companies will be nationalised. :

If we confine ourselver to the proper turposes and rcal functions cf bar:kiug,
or the service which the banks are intended to render, then the mc:st important
thing the Government should not overlook is that fuzction of ,he Banks which
‘pertains to the development of future resources. We have, Sir, received hank-
ing as a heritage from the British regime. That regime was very much more
conoernnd with commerce, export and taking away the life-blood of this country,
as it were, rather than the development. of its resources, The greatest a«im or
purpose for which the British in the last sixty or sevenby years ruled ¢nd domi-
nated thi country was to get the utmost ndvantage for his own strength, and
ignore or neglect the eaonomic possibilities of thia country, iwelf.

T'his could be achieved only through trade. 'Trade and commerce was made
'bi' them the essence of banking, forgutting that a inuch wove important role
-0f Banking lies in a far mora constructive direction than a nwre exchange of
oommodities. National economy, unfortunately under influcnce of British rulo
and tlfe peculinr exigencies of British eoonomic life, had been made to appear
a8 {hough it was nlways operating for exchange. I unfortunately hold hereti-
-oal viewvs on the subject namely, that national economy should be for use,
production should be for use and not for ewxchanga jorimarily. To take the
view that the purpose of Banking is merely commerocial, that is to say, taking
the money of the public and investing it in short-term s#purities, not producing
tharefrom apything by way of new wealth, bub just facilitating transfer from
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“the praducer to &bé donsumer. and to think thad that i the ouly type of ban¥.
.ing, 1 say this is & view which I am unable to endorse. That is a view whloh
Nus corre to us from the British owners of th® country; snd because of thab
*woe have been 80 obsessed with it that our ontire out-look I'ms been diznmed, our-
wision itsclf bas been clouded: and ufter fifteen mouths ol natioual independeacs
we are unable to gob out of the mould which they had prescribed for oups
thought. 1 kuow our education hus been iuspired, dominated, and guide§ by
“theirr own objectives; and our very mentality itself ix such thar uny kind of new
‘Yhougbt is regarded as something lerrible, something untouchable, scmetbing
thot should be avoiled. ‘Lherefore, my respectful siubmussion s that, although
the Chairmaun of a greah banking corporation of this country uay regard it ee
very much revolutionary, I think sooner or later it will lauve to be denls with,
and ] suggesth phat it be dealt with wooner rather thun laser.

Yhe next function, aparé from mobilisaton snd utilisation of credit, ie the
mobilisation of the wvuilable capital rceources, aid their enployntent or propsr
utilisation.  Deposits are supposed % be so much snviugs; in the last um:lystj;f.
surpiug of production over consumption, which those who own them are abls
to bring forwnrd und iry to securc safety with some productivity, productiviky
not coming by the mere fact of deposit hut arising because of ucceptad or implied
utilisatior. of these deposits in productive channels of new wealth. That &
a functior. again which this Bill seems to he utitorly iouocend of. It does- aoh.
try to devise nud develop the wage nad moans by which you can wtilise, mobil-.
fse and intensify savings, the utilisation of which in productive channels would
be one of the greatest services to the community. Iut, o8 I huve said, the
whole lusiness is conceived in tho spirit of the beast of prey; it is not the
philosophy of service, of being useful to the fellows. Naturally, therefore, they
do not want to go into thess patha, whiclmsy quite possibly be dangerous. In
fact. they would hke to havgy a totally diffetent corporation. Take the Industrid
Finance Corporation, which will do nothiug beyond endorsing those securitied
or helping industria, securities of a partioular type or what the court may
approve. Neither in sgriculture nor in new or developing industry will the
ordinary commercial banker dare to go; and, not going there, he natuyrally
Jeaves those ohaunels barren, unpmductive and unubed, and Wwe sre perpetu:.
sting thad eystam by this Bill.

We are also no¥ doing anything to nake thic unused oapital nod onlp, vkl
mble in 8 very full mcasure, but make it available so thus it ie really useful,
Whether or not there is u (spression on the horizon, whether or not She.
Finanoe Minister has that it the back-gr :d of his mind or on the tip of his -
lipr, I do not know; but T do know this tna% ss 'ong as your business will nod
utilise the availshle capital resources of the country in the shape of saviltge
or deposits, as long a8 your legislation does not enable them ta do so, as long.
a8 your legislation does not spur, as it were, the process, you will have a'waye
the danger, and the risk of fsiling into perindion]l depressions, ToMay vou may
be varried with the tide in an upwarl swing, and go into shares or stocks of
recurities ten bimes their ordinary value. Tomorrow you may find that, by.
some trick of the turn of the wheel, or by some mischanc:a of the managemen® .
perbaps, also sometimes by snme fault of the Finance Minister in proposing
tax cnhancemente, your secutities going down five times or four imes or one-
time, whatever it may be. Thnt ought not to be the ease in, may I sny. @
properly plamned and organised society? These ups and downs, these viei
situdes, these risks of ordinarv business should dot occur if your soc'let'yln
soientifically planned, if your legislation ix properly framed and if vaur agtire
industrial evatem I8 working in a oocordinatoed mapng?

And fhst bripge me, 8ir, o a little divmi:?,
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W, Dopudy Bpeaker: Haa there not been sufficient diversion already?
oy .

\?'mf. K. T. 8hah: Diversion not on my speech; diversion may be amongst.
the members. . But so far a8 I am concerned. I am innocent of any diver-
#on. I won't csll it diversion: I may call it 8 lecture, it you like, a pro-
fepnoriad lecture, and if that entertains you, T shull be moxt highly rewarded.

.
?

" Now, the purpose of legislation is using that which is, that ix to say to con-
sarve it rnd alo to protect and 1oaintain it on proper limes, npto a  jroper
stenddrd so that. by legislative protection. help is given {0 that which con-
earves in the best tnanner possible. Then there is another kind of legislation
which indieabes the line of progress, which is a sort of guide-post, for the road
we have to travel. Without being dynamic or revolutionary, it may nover-
tbeless be progressive, so that not only does it give a protection or safeguard
# that,_which is, but also indicates that which should he. And the tinrd
kind of logislation is frankly reforming if not revolutionary. Now. there is a legiv.
lation which T am afraid is not nierely protective or safeguarding that whieb is
orwven indicating that which should be. the promotion of that which ought %o°
be. T bhave my doubts if it is also sufficiently conservative of that which is.
AJ1 that it does is keep to the beaten track. Here and there it makes a patch;
work of change, end calls it & consolidating and amending Bill. I regret I
am. nat able to see tho utility or justification for that title. Lastly Bir, I
oome %o that function of banking, whioh is the consequence of all the tbree
thad I bave mentioned, the active, direct assistance for promating the econo-
mie life of the country, both in production and distribution, as well ag in
#he organieation of the normal life of society. Here egain, this Bill is sur-
an& I edvisedly use the word surprisingly—lacking in any kind of

t or note for the progressive utilisation and realisation of our potentialities.
Sir, in ell these respectn the Bill fails. In pone of these respects does the
Bill do anything hy way of consolidating the Jaw, or co-ordinating the various

Iypse of banking. And T for one do mot see how we can justly regard this
-9 6 conep'idating and amending measure.

T,h me now come to certain individual provisions of this measure, to which
sleo reference must be made in this geueral discussion. It is inteuded to confine
fthis meaxure to a particular type of banking. But in that type will be in-
cluded. nnd I think included with a oertrin degree of immiunity, the so-Called

ohange Benks which are of foreign origin, and which are taking the best

usginess of the tountry even to-day, and which have been in the past the source
of the utmost possible denial of the poesibilities in this country. These Banks
hal a monbpoly of exohange business, and they thrived on our resources, aad
nevertheless insulted us by not accepting as collateral the insurance policies
of Indian insurance compranies, %hese Fxchange Banks, T am aware, will
kave th come under what is called the ‘‘Liosnsing systom. Rut T for one
ot the risk of heing called very narrow-minded or parochial in my outlook, do ~
Bab €98 why hanking business of this country which is a great public utility
sgvios, should not be confined only to thoss compauies or organisations
resistered in thia country. I do not see why we should 'continue to have
this soft corer, this indulgence—to call it nothing worre—that this Bill
shows % foreign enterprise, and which perhaps many of its sponeors feel
for &he foreign oapitalists. I have never concealed my view that the foreign
onpitgl. a8 such may not bhe objeotionsble. , But the forsign cahitalist, and
the influence he hringa with him, are very ohjectionable.

11 object %o caepitelists of every nationality, including our but
foreign ocapitalift is gl worse, our own capitalista womr mme Ancto
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ofienders aguingt the public safety, and deal with them presaribing 8z
pubialunent fromn a sentence of deteution till the court rises, to the ultimate
penulty ol the law.  But the forvigu capitalist ocoming to us is & very
dangerous commodity. As such, 1 feel that the lixchange Bauks whicly
sre the beud and front, as it were, of the foreigu capitalist in india should b8
brought in one form or znother withitu the "scope of a consolidatiug legiala-
tion of tho type that we are bringing in. ’ '

Jischange Banks, Sir, do & lot of busiuess with' Indiah resources; they dv
not bring such capitul fromn outside. I do not have here with me exaof
statistics to tell you what proportion of our trade is done by the {fareigg*
Exchange Banks in our midst. But I believe from the statistics thad L
have got that quite a fair proportion of their resources are collected here;
comparatively very little being breught from outside; snd ‘they do $ae
grester proportion of their business from those resoutecs. Yed, under the terms
of this. Act, we are not able to- control and supervise their werking, egcepd
in connaction with this licensing?  Sir, the conditions under which _.the
Licence may be granted can easily be satisfied, without the business of the
foreign Exchauge Bank being in any way prejudiced. And the Indian bah&
cannot get the sbare of the businesa that it is by right entitlod to have.

Sir, there wus o tine, =nd not. 8o very long ago. but in the memory &
wouy of ws here in this Houre, when it was regarded as 4 curdinal principle of
policy that Coastal Bhipping at leust should be reserved to Indisn ship-ovwnewy.
And if 1 ain not mistaken, Mahatma Gandhi in his celebrated Eleven Points,
at the time of the Salt Satyagrabs, made this as one of the cardinel demands—I °
menn the rescrvation of Coastal Shipping for the ship-owners of this country.
Foruign Yxchunge biunks are on a par. In my opinion, Sir, Exohghge Banking
should be reserved exclusively for the banks owned, and mianned, and condro}-
ied in this country by its oitizens. ' '
-That being my view, I find one of the biggest defects in this Bill is in re-
gord to its resersing or confining iteelf only to commorcisl banks regietgred iri -
{lns country, with only u mild dose of Licensing. It is thought that this
particulsz ciause relating to I.censing is likely to help to control businesy &¢"
u certrinn kind among the Exchange Banks. :

‘Bt thut is not enough. Sir, if exchangs banks are gewuinely working ’in_’.
the interest ot this country--which 1 do not believe, but many foreigners suy
that; they are here .for our good—tbhen why don't they register theinselveés in
this country? There arc many other industrial concerns which kave done. this,.-
There is the Iinperial Chemicals (India) Ltd., which, for securing tariff protection.
pagdes cf ng Indian.  What is the reason, whet is the Exchange Benks supa.--
riority uver Indian that they should remain outside the control of the law,. tha$
they should refuse 1o he registered in this country. Why should we be oblige&
to make¢ ap axcoption from our consoiidating and comprehensive legishation in
regurd to bonking in general? Why we should make an exception of them,:1%.
faill to wudersinud? When the proper time comes, I wil tuble sn amsndment
that this law should apply to sll types of banks ip this country, sniongst tham .
being included Exchangn Bunks. .

' Anotner w.aissiun is--and that alsq was reterreu o by Mr. Xrishnamachari *
-—in reguru to limitation of dividends. One of the least satisfactery argu-
ments,if [ miry say so without offence, is in that paragraph of the Seleot Com- -
mittee’s Report which relates to this matter. All that it says is that because .
some other piece of legislation is being thought. of let us not tonch it jus¥ new:
oven: though the originel Bill had included this principle of limitng dividapdy. -
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H_io not want just now to go inty what the exact limits should be. I am now

ot» the principle of the thing, that the dividends to be distributed by ‘banking
oompnnies should be limited.

T'is, 8ir, stands on a totally ditterent footing from the dividends of other com-
panies. I had occusion to gay at an earlier stage that that particular measure,
ag it stands, is not likely to achieve its professed object of checking inflation. But
ever granting that it does, special treatment must be given to Banks. Whereas
the other companies have some claim to say that they have carned their dividends
nr,profits by their enturprise, bankers, I venture to submit to the House, have
the least cluim to suy s0, becauso they ure dealing in other people's mouey.
All shoreholders: ave, Sir, parasites; shareholders of hanlss are peculiarly pare-
‘fitical who do nothivg snd yet claim to have esrned & dividend.

On wu earlier oceasion, a wholly irrelevant argument was advanced that they
-had contributed so much income-tax. As if it was an obligation tbey have con-
ferred.on us thut they get something from other pesple’s money and contribute
a'part of it to.the State. Another wrgumnent used was that they {uve ried to help
th¢ conunercinl community or the banking business in gemeral. I porsonals
ly do not see that they have, even so, don: any servico so that any speoial rev
wartl should begivew %o them; and whether there is noti 4 case for exoluding
fherw from tue operation of & luw such a8 the one that we are now thinking of.

But the graatest objection to this cmiusion is thad, admittedly, that parti-
evisy measure now under consideration by a Sclect Commitiee is intended cnly
for the emuwigen:y. Ib has s restricted objective, whether it is achieved ar
‘hot, of checking inflation.

« I take, hewever, my stand oo the limifatien of dividend in banking com-
pauies on u totully different proposition. That is te say, banking concerns are
making - their profits from othor pcoplo’s woney. And since Eanking com-
panies have to play such an important role in the development of the country’s
econemy ond in the reulization of ils potwntiulibies, it is more than nocessszy,
'&st"g&dl proper, that ilie Buank proprietoars, who contribute nobhing beyond

sir capital should not demand unlimited dividend. Accordingly, I don't see
why n definite Iinit sbou'd not be fixad upon that clsira of sharing the profit
that the Bank may earn,

My frieud Mr. T. 7. Krishnammachari mentioned his amazing modesty in
suggesting a certain figure g8 tho limit of distributable dividend. I comple-
mext biva on his imodesty but I atu not following him just now, be¢suse T may
have a still dificrent figure 0 suggest. But even ussuming that, those of ua
who are very modest, those of us who are very reasouubls, those of us who ate
willing to compronmise ab cvery point mereiy bocsuso wo find they bave &
slightily differeny prinoiple in view, would be regarded as extremists, revolu
tionaries, or still worse Communists. T'hat is not tho intention. The inten-
tiou is that uceording to ¢very primciple thiat one can think of, the banking
proiib must not be judged by the amount of dividend distributed, or $he size
of the reserve fund built up out of the profis. The sucosss of banking must
be judged by the umount: of service {o coonnunity in the various forms tha I
bave indicated hut it it is julged by the dividunds carned from the most safeat
business, with rlwost losded dice in its fuvours then, hewever high the divi-
dend, T cannot say that it Las discharged its primary function. As such, there-
fore, Sir, not.for the emesgency purpose only of oheoking.inflation, nut for two
oy thrée years cnly, buy p"n.eﬂ?;:‘;; oe loug ea bsaking remains ip primap
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Bands, wo long as it ia the ooncern of private proprietars, so long as it is prey-
‘mg wpoa the community, so long us it demands a disproportionataly fat return
for whutever service, is rendered, we must iinpose a very rigid limib on the"
dividends that cau be distributed or the profit can he even carried on into re-
serve und is made available to the proprietor ‘at a later time, or be made evail--
able for redintribution on 8 more favourable .ocension,

1 tadks my siund unhesitatingly on the principle that banking, being &
public utility concern, must not be in private hand. So long 8s you are w-
avoidahly obliged to do so and tolerate them in private hands, so long at least
you must take this precaution thut they do not run away with all the profite
and that they discharge their function in full. They think they are great
makers of chsrity to the country because au income-tax or corporation-tax ie
charged on their profit. 'They are nothing of the sort.

In this vicw of the omission or the defsctive provision in thia Bill L moay
also add another, that in regurd to the Directors. It is interesting to know
tha views they huve about the Directors, and the way the Directors are to be
elected. Here and there a slight restriction or amendment is added in the
Biil to make one think that the Bill is striot. It is only nicely sugar-coated,
but the real scnse of the matter is not there.

The main objective of the Bill is said 1o be to safeguard the interest of the
depositors. I question that the depositors are the only persons to be protect- -
ed. But nssutnieg that i8 the objective, 1 am surprised that no Director ia
provided in tho arrangement te safeguard the interests of the depositors. The
Directors nre oll to represent the shareholders.  You have tbe analogy of the
Ineurancs Companies where wou bave a Director of Dolicyholders. You havs
even the wwlogy of the Ordinary companies in which there are debentures you
huwve debentuie Directors or Trustees. Wby should you uot esxy that there
shall be :ome Dircetors whose special function it would be to look after the
interest of the Duopoesitors, if your guiding principle is really to safeguard the
iuterests of Depositns?  Oc is it only a verbal profession g lip loyalty thas
you want to use for tbrowing dust in our vyes? JIs it vour intention thet you
use2 highsounding words and carry on the business in the saine unrepentans iu-
corrigible manner of bankers who live upon other people’s sweat?

The Bible says: ‘“I'hou shalt earni thy bread with the sweat of thy brow.’”
'Tbe bank says: “Farn thy brend with other people’s sweat of the brow' .
That beiny the intenfion and prectice, naturally these people come forward,
and profess to render all services to the commupity; and say to you: "we are
guarding the interests of the depomitors”. But in fact we are ensbling
bankers to deal in other people’'s money aud we are thinking all the time only
of proprietors” imueraste.  Qur provisions in this Bilt secure the safest investmant
and wo want the lieserve Bank to help the Bankers in hour of need, which is
of their own mukiitz, and so allow them to distribute sll thut we hiive earned.
That being the case, 1 do not think this Bill can be called a reslly amending
Bil}, if it omits, and nn long ax it omits, to safeguard the interest of the
depositors, which is ite professed oljective. This safoguard must be properly
seoured by tlie prescnce of the Directors safeguarding their intarests purticulprly.

Thore is still another emission, that is with regard to the succoss of thw
bank. Tor the success of the bank it is not the shareholder who is responsi-
bli.  His is probably the least coutribution. It is not even the depositor who
is nlso o merely passive ugent or a sleeping partner in the undertukiog. The
real effective coutribution is that of the operative staff that is mspon:'gle; and
you sny tothing with regard to the intersst of the overworked stal. WWe ave
prefedairg very great desire to seek ceeperation from the workers. - Time sed
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again, ou occusion or without oceasion, from every plutformn by the highest
authorit.y in the State, we hear demands that there must be cooperation by
tke workers.  Labour must coopetute; lubour must coue and ;oin hands witi
the proprietors in increusing production. ‘‘I’roduce or perish’ is the slogan.
i um afraig ‘“‘produce aud perish’’ is the more vorrect expression thut ought
to be the mogun justly to hie udopted by these who commonly uso it.

Here is a most glaring exumple thut the worker is not even thought of in the
watire system oi this Bill. 1t is uot, it I may suy 8o, u mere question of giving
o few more crumbs to the employees, if the workers tbreaten to strike, as &
barking dog gets u few crumbs, and then suy: 'if you don’t do the work, there
is the authority of Govermuent who will deflare bauking to be au essentiul
sorvices, uud so stop all strikes’.  As you have the power, you can do. it; but
remember tbis that by this kind of pelicy you will not solve the social problem.
You sre building up a grouwd, heritage of distrust and resentinent iu the country
ii the wuskes that ave going to rule the country in time to come whether you
like it or vot. This is a country that is going to be ruled by workers and
peassnts.  This is not going (o be u country of mere middle-classes who also
have their sympanthies with the moneyed interests, beeause they think if we are
beggurs to day, we may have money to-morrow. This is going to be a country
of suorkers and peasants. As such, do uot, | bug, give them any gromud, uny
solid reuson to believe that they don™ count for w.unything in your social wystem
ot legisiation, in the baaic principles of the legisintion that we ensct in thia
Rouae. The workers musy be regarded as an integral part of the community,
The workers must, in my opinion, be regurded as the principal partner or enn-
tributory in earning the bankers protits, nnd adding w the production of this
country. 14 is not useful, it is vot proper to think of them wnly as 8o muny
barking dugs. It may be all right {or Sir 8amuel Houre to say, ‘‘let the dogs
hark, the caravan will pass on'” you cannot say that. In this House, we who
clagim to be the represcntatives of the people, we vnnnot say that; we muss uod
sty that. We must not aliow the slightest hint to attaeh to” our legislation,
and to our spoeches that the workera do not count.

Here is another instance in which I have put forward an amendmeut which
I hope will be properly dealt with at the proper time that the workers™ repre-
sentativa sit on terms of equality on the Bourd of Directors of Banks. And
the ranson for that demand is not of one sentiment only. Vnless and until
you essociate them, you will not have truined pemsonnel for one thing. 1 s
putting it at the lowest ground.  You will not have the experienced manager
wliich you myy need-when you want to take over the entire banking system. T
atn not thinking of this Bank or that Bunk. 1 do look forward to the day
when the entire productive process of this country, amd all the several aspects
of ite national life, will be fully in the hands ot the workers or preducers, and
not in the hands of droues ang parusites, thut the bankers are.

The Bunkers, Sir, may look puerfectly immocent when they come to you and
say. If there is a threab of strike in the Central Bank, or in the Imperial
Bank, or in any other Bunk, we are willing to give what the Governiment gives.
The. Government is n nationnl service. The Governmenv :ay or may not be
able to give much; but who are you who are making vrivate profits from other
pevple’s money for yourselver, and getting fat dividends absolutely undsrned.
to .come and say: we bave given desuness nllowance, we have given bousing
sllowanes, we have given transport nllowance; and therefore we must not be
asked %0 share the profits with them? I am asking that the workers should

TR AL
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f: associated fully ss equal partners in your business. I am asking that they
should sit on terms of equality o» the Commiittees of management and in the
Boards of Directors, so that they shull be truined, thicy shall be educated, they
shall be experienced in the couduct of the busincss; so that when the day
comes, when the bunking business in its entirety is taken over by the country,
they slmll be avuilable for wuch puhiic service; and we shall nod be exposed to
the tliints thut the cupitalist holds out toduy that cupital is shy, and :hat it
will run away. Where wilt it run away? to hell? Where will it go? What
counttry s there in the world tolay which is going to welcome, entertain and
aveopt the enpite’ists unless they ure also workers. 1on’t you imagine thut there
remaing u day for you when you can threaten the country that you would pack
up and go away with your bags of mouey nund belongings,. We shall see to
it thus you take uway nothing; we shall exnmine what you take with you; we
shull see thin nothing of vahie and importance, that can be of service to the
country is allowed 0 b token uwvay, free of charge. And if you attempt to
smuggle, yon shall have to puy deurly for it; let me tell you, however much
| may sound u prophet of woe toduy, you will have to remember my words.

Mr. Deputy Speaker: I belive you are not addressing the Chair.

Prof. K. T. Shah: I am addressing the Chair, Sir, I am not addressing you
puraopally, Sir, 1 know you arc not a parasite. Ypu are the most useful and
productive wember of xociety. When | wn adidreasing the Chair, Sir, I view it”
ug un impirsonal institution, which is to guide the debate, to help up in seeing
light, amd to give ug rulings is cuse of diflienlty. [ do not regard yeu us
an individual, with all respect, in the Chair. When I raid ‘you', I meant it
tc be dmpersonml.  I'leuse, therefore. if I hnve offended you, do forgive ine.
1t way [urthest from iy intention to offend perhaps the niust respeoted per-
#on on tbis House. g

I was developing the various defects in this legislation. I have spoken
about the depusitor, of the opcrative in a Bank who goes unnoficed. 1.ast
but not the lenst. 1 came to wlmt | may cnll the customer. 7The customer inay,
of course, be the shareholder alto. The biggest customer is often a share
holder also. A great banker told me not many years ago that whan a 1un swes.
organised ou his bunk, he hud the cowrge to say he knew who had organised the
run.  He had the cuurage to say, well, gentlemen, I will keep the baak .
open for twenty four hours; next time, bewsre. That is the deviec that cus
tumers wlho are interested ns sharelolders may udopt, and it may be dungerous
to Banks and to their prosperity.

But, there¢ is a wider world of custorners who are particularly inmocent,
who aré not aware of your various 1unnoectivres, nll your various devices by-
which you camry on your businese and make it. o moneyed success. This cuset:
tomer that 1 am speaking of is the country us a whole. It is not individiikl.
customer; it is not even porhaps the living custoiuer of {oday; it is the custo- "
mer, the cuuntry as a whole aud its wuhorn generations. 1 mean the inunense
reserve Dotentialities that you us bankers are cxpected to, or arc in @ position
to, help und develop, but whieh you, or your predeccssors of the sane agency
mzed to neglect, to despise, and to lenve undevelopiad, so that the country
ahodd remain iy the depth of pwverty in which we are. Therefore, 1 say
these enstomers should also he attended to. Since no one is %0 unorgunised
ag the customer in order to he able to make their voicee felt, the customers
mnst he represented or nominated ro to sway by the Govermmnent. I think °
that in the various provisions of this i3ill there are other omissions. not the
least of which ix the absence of u direct control, a living coutrol hy the Gov.-
ernment except » few provigions that ure there enabling the Reserve Bank to
ptep in 8t 4 thie wheu it has reason to believe thay the affairs of a Bepk are.,

R
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gaing wrong. That is my next point.  The control provisions are extremely
misleading. The Reserve Bank is supposed to intervene; but it iutervenes
after the niischief is done, not before. That is to say, after & bank manager
or director or the whole board has cooked the goose, and ~fter ail the. mischief
has been done, risky business undertaken, losses incurred and the serval inters
est concerned sabotaged. Then, somehow, you spread the rumour that things
are not as best as they can be; the Reserve Bunk sends somebody who looks
into the affairs and then makes & report. This report mny be acted upon or
not. 1 should like the Inspectors whom the Reserve Bank may dppoint not to
be not some blood brother of the capitalists. They should be really sotne in-
dependent agency; they shouldd be—1 aum ouly giving this as an illustration, T
am not pinning wy faith on it I am quite prepared to accept a hetter sugges-
tion—they should he let . us say, fromw the accountants, from tbe Finance
Departinent of the Goverument of India, even if the Finance Minister Lappens
to be un industrinlist o1 » husinessraan. -

The point, that I wish to iuake is this. If you are to have proper lnspeztors,
if you are to have Inspectors and auditors who are to act, not merely as tho
nominees of the proprietors of the Banks, bul to be the real wat.ch dogs on
behalf of the public, then I take it that your uuditor, Inspector shouid go not
only when an emergency urises. He should be in a position to be constantly
on. the watch, and go at any time without notice and inspect = bvank. Then
only you will be able to keep the people in the right line. Then only you may
have vowme guanmtee thnt even the professed objective of your banking legis'a-
#ion. amely the safeguarding of the interests of the depositor, will he achieved
to some extent. Otherwise, I for one, do not see. how you will be able to achieve
any of the objectives that you have get out. '

The neéxt point that 1 would like fo place before you, 8ir. ariscx out of
sume comparison of the previous legislution with this. The previous legisla-
tion hact made a very considerahle distinction between bankxz rogistered ar
licensed in one province, and having hranches in another, gnd banks registered
and licensed in a province of India as against those in the States of Indis.
Luckily that distinotion is going. The States having ceased to exist as a sepa-
rate entity, we are having a chunce of a uniform. comprehensive legislation in
a matter so vital as this.

But some restriction, liniitation on branchitication still survives. Ihe ¢ondi-
tions -and regulations under which & Bank can open hranches, provide capital,
maintein deposits, and so on sre still there in esseno® thuugh not in the same
words. 1 put it te the House. that. if banking i8 to serve successfully and
astisfactorily the various purposes. the various aims and objo:ls of a proper
banking system, then, you have to choose between one of two systems:—
Either the centralised svetem that prevails in the United Kingdom, where a
few hig banks have n [arge rmniher of hranches that serve the intercsts of the
community; or as in the United States, a number of decentralisad tanks,
aach serving the peculiar inter«sts or requirements of the given community.
‘This Bill, as another respected friend said a few minutes hack, is neither {ish,
ficch nor goad ied herring. 1 do not know how a fish will taste ¢.r {jesh wil! taste
or @ red herring will tuste. But, T should like to uae the idiom only to sa
that tbie Bill doer wnat go cither towards what I might call the (?cntmlismg
banking of the Tit'sh type or the Decentralised banking of ho Amcrican type.
1t tries to sit between two stools, and it is likely that i4 may come ¢ eropper
vetween them. It may not succeed.

Then there are the provisions relating to the various kinds of registration
of ‘Banka in one provinee oporating in another province, or more than one pro-
vinoe, or in the two capital citiea of Bombay and Csloutte. Why hot in any
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-ather eity 1 crumot understund?  The speciad selection of thess two citiea
appears to me to bo assiuning i obsessivi agaiust the proper development and
wide diffusion of the bauking service in the country. Ouce more 1 join issve:
-ou the fundameutals: 1o you or do you not wish the banking service to be
available to all the counti'y as much as possible, and in ull its various require-,
ments? Do you oy do you unot wish the bunkiug fucility to be available snd utilis-
-ed in the productive and distributive side by the_entire connnuuity as it is
-constituted today? If you wish this, then you niust tuke some measure by
wwhich either the brunches may grow fully, and bhe spread to the farthest limita.
of the-eountry; or you wmust encouruge tach unit to develop its own banking

-aystein, and see’ that the wchinery you have devised is really useful, helpful {

:and e:ncouraging to all of themn. o

I am persoually not in favom: of the British system, neciuse it gives undue
.powers ta the Maungers or Directors of a few big hunks, who will see to it that
-the sucred circle of the banking cousinhood is jusily and property sah’.gum’ded.
and therefore, the econoruic life of the community may be at the mercy of &
small, close cligne of the capitulist order that I for one am alweys fghting. ¥
do not wish. I hope it will never be a fact, thut the economy of this country,
or the sonduct of its banking system will be in the hands of a clique or a class,
and through a caucus, of the kind that the Boards of Dircetors genernlly are.

That being so, I {eel that some amendment should be made -wvhereby,
-either & system of brnneches—even though I may not like it—of some grea$
bank iz cxtended throughout the country, with due association of the depositors
and the workers in euch branch being included: or, alternatively, s method of
-decentralised banking, so that every impertant centre of population has a bank
of its own. Let it he either this or that, but do not legislate so that vou ean
.develop neither.

Sir, if ] may he permitted to mention it, in the report. of the Jlanning Com-
mittee we live suggested & standard by which we should judge the suscess of
‘the apread of the hanking habit. I am not going to impose upon yon thab this
-should be aceepted hy you. What I am going to say ix that you should have
some uleans coule standard or vorm by which you could jndge the suoceas ex
otherwise of the sprend of the hanking habit, so thut many of the ciiticisme
against our peoplo aud our economic system may be remedicd.

8ir. most of the points on which I had intended to nddress you have been
-covered.  But good specitic altevintives will hereafter be put forward in the
‘form of amendments. I have been charged with havir,g nothing hut destrue-
tive criticism. That was a fate that I used to meet with under the previous
“Goveunpent. T am not surprised to find that even now, the honourable occu- -
pantx of the Treasury Benches (without a Treasury) alwaya throw that at me.
T do not mind that hecsuse I am suffering from a hardened back. But I warn
'yon, 8ir, that if you do not listen to the voige of moderation, if you will vot
listen to the voice of reason und goudwill, if you will not listen to that which
justice. demands: if you will not listen to your own claims being properly
justificd: all thnt 1 oan say is thut you are not discharging truly the trust
:placed iu you. .

Shri B. Das: Sir, T feel rather \iffident to make the few observations im
support of the Bill that I wanted to make after the two redoubtable speakers
‘that precededime.

When I was listening to tny friend Mr. T. T. Krishnamacliagi T rather got

.. A cold spell. There is a cold spell outside but the hall hero is rathar warm.

He was condemning the nationalization of the Reserve Banlk but he did wof
say how that nationalized bank had not worked properly and he even appears
40 condemn the House over the proposed nationalization of the Imperial Bank.
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When I heord my estvcemed Iviend Drof. Slab 1 felt my Lead in the upper
air{ Whea I closed my eyes I [alt 1 was real'y listening to u seer and a savant,
whose days are coming ten years hence and not today I was for nationaliza-
fian of the Reserve Bauk. from 1027 when the Blackett Reserve Bank Bill was
drowa out. I was for nationalization in 1938 at the time of Sir George
Sabuster when people like my friend Mr. Mody and others couceded .to the
form of ite set up at the Round Cuble Conference because its ac(.epﬁanco wag-
» oondition precedent before the 1935 Act could come into action.- At that

Sime the Congress had boycotted the IT.egislature of the time and those of us
Oongmssmen who were there, thought it was wise on our part to accept the
‘Baaerve Bink as it was conceived then. We had no other alternative. Bu#
from 1934, in season uud out of scuson I have detnanded the nationalization
of the Reserve Bank and it bas come at last. It is not the fault of this
National Government of .ours that it did not improve the Reserve Bank. The
Reserve Bank belongs to the Government as much as it belongs to the mem.
ber of this House. I# is high time that wny friend Mrv. ‘L. T. Krishnumaohari
anad others like him sit down and formulate a Bill to ameud the Reserve Bank
Aot as to how it rhould function as a proper national hank and not be a slave
of the Bank of lingland as it wes s0 long. Whether it is that still now, I
eannot sayv because I have not yet examiued its functions since it hecame s
national bank,

I stated it last year on two occasions, and I rejeut it now, that the Nation-
al Reserve Bank Act should see to it that there is no favourite mmintress,
The Imperial Bank happens to be the favourite mistress of the former Re-
sarve Bank. - A nationai bank should distribute uil its assets to most of the
Bebeduled Bunks, but kanowing the history of Banking in Iadia, I can say that
the bands in India greviously exister! for British  exploitation, The three
Presioency Banks that combined into the Tmperial Bank—the very name Tm-
perial Bank showed that it is a hateful thing—exploited India for the formor
Britisb raj. Unfortunately our national government bee had no opportunity
%0 exploit the Imperinl Bank. What was the policy of the fortner goveru-
men$ and its slave, the old Reserve Bank? The past had been that its favour-
#be mistress, the Imperial Bank, should be pampered. That mnst €0 and should
20 nnd I hope the Honourable the Finance Minister will give an opportunity to the
House to express their opinion onthe nationalisation of the Imperial Bank. so
that the Imperial Bank nob only gets nationalised but does not enjoy any advan-
tageous position over other scheduled bonks like the Cemtral Bank, the United.
Cammercial Rank or the Bank of India and the other scheduled banks regis-
tered in India, which are meant for the deve'opment of trade and industry
# tbis country, though they way he owned by people of the capitalist. sohoof.
of thought.

8o there is this knotty question of the Tamperinl Bank and aur national
govemment seem to be silent and do not want to take an early deocision. On
the question of the udvantageous position of the favourite mistress of the for.
mer Reserve Bank a decision must be taken at an early date. That is the
reason why I support the Bill.

My hononrable friend Prof. Shah is a barrister and he knows law better

#han I ¥now. The banking laws have been till now here and there,—in the
eompanies Act and elsawhere. Tt was not codified and it was felt even by

3 who were opposed to Bir James Taylor and his school of thought tha$
shere ehould be a banking bill. The insurance act was codified and cerfain
- provislons were enacted laying the obligation on insurance managers to in-
»esf their money in govertnment stocks and securities. At that time it was
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the law of the alieu government but at present the national government could
easily control imsurance, banking and shipping.  This is a principle which I
have expounded on the ‘floor of the Indian legislature for the last 20 yeats.
Ingursnce has been oontrolled but whether it will be nationalixed in the way
Prof. &hah wants it I do not know. 1 will Teave it at tbat but perhaps tea
years hence when he and his school of thought will form the Government they
will lay down how they will nationalise the insurance companies. As for ship-
ping we hear that Government is going to have three companies and they are
going to own 51 per cent. of the shares. Our difficulties are that we do uot
possess the esperienced personnel in this country to run national shipping.

Prof. Shah just now said that his slogen to the workers was ‘‘Produce and
perish’’. 1 will not go so far. I would say to the workers ‘‘froduce and pros-
per’’. I wou'd request him fo use his great scholastic eminence amongst the
working classer und tell them to produce and prospur. These ure deys of
strikes. Every one is alarmed whether he would be able 10 go vack to his home
and I am afraid if | can go to Cuttack. One feels afrnid whether his letter
to bie wiie or childeen would ever reach the family. Those sooialist leaders here
and outside should bear in mind that they cannot succeed the Governme:it that
1 ruling today, if they only think of strikes and workers' unions und it they
plead in sesson and out of season for a socialist state of the working clnsses of
India. You cannot govern the country by advoenting “he cause of two million
or may be twenty million workers in the country. Buy what ahout the rest
of the prople of India? If the Congress have attained’ the ctuinent positiou

. of governing the country it is because they advocated every bodg's cnuse—
the working classes, the poorer classes mind the kisams. over whom Pre{, Rangs
Presides. (I’70f. N. 7. Ranga: '‘He ix a8 portshle platform™). After he takes stock
of this Bill as it emerges from thisHouse I hope the Finance Minister will ree
that he bringg in an amending Bill to the Rererve Bank Act: Though the Rescrye
Bank Bill was approved by the House at the time, (1934) it did not record the
oonsensus of derire of the people. It was meant to bride the British Govirnment
for that was the time when the 1985 constitution came. Last ycur we
nationalised tho manugement of the Reserve Bank, but we huve yut to
nationalise it in its objectives. Lust year both Mesrsrs. Chetty and Neogy gave
promises thut they will bring such an amending bill.

With. one pussage in the minute of dissent of Prof. S8hah I agree,wiz., that

iculturul credit must be given. Now that the Government is going to cantrol
all banks through the instrument of the Reserve Bunk T hope this will be dane.
The Reserve Bank has been sleeping since 1944 without doing anything towsrds
agricultural credit, although at that time we fought for duys and lays to intro-
duc;_ta particular clauge, so that the Reserve Bunk may finance ogricultural
eredit. »

My honourable friend Mr. P. T. Krishnamachari suggested that the divi-
denda of the banks should not be limited. T undcrstand that it is going-to be
limited by a Bill which has been referred to u select commitie:. Tfut bunking
aleo includes Co-operative banks. I would like to  Imow if miy  honourable
friend wishes that all hanks should be converted into asv-operative hanks. ¥n
fact all banks are co-operative banks, perhaps co-operation hetween the “Ilnves’'.
and not the ‘“Bave-nots”: (Shri L. Krishngswami Bharathi: ‘“That is not tho
way of co-operation.”” I$ is a form of co-operation. T wer surpriscd that
sstute friend like Mr. T. 'T. Krishnamsachari does not wunt to lenit benle dlis-
dends. I do hope that the House will sooner come to the decision, in order
to .neet the eriticism of our friends who ten years hence are going to form the
Government of the country, that the dividend should be 5 or 8 per cent. in all
industrial and banking ooncerns and anything exira should go towards nutional
indastria)l developmant.

°®
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‘T hope. my honourable friend Professor Dz, Matthai will not give the House
@ disscrlation on the principies of banking for that will Le unbearable. Let us
«lignsi one speech. When I support the present bsuking Bill iv is because I
£l that this is a start we are making in the direction of control of banking
and nafionalisation of banking i the country. Thereatter we shull kave to
diacuss not the question of the Reserve Bank, not the question of saving a
liquidated or going to be liquidated bank but the relation of the Reserve Hank
as n netional bnuk with the different banks, how national credit will go to mil-
lions and wultimmillions. I mn not interested in the trade »f the capitalist
citiés like Bombay, Delhi, Caleutta and Madras. There are private owned
banks aml joint stock companies which will look after thase industrial eoncerns.
But T rmn very much concerned as to how sufficient credit will be available te
the people, whether through co-operative principles or through some other sys-
tem of agricultural credit. That should be investigated and explored. '

Mr. Deputy Speaker: The honourable member may continue hjs spesch
tomorrow. '

The Assembly then udjourned 1ill a Quarter to Eleven of the Clock on Wed-
nenday, the Oth February, 1949,
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